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LEGISLATIVE ASSEMBI.Y. 

. The Assembly met. in the Aaaembly Chamber of ~ e Council House .. 
Ele'\'tn of the Clock, Mr. President in the Ohair. 

QUESTIONS AND ANSWERS., 

TuATIIDT AS PuSIOIUBLB or 0uT.uB' BuBoBDIXATB APJto1XTllDTS IN 
THB Po8TS AliD TBLmB&PJ18 DBl'A&'J'IIBlU', 

1218. ·Mr .•• I. 8eIba AfJupr: (tI) With refereuee to the repon 
made by the Standing Finance Committee on the 31st January, 1_. aDd 
also with reference to the Government. of India, Department of Labour 
and Industries, letter No. ll-P. T. E., dated the 18th July, 1928, wiD 
Government be l~a e  to state whether the appointments referred to in 
the references quoted obove are treated as pensionable? 

(b) If the answer to part (a) be in the aftirmati .. e, will Govemment 
be pleased to state whether the previous services of the time-keepers 
before they have b8e!l transferred to the DeW clerical grade, 01 ... m, 
are considered for graating peJl8ioA? 

(0) ,WiU Government be pleased to .t.ata ~e reNOD for no1tnnafening 
to the clerical grade, Class n, the subordinatea referred to Abo .. e, who 
were c:tra.wing Be. 100 previoualy, 8Ild wale ,gettdDg more P&y than the 
lJ.uaimUIQ. of the new. 01888 m, grade, namely, Be. 86 in moftussil 
~~  • 

Mr. P. G ..... 11'1: (0) It; is presumed that the Honourable Member 
.telers to tJae appointments the pay of which was re'Vised in Department 
of IndusWies and Labour letter No. 1l.P. T. E., dated the 18th JuIy. 19'J8. 
Some of the appointments  are pensionable. while others sre :lOll-pensjl)ll-
able. 

(b) The appointments of time:keepen are DOD-pensionable. The que&-
tion of counting the previoup services of time-keepers towarcls pension does 
Dot ariM. The queation of makiDg these appointment. paDliouble is UDder 
in .. estiption &apart of the general question a.&eoting aH DOD-peNion.we 
staff in the Posts and TeJegre.pbs Department. 

(0) Go'VeJ'lllllent do not OOD8ider that their duties justify their beintl 
:placed in the time-scale of pay'" elua n clera. 

ALLow.otJE o. T..mun EIII'Lon_ AT DBun Alm 8Do..6. 

D19. .JIr." 8. 8efIaa.a."upr: (4) wm Government be pleued to 
state whether any members of the Simla-Delhi Tei8frl'loph 0fBcea &1'8 in 
'l'eCeipt of compensatory allowance? If 80. will Go.emment be pleased 
to at..te ille sealea. or the percentage OD salaries, permiaaible to auch mem-
bel'll? 

( 2.07 ) 
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(b) Will Government be pleased to state the rates that are granted t& 
the e e~ of t.he or-her Government. departments as compens&«on? 
(r) If there is any distinction in the matter of granting compensatory 

allowRnl'e between members of one department and another department, 
do Government, propose to remove such dis'inotion? 

The Honourable Sir BhupeDdra Bath Kiva: (a) Presuming t.hat the 
Houourable :\[PlIlber refe!"!' to the members of t.he st.aff moving between 
Simla and Delhi telegraph offices, rompensatory allowances at the following 
. l ~ art' paid to sonw of t.hem: 

Superintendl'Dt 

Clerks and ti~ t t t  on rt.'viBe-d 1II.'a)"", 
of pay 

Remington priuting maehine operators •. 

Rs. 

100 JM'r m('n"t"m for til., Ilt"rioct he 
rE.'IDBins at Simla. 

16 t'8Ch a month both lit Simla and 
Delhi. 

20 PAch a month botb at Simla and 
Delhi. 

(b) Variou!; allowances are payabie to the members of the clerical staff 
of the Departments of the Governmont of India under the provisions of 
the Simla Allowances Code, a copy of which is in the Library of the 
HOllse. or under special orders of a temporary nature. But they alford 
no real basis of comparison with the allowance paid to members of the 
Simla-Delhi Telegraph offices. 

(d The reply is in the negative. 

Olmmcs IW BBGABD '1'0 TJDI PRoDUO'1'lON OP MOleAr. CDTD'ICATBS BY THZ 

STAPP OF THE CmrrR.u. TICUGIlAPJI Ontm:. NJIW Dm.m. 

1220. eJ[r ••• 8. e11 a~  (a) Will Government be pleued to 
stat-e whether they are aware of the fact that the 8uperinteDden, of the 
Central Telegraph OfIi~e  New Delhi, has issued ord8l'l pro1:dbitln,r mem-
ben; of the stafF.from producing medical certificates regarding their nl.health· 
from registered medical practitioners ? 

(b) Will Government be pleased to state whether the above order i. in 
accord with. the rules laid down by the Government of India or the 
Direl'tor General, Posts and Telegraphs? 

(e) Will Government be pleased to state the reason for the objectioa. 10-
p'odueing medical certificates from registered medical practitioners, who 
have been duly authorised by Government? 

1Ir. P. e ..... ra: (a) The orders issued were to the effect that lean 
on medical certificate would be granted only on pl'oduotion of a certificate 
t:ither from the Civil Surgeon or his aS8istant. 

(b) The orders were not quite in accord wit·h the rules, and the nece!-
san· instructions will be giTe'D in the matter. The Honourable Member 
wili, however, observe from Supplementary Rule 228 that normally the 
c.ertificate of tbe medical attendant of the applicant should be counter. 
signed. either by a Presidency Surgeon. or by the medical officer in chief 
HI(dienl charge of the district. The authority competent to grant the leave 
(-nn reject the certificate of the applicant's medical attendant if the appli. 
cant for lea.ve cannot or will not, if required, get it countersigned. 
(I') The order was issucd after there had been CBses of wilful absence 

from llt~  on plea", of ill-health which were not substAntinted. 



~ cg ~ L i e.. l . 'IIi. c..,.."t.'hL ...... OrnCJI, 
. }MoliA8. 

1221. ellr ......... An ..... : (a) Will Government be pleased to 
Mate l e~ the Pl'ellflnt; 8uperintelideut of the Ceatral TeJesn;b om., . 
. lfll4ieaA, haspoWeJ'lt of appoint,ing third eltl8s clerks in his office? 

(b) If the ans",'er to part (a) be in the aftlrmative, will Gme1'llDleJlt be 
pleased to state the reason for t ~ appointment of these clem hy the 
Deputy Postmaster GeDel'llI, Madras, from June, 1928, in the Madru 
Office? 
(e) Will GoWlUment be pleued to state whether the officers of the 

}'irBt Division, who are in charge of Presidency OSiees, have beeR authorized 
by the Government to appoint olera in their ofticee when there are 
vacancies? 

(d) WiJI Government be pleased to state the minimum quaWloatioDs 
pretCribed for appointment of cJ.,m. in the Te",pb Department? 
(e) Will Government be pleased to state the ftIMOIl few appoiDtiag ua-

passed men in the Madras ~ when qualiiled ma were • ..n.we'l 
CJ) Will Goverament be pleased to nate whether they will eoaeider .... 

appointment of qualified men in Telegraph Oftices a8 claib without put .. 
them through a competitive examination aloug i~  unp8ll8d maD '1 
111'. P. G ..... : (a) Yes. 

(b) There being a large number of vacanciea in the Circle .. well as 
in the Madras Oentral Telegraph om.ce, it ... aTaDged that ODe examina-
tion should be held for an the candidates, and the appointments were 
made by the Deputy Postmaster-General from the joint-list. 
(c) Yes. 

(d) Ordinarily the matriculation examination of to l'eC08Diaecl uaiversity. 
or its equivalent. ~ 

. (e) Because theE-e men ctid exceptioDally well in the e ~e  com-
petitive examination and aeeured placet above those with univenity quali-
~ atiOll . 

~ No. 

Prt 01' TASK WOU M.aDGD8 AIm PDsol1lfKL Ul> ALLoW.AllC]18 OJ' 
LocAL Sa'fIOJI Tm.mBAPlD81'8. 

1122. ellr ••• S ..... .&JJuIpr: (.) With reference to the reply to 
e ~i  No. 177 on the 4th February, 19'J9, put ~ Mr. N. M. Joabi. re-
gardmg the task ~ meS8eugers, will Government be pleaaed to state 
when the decision is likely to be reached 1 
(b) With refereDtle to the reply given to question No. 178 <b> ..... by 

Mr. N. M. Joshi on "t·b e t ~ 1M, will ~ lie pIeMad to 
f ~i~  (1) the number of Anglo-Iodi .. ; anti (2) the ntunlMr of Iadians 
apPolDted to the Local Service after 1st llarcll. 19181 
(e) Will Govemm.8Dt be pleaeed to state whether Loeal 8eniee telt'-

graphists appointed after 1st March, 1918, are liable to transfer? 

Vl) If the an.war te part (e) be in the alirmative, will Government be 
e~ to state tile reason for not granting hoUse-rent aUowanee to them, 

&S IS panted ~ General Berviee telegraphists and to Local Service tell" 
graphlsts appomted before 1st March 1918. beeause of liability to transfer? 

• If. 2 



~lO L8GJ1LA.'1'rvB A ...... y. 

'De Hoaoarable .. D1ipIIUIra IIatk _: (a.) The queetion is 
receiving special attention, and I hope that orders will be issued at an 
early date. 
(b) Accurate information cannot be fumiehed, .. the reccria have been 

destroved in the usual course, but if the Honourable Member wiIbee ~ 
know 'the number of men still in the Local Service, the answer is, (i) 
Angl'.>-Indians, nil, (ii) Indians, 8. 

(c) No, except within their respective Cirolea. 

(d) The attention of the Honourable Member is invited to part (b) of 
the reply given in this House on the 40th February, 1999, to Mr. N. M. 
Joshi's unstarred question No. 178. 

ErrBNSION Oll' AGE LnuT l'O. APPoIN'l'llBNT Oll'TBLBGB.APIII8TS. 

1223. *JIr." S. Buha Ayyaagar: (XI) With reference to the reply given 
on the 4th February 1929 t.o Question No. 179 (e) put by Mr. N. M. Joshi, 
will Government be pleased to state whether they propose to consider and 
extend the age limit to 25 at least for the next recruitment? 

(b) If the answer to part (II) be in the negative, wUl Government be 
pleased to state whether they propose to consider the grant of such a con-
cession to t.he SODS and relatives of men in the Telegraph Department at 
least for the next recruitment 'J 

Kr. P. G. Bagers: (a) and (b). The answer to both parts of the 
Honourable ){ember's question is in the negative. 

ENQumy B.BGABDING THE CONNBCTIOli, IJI' AliY, 01' M:a: D. DIBSH, AssIsT-
ANT SUBGBON Oll' TO ComlIlom HOSPITAL, NIW Dm..m, W1'1'lI A WIlQI 
Busnill88. 

1224. *JIr. K. S. SeIh& AJJ&III&r: ~  Will Government be pleased to 
state whether Mr. D. Diesh, assistant surgeon attached to the Combined 
Hospital, New Delhi, is in any way connected, either as proprietor, part-
ner or owner, with the premises and business known as MessJ"8. J. Diesh 
and Co., wine merchants, ete., New Delhi? 

(b) If the answer to part (II) be in the affirmative, ~e e t 
be pleased to state whether they propose to consider the ;  -ility of 
taking any steps in the matter? ~ .~  

:Mr. G. S. B&lPal: (4) No. 

{b) Does not arise. 

Lan 0., TOLLS BY TJDD BoKBAY, BABODA AND CPTB.u.1wDu. R.uLWAT 
Oll" Vmo:or .. OB088ING TJIII NA.B.IIADA BBmoll AT MOTA.)[. 

1225. *111. ~ t  K. Keht&: (4) Is it a facti that the Bombay, 
Baroda and Central India Railway bas been levying tolls of varioua 
amounts on vehicles Cl'088ing the Narbada Bridge at Motak from the year 
1885? 

(b) Will Government i!e pleased to state the coat of buDding that bricJre, 
and also the amount collected from the tolls till 28th February 1929? 

(e) Do Government propose to discontinue the levy of these tolh.? If 
not, will Govermnent state the reason for ita continuance? 

• 



(d) Are ao'981'1l1D811t a1t'81'8 that a aimilar to was levied by the Great 
Indian Peninsula Railway on the J&IIlD& Bridge at Kuttra, &Del ~ ~ 
same has now been discontinued? If so, will Go'9ernment state the re&llOn 
for th(> discrimination on the Bombay, Baroda and Central Jndia UaiJwll;Y? 

Kr. P. B. Baa: Save that the Bombay, Baroda and Central India Bail-
way have been levying tolls on vehioles C1'088ing the Narbada Bridge, and 
that the total cost of building the bridge amounted to about 1st lakhs, 
Government have no information. I am making inquiries and w111 com-
municate with the Honourable Member further on receipt. 

ALLEGED ISSUB or I:N8TBUO'l'IOBS TO CBID AUDlTOlI8 or RAlLWAYB 'fO 
GIVE PBIoBlTY nl' PBoMOTioB TO MUH .... DANS OVICB IIIBDU8. 

1226 . ..,. KaJddar 1IDIJl: (II) Is it a fact that the Auditor General has 
issued a circular to Chief Auditon of Railways and others to the effect 
that. in the matter of confirmation, priority should be gil'ell to Muhammadan 
employees, even if they are junior in serrioe to HiDdu employees, and e'gen 
if this aotion causes discontent among the latter? 

~  If any such circular has been issued, will the Honourable the 
Finance Member please lay a copy of it on the tal:le, and say if it wsa 
issued with his approval? . 
'1'be BOIloarable SIr Gecqe 1IchaI&er: (0) and (b). I am sending the 

Honourable llember a copy of the circular to which he refers, together 
with a copy of the originlll orden, dated the 5th February, 1926. "hiah 
the circular is intended to interpret BUd B1lpplement. The.Auclitor Gene-
1'&1 's circular, read by itself, is perhaps liable to be misuncierBtoocL 

The essential feature of these orden is that heads of Depanments are 
required to ai ~  in the 0888 of e'9ery third '9acancy, whether it is 
desirable that it should go to a member of a minority community. The 
policy to which these onIers 8I'e intended to give effect is directed to 
l8CuriDg .. fair represeotatiou of minority CODlD;lunities on the permanent 
establishment. In giving effeCSt to this policy, i' may be DeOeB8Bry to 
appoint a member of a. minority community to a permanent vacancy in 
preference to a member of a communIty already well represented on the 
establishment, who has put. in a longer period. of temporary employment. 
Special pro'9iaicm has been made in the interests of any who were holding 
temponry appointments before the 5th February, I •. 

I had not seen the Auditor Ge.ueral's Circular before, but now that my 
.ttention has been drawn to it, I am asking him to send out a. more 
olearly worded circular, showing that the instructions only apply to the 
extent e e ~  to give effect to the order, dated the 5th February, J926. 
( 

AluLGAJU.TIOB or OBI A ~  Tlu.C1'8. 

1227. "&Ildit BiJabDUIa Du: (a) Has the attention of Government 
been drawn to the publioation in the HtruJuattlJl. Tim •• ,· Dalhi, dated the 
14th March, 1929, under the heading "The Government of India's memo-
randulU to the Simonites", written by their political correspondent? 

(b) Is it a fact thabGavernment have reoor;nmended therein the 
amalgamation 01 the Oriya-speaking tracts? 
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(c) Will Governmeat St.at.e the exact riIoommen .... ill detail about 
!>\K!h .... lgamamon. aDd the exaet place aDd cMn.cter of the amalpmaW 
areas in the coming reoqaniaalions of the Incliaa pI'OViDuaI? 

(d) _-\part from the· recommendations. what further steps orarraoge-
ments, if any. are being taken or contemplated to cooatitute' the Oriva 
PIO"i .. ? • 

(e) Considering the important nature of the Cluestion iIlvolviDg very 
Tital consequences to the Oriya race. will Government make a full state-
ment on tae subject? .' 

!'be Bonoua!Jle :Kr. I. CJnDr: (0) Y8¥. 
-(b) and (t"). _0\ l'Opy of the meruorBnd"i1m on·the subject of the 

amalgamation of the Oriy ..... speaking peoples. auppliei to the Indian 
Statutory Commisison by the Government of India, has been placed in 
the Library. The memorandum makes no recommendations. 

(d) Xo immediate steps are ('()ntemplated by the Government of India. 
It is understood that l e~ tati e  otthe Oriyas have expressed their 
views before the Indian Statutory Commi8&ion. 

(e) Does not arise. 

B.B!rraTCTlONS TO THE GRANT 01' LUvE To·'!'Im STAJI'F oP'I'IDIi OfttCJI 01' 
1'Q DIRECTOR GENERAL 01' POSTS AND TBLBGJLAPII8. 

1228. ·Mr. D. K. LaIaiIi CJJIa1IdJuIIJ: (1) Is it a faof;! 
(Ii;, that grant of privilege leave to the ofticials of the Office of the 
. Director Geaeral of·Poets and Telegrapbs. ~ UDder medi-
I!al certmca1le bas been stopped by the preeeat Chief ~ 
intendent? 

(b) that even when an appliclltion for privilep leawi from .a iD-
dividual clerk of that office is s1lpp01'tecl by a medical a.f;i.. 
ficate hom a qualifiedn!giatered medieal practitioner. various 
objections are raised. as a rule. by the present Chief Super-
intendent?' <. 

\-...•. 
(c) that the clerk submitting such application for lea_ forced ." 

the Chief Superintendent to appear before him pencaaIIT, 
before the sanction of the leave. even if the clerk is ... to 
come to office owing to his illneu? 

(d) that the poor clerka are bamssed. as above. and subjecte.i tq 
various other maltreatment.? 

(e) that recently. charge sheets have been framed. against two clem 
named e~ . H. C. Dutt and L. M. Chakravarttyof that 
office for keeping themselW\s away from office due to illness. 
and even on production of applicatiODB supported by medical 
certificates ? 

(2, If flO, do Govemment propose to inquire into the matter and take 
immedhlte steps in the ~tte  and 1'8m0ge their grieV&De8I? 

TIle JIoDoarabl. Sir Bhllpelldr& _ .... : (1). (G), (b), (c) and (d). 
NCI. 



QUBITIO.I UD ANIWa •. 

(e) MeUfs. U .. C. Dutt ~  L 14. Cb.kraval'tty.abaeDttd t.h8lD88lvee 
without perwisaWn. A cbJ,rge sheet was framed "Ia1D8t the former who 
was warned. No charge sheet was framed again8t the latter. 

(2) No inquiry is considered necessary into these cases of ordinary 
·office discipline. 

I>uTms OJ' THE CHIu SUPBBINTDDDT OJ' TIm OI'rICE OF TIIII :Dm.lDoToB 
GJIlfBlL&L 01' P08'I'8 AlfD TlILBcJBAPJIS. 

1m -Mr. D. K. :r.hIri OhaucDa1llJ: Is it a. fact·: 
(a) that the present Chief Superintendent of the Office of the Director 
. General, Posta and Telegraphs, a.lthough a gazetted officer in 

a non-gazetted appointment, has got very little to do except 
to see the opening of the daily ciaks, whereas all ot.her ques-
tions affecting the staB (appointment, leave, etc.), bills 8Ild 
cash work are done bv another Assistant Director General 'I If 
so, what ie the nece8sity for maintaiDillg IRlCb a highly paid 
officer having no defuled 4utiea of his OWD; and 

(b) that the reduction of this. appointment ie. .~ ~~ of 
Government for eftectlDg a larse aavingf" If er:i/' wtieD Will 
this be done? 

111'. P. G. Bogen: (a) No. On the contrary the Chief Superintend .. 
baa defined and responsible dutiee. 
(b) lJo. 

OI'I'rCB HOUBS 0'1 TO CmD' SUPDtNTbDD'I" OW' m .'--ontc. OJ' TIIII 
.. DmBcroR GDBBAL OF 'PosT8 AWn Tm.IIo:a.&l'B!l AliD Bis STAI'!'. 

1280. *Mr. D. 1[. LIIdrl CJbaaA1IIJ: Is it a fact: 
(4) that. the preSent Chief SuperipJ;endent of the Oftice of the 

Director General. Posts aDd l"elegraphs, 88 .. rule remains in 
oftioe daily till late at night 'I 

(b) that the poor obapraaia and other meDial aWl have beaD ordered 
to remain in ofliee with him also till laf,e hoU1'8. thus causing 
a great hardship to them' 

(e) that clerks of that office are oyery frequently forced to remain 
in office till hI' remains, 80 late as eight, nine or ten at! night , 

Xr. P. G ..... : (0) Yea. 
(It) No. 

{oc) No. 

OJ'J'IClI HOUBS OJ' TO STAD 01' THB CIIIu SUPJllUJlftNDD"T OJ' 
TIOI OnIoB OJ' THE ~ GJDfJIBAL OJ' P08TI!I £1m ~. 

1231. -Mr. D. 1[. LaIaIrl ObaUILtIrJ: (a) Will Government be pleaaecl 
to say whether the Chief Superintendent of the Offioe of the Director GeD.-
~lal. ~ and ele a ~  has any. right to insie' on the staif remaiDiDg 
lJl office till late hours wlthout paymg them extra remuneration' 
(b) Are there en)' 6sed office hours of atteDd8lloe and for oIoaing of thai 

.mel: , If so. what are they? 
(e) Do Government propose to investigate into the matter? 
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Kr. P. G ..... : (a) The Chief Superintendent baa never asked, muab 
less insist-ed, on any member ot ~ e staft remaining late in o!loe. 

(b) Yes, the ordinary hours are 10-80 A.II. to 4-80 P.II. 

(Ie) Does not arise. 

PAY OF CBRTAIN JUNIOB CLmms IN TO MBnAL SBOTION OF THB .ABIIY 
n:RABTIIJIN'l' . 

1232. .JIr. S. O. 1Iitra: (a) With reference to parts (e) and (e) of my 
starred question No. 8(0 of the 4th March, 1929, will Government be pleaeed 
to state what is the minimum pay of a routine clerk in the Secretariat? 

(b) What is the pay of the regist-er-keeper of the Medal Section? 

(c) \Vhat is the pay of the typist of the Medal Section? 

(d) Why W8& Mr. Gangu1i not paid any allowances or honorarium fOt 
his additional work in tht' General Section? 

Kr. G ... YOtUII: (4), (b) and (e). Ra. 75 per mensem. 

(d) The clerk in question did no additional work. 

EIIPLoYllD'1' IN TlD GBNDAL S.cTION 01' INDtT8TBIAL WOUBBS m 'I'HJI 
MBDAL S.cTION OF TllB .ABIIY n:RABTIIPT. 

1233. .... S. O. 1Iitra: (a) With reference to part (d) of my atamIcl 
quesiion No. IMO of the ,th Jdarch, 1929, is ~ DOt a fact that the foIlowinr 
men of t,b(' Industrial SOC'tion worked in the General Section: 

(1) Mr. A. K. Gh08e-i1id the same work in the B. W. M. sub· 
section, for which. he was originally broupt to Delhi OD 
RII. '15. 

(2) Mr. B. Ga.nguli-iuuiDg the India General Service medalI. 
register-keeper. 

(3) Mr. Sardar Mohammed-typing the issue letters. 

(4) Mr. K. C. Das-typiDg the issue letters, indexing, t'utering the 
outward numbers and dates of issue letters in ~ files. 

(5) Mr. S. Ch8tterjee--in addition to the work of checker had to 
type iBBue letters, enter outward numbers aDd datea of __ 
letters in proper files, and other work of the General Seetion. 

(6) Mr. M. L. Chatterjee-typing the ordinary letters, notes, etc., 
in place of Mr. Ikbal Mohammed Khan (who was a routiDe 
division clerk on Rs. 76.) 

(7) Mr. B. Banerjee-indexing, in addition to the work of puncher? 

(b) If BO, how is the anlwer of the Honourable Member aCcurate? 

Jrr. G ••• Y01IIlI: (a) and (b). It W88 not the practice to employ the 
industrial staff on routine clerk!i-' duties. But occasionally routine clerke. 
whose time was not fully occupied in the Industrial Sub·Section, were 
utilized also 81 routine clerks in the General Section 81 inataBoed bi)' the 
Honourabie Member. 



D11TlBS .utD ALJ,ow.Al{CB OJ' ft I ~  1bD.AL SJIC'l'Io., 
Alun'DR.AJmiijB'1'. 

12M. -lir. 8. o. 1IIVa: (a) With regard. to the reply to pari (a) of my 
starred question No. H42 01 the 4th IMarch, 1929, is it DOt .. fact that the-
Assistant in charge, Medal Section, used to sign as Superintendent, Medal 
Section? Is it not a l&en that all letters i88ued from t.he Medal Section are 
franked "embo888d .. "P. K. 8ett, Superintendent, Medal Section"? Does. 
the Assistant in charge actually check the insoription on medals? 

(b) With regard. to my question No. 842 (b), how om Government 
justify 8n allowance of Ra. 80 only for checkiDg inscriptions on medals t 
Cannot the puncher or the clerk be held responsible for any wrong" inscrip-
tion? What is the daily outturn of the work? 

1Ir. G. M. YOIIIlI: (4) The answers to all three portions of this que ... 
tion are in the afiirmative, but the post in question carries neither thtt 
status nor the pay of a Superintendent and the desigDation on the rubber 
stamp. to which the Honourable Member refe?'8, WRI' to that extent in-
corr('ct. 

(b) I "am not prepared to enter into a public argument on these points. 
Government are satisfied that the work jn&tifies the grant of an allowance,. 

APPoINTXBNT IN '1'lIB CENTRAL Plmn'INo 0nIm: 0:1' lb. AIU&UL RAJDIAlf, 
AN EIIl'LoYEB OJ' '1'lIB Alun' CANTON BoARD. 

1285. -llr. 8. 0." JIIIra: Ca) Is it a faotthat some of the men of the 
A ~  Canteen Board have been provided for, after an examination by the 
Establishment Officer of the Army Department! If 80. why? Is the 
Canteen Board a e ~t.a iat  

(b) Js it a fact that one, Mr. Anaml Rahrvan of the Canteen Board, haa 
-been provided for in the Central Printing Office, having been certifted by thtt 
Public Service Commission as, "Tested by Canteen Board"? If 80, why? 
Is the Public Service Commiaaion prepared to grant the same privilege to 
the retrenched men of other departmenta? If not, why not!' 

Mr. G. M. Y01IDI: (a) Some ex-employees of the Anny Canteen BoanI 
have been given temporary posts at Army Headquarters, for which they 
were suitable. The Armv Canteen Board, when it existed, was not classecl 
&8 a Secret-ariat, DOr are" ~ Headqua.rterR. 

(b) A clerk, of a different name from that given by the Honounble 
MembeT, has been appointed to the Central Printing Office on the recom-
mendation of the Public Servioe Commiseion, preswnably, beeause the 
Commission considered him suitable. The latter parts of this queatioo 
are hypothetical, but I have no.doubt that the Public Sen-ice Commi88iOlL 
do what t ~  can to help deserving cases of this nature, where e . .. ~ 

employees are retrenched through no fault of their own. 

~ OJ' RB'l"BIIRCIDID )(P OJ' 'l'BlI IIBDAL 8.at'1Ow TO 
APPOU"I'JID'I'8 D"BIIP'1' I'&OJI PuBuo S:avro. CoIOa88IOlf TB9'l'8. 

1236. -Mr. 8. 0. Java: (4) Are Government aware . that BODle mea 
of the Central Printing Office were granted exQlPtioo from "tha Public 
Service Commission? If 80, on what grounds? 
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. (II) Is ii a. fact that the Contracts ~ t 1 te is not tinder the SC':ope of 
the Public Service Commission, mdthey recruited Beveral men during the 
last Simla season" Is t.he est,ablishlllent. of the Confll'acts Diblctomte under 
the control of the Est&blisb.mtmt omcer? If 80, why were the retreuched 
men of the· Medal Section not given first preference? 

~ Do Government propose to keep a list of the retrenched men and 
-try to provide them in the oftiees which are not under the scope of the 
·Public Service Commission, for example, the Contracts Dirt"Ctopate? 

1Ir. G. M. YoaDI: (a) I am infonned t.hat BOme men were exempted 
in e ~e ati  of their age and past service, after consultation witb. the 
Public Service Commission. 

(b) The clerks of the ~~ t a t  Direct.orate are required to possess 
·speeial commercial training and aptitude. Recruitment for t.hat Direc-
u,rate is effeeted by the Director of ('.ont.racts, subjeet. to the approval 
.oI ·the Master ~e e al of Supply and tJ1.e Army Department. The 
retrenched temporary personnel of the Medal ·Section wep('\ not in any 
",,-ay qualified for post!, in the Directorate of Contracts. 

({"'J Govemnient were prepared to .assist these men, as far as they could. 
to obtain employment for which they were suitable. Government are 
still prepared to do so. I can give no further undertaking than this. 

PBniCIPLE FoLLoWED IN THE RETRENCHMENT OF THE STAFF OF THE 

MeAL SJlCft01ll' OF THE ARxy DBPARTllBR. 

1237. *JIr. S. O. Jmra: (a) With reference to part (b) of my starred 
.question No. 841 of the 4th lfarcb, 1929, could not-even Mr. Das do the 
~  of the register ~ e  despatcher, issue clerk or assistant stockholder? 
If not, why was he not retrenched earlier when some of the graduates were 
2'etrenchecl? 

(b) Is it a fact that retrenchment in the Medal Section was made in 
a l~ a e with the whims· of theoffieer .in charge, sometimes in order 
cf seniority, while on other occasions in order of merit and efficiency, as it 
iuit.ed his pu,rpose? 

(c) If not, what principle 'does he follow in matters of retrenchment of 
officers? 

JIr. G. M. Y01IN: (a) I have not been able to -follow the question, but 
as al ea ~  stated, the clerk was discharged. because the e ta 1ia ll~ 

was being reduced and he was· at that time . the least efficient member 
ofit. 
(b) No. 

(c) Both seniority and elfrCiency are taken into account. 

WlTBlIOLDmG 011' TBLBGlLUIS .A.DD1LE8SBD TO SJICBln'ABIBS OF. BBAHCB 
eofiOB:BlI8 OoJOll'l'TlllB8 B.JIQAlIDDO TBB .AullsT OJ' M..uu'1'11lA GANDHI 
AND )lB. K. S. Roy. 

J288 .• JIr. I. O. 1Iltra: (a) Is thesta.tement in the Amrita Ba,at 
Patn"ka. dated the 8tb MarcD. correct that" the following telegram 
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:addressed'to the Secretaries of diftel'ent district and bJaDCh Congress com-
mit tees on Tuesday morning was withheld by the Telegra.ph Office: 

'Mabatma Gaudhi, Kiran Sanku-Roy attested for burning Joreign cloth. Arrange 
protest eeti ~ immediately. Start foreign cloth boycott pn>paganda and bum foreign 
.clotb-Subhaa Bose' "! 

(b) If 10, will Govel'llDl8Dt please explain the reason for withholdiog 
the message? 
(c) Under what provil!'ion of law was the telegraphic message with-

held and under whose orden? 

The BoDoarable JIr. 1. Orer&r: The telegram in question was refe1re4 
by the Telegraph Office, under Rule 13 of .the Indian Telegraph Rulea. 
to the Local Government, who, ~i e i  that its transmission Was cal-
.culated, in the absenl'e of full details. to produce disturbances or cmate 
unfounded public alarm, in exercise of the IIPwen oeaferncl by sectioa 15 
.of the Indian TeleRl'aph Act, ordered that it should not be transmitted. 

Dlwan OhamaB Lall: May I ask the Honourable Member ~. in 
view of the fact that the !'tatements made therein were e fe t~ COI'I'eCi. 
he will take the first opportunity to tender an apology to the 88I1der of tM 
t-elegram? 

~e lIonoarable JIr. 1. Orerar: No, Sir. 

DhrIIl CJIlIIUIl LID: What action does the Honourable Member intend 
to take in view of tht' infringement of the right of a member of the 
public to use the telegraph lines to send a teleltl'aphic message c:;nt'erning 
.certain facts? 

,The JIoDoqrable JIr. 1. Orerar: That ik entirely within the discretion 
~f the LooR) Government and the GoverDftle1lt, of India. do ~ inteod to 

te ~e in that. 

w 1Ir. Gtra.'J'J .... SiDP: ~la  I know, Sir, what is the attitude of the 
(jon nUllent with regard to t.he burning of foreign cloth by t-ha people') 

"!"he Boaoarable JIr. J. 0reIar: That, does not arise. 

Diwan _(Jbamaa LalI: MM' I ask the Honourable Member whether the 
real reason WIlS that the oflkial concerned stopped this telegram, not being 
aware of -the full f&(Sts? 

The Baaoarable JIr. J. 0Nrar: The real reason W88 that which I com-
municated in my reply to the question. 

Dlwan Ohaman Lall: WiiI' the Honourable Member make himself pt>r-
fcctly clear, because the real reasons are not apparent'from the leply given 
by him just now? 

ft. Boaovabl. JIr. 1. Onnr: I think t.he e ~ is clear. 

Diwan Ohaman LIU: May I ask the Honourable Member as to what 
'Q1e real reason is? Was it or was it not, firstly that he was not aware 
of the full facts, and secondly that the transmission of tills teletram 
was likely to create agitation in the country? 
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The Honourable Mr. I. Onrar: I have nothing to add to what I haw 
s.lid on the subject. 

RESERVATION 01' TmB.n CLAss CoMPABTMEN'l'S !'OB EUROPlIIANS ON I1Q)JAl{ 
RAILWAYS. 

1239. *1Ir ••• S. ADey: (a) Has the attention of the Government been 
drawn to the letter published in the issue of Leader of 6th March, under 
the signature of Chandra Dutta Pande, Professor, Kashi Vidyapeetha of 
Benares? 
(b) Will Government be pleased to state whether the Railway Board 

or any of the superior officers of the East Indian Railway, have _ed 
instructions to maintain a third class compartment reserved for Europeans 
. on the trains they run and to admit into the compartment only those who-
are dressed in European garments, i e ~~ti e of their nationality? 

(c) Will Government be pleased to state whether they have issued 
definite and unambiguous instructions to the railway authorities at all the-
Potatioll!> not to reserve a ~  third class compartment for Europeans, and 
not to observe any racial or sartorial discrimination in admit.ting pasaen-
gers to any such compartment in aoy train? 

(d) H the allegations in the letter mentioned in part (a) are true, will 
Government be pleased to state what steps they have taken or propose to 
take against ~ e Station Master at Benares Cantonment Station? 

Kr. P .•• ltau: I would invite the Honourable Member's attention to 
tbc-reply I gave on the 22nd March to a similar question (No. 1175) put 
by lily Honourable friend Maulvi Muhammad Yakub. 

REVEBSION OF TELBGJI.Al'BIST B. C. DE no. THE WHEATSTONE 
WIBBLE88 STATION, RABOOON, 

1240. *JIr ••• S. 8eBha Ayyuapr: (a) With reference to the reply giVell 
to the question put by U. Tok Kyi in the Assembly on the 18th September, 
1928, regarding the reversion of telegraphist B. C. De, from'the Wbeat-
stone wireless station, Rangoon, will Government bepleued to state OB 
wh.-.se report he was' found unsuitable? 

(b) Will Government be pleased to state whether it is not a faot that 
1rht.'Je was no report of such unsuitability from the officer in charge by 
whom he was trained? ' 

(c) Was he found unsuitable as the result of aoy eXllITIination? 

(d) Are Govemment aware of the fact tha.t De's reversion took piace. 
not while he was under training, but after he had been examined aod had 
passed the test? 

(e) Is it a fact that his reversion took place while he was working as 
a qualified operator? 

(J) Is it not 8 fact that the reversion order had been passed by the 
Dh,('ct0r, Wireless, before the fact of telegraphist De having been C:'xnmined 
and having passed the test was communicated to him? 

Mr. P. G. Bogen: With your permission, Sir, I will answer questiona 
1240 and 1241 together, 
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In view of further facts which haTe come to lisbt siDce the reply giftD 
to U. ToJr Kyi's starred question No. 10lS8 of the 12th March, ]929. 
the whole cal'e regarding Mr. De's reversion is being re-examined and the 
Hooourable Member will be apprised of the result in due cours£'. 

PBBVIous PAYJlWlfT TO:&IB. B. C. DB OJ' THE ALLoWANCB 0,. A 
QUA.LD'IBD Wmazss OPBB.ATOB. 

U241. *Kr. K. S. S ...... AJ7upr: (/I) Will Govemment be pleased to 
state whether it is a. fact that wireless allowances in the Wheatstone 
wireless experimental stations are granted to operators only after they have 
passed the test for retaining them 88 operato1'8 1 
ib) Is it a. fact tha.t t-elegraphist De has received this allowance 

for the period he worked as an operator after qualifying himself ~t the test? 

CuSTOMS TA1UJ'J'RATES BBOOMJ(BNDlIID BY THE INDIAN TAXATION b'Qm:BY 

CoMJ(ITTBB. 

1242. *Kr. Jlukht.ar Singh: (a) Have Government appointed any ('om-
mittee of experts to scrutinise the customs tariff rat-es, as recommended by 
ihe Indian Taxation Inquiry Committee 1  . 

(b) If thfl &Dswer to part (a) be in the affirmative, will ~e e t be 
pleased to state if any report of that Committee has been received? If 
the answer be in the ·negative, will Government be pleased to state the 
action taken on the aforesaid recommendation? 

The Honourable Sir George Babay: (a) No. 

(b) No action has as yet been taken on this recommendation. 

INQUIRY INTO THE Loss 011' RBVBNUB IN CoLLlIO'I'lNG CrsTO)lS Dnns. 

1243. *Kr. Kukhtar Singh: As recommended by the Indian Taxutio>n 
Inquiry Committee, has any inquiry been mMe into the causes of loss 01 re-
venue in ooll6Cting custom duties? If so, with what results? 

The Hoaour&ble Sir Qeoqe Sch1ll&er: An· iDquiq was made, as recom-
mended by the Indian Ta.xation Inquiry COmnilttee. . The result of the 
inquiry has been tha.t, so far as the sea-bome traffic is concemed, the 
existing arrangements are, on the whole, satisfactory, and that there has 
heen very little loss of revenue. As regards land frontiers, particulady 
round Pondicherry and Karikal, it has always been recognized that effective 
preventive arrangements are diffi·cuit. Substantial additions to the land 
frontier staff have been made in recent y~a  both before the appointment 
of the Taxation Inquiry Committee and &War, and it is believed that 
smuggling on the land frontiers is being held in as oomplet-e check 8S is 
possible without altogether disproportionate expense and a a~ le t of 
1000ai m.fic. 

LtiD POI80l.'imQ 011' WOBKlllBS IN GoV'BBlQlBNT 011' IlImIA. PBVSBS •. 

12«. *Dlw&D CJbaman Lall: (a) Will Government be pleased to state if 
it is a fact that a large number of casters, . i~ and dist.ributors 
sWIer from lead poisoning in thet$lOvemment of llidia Presses? 

~  What measures are adopted for the prevention of the disease? 

t For answer to this queation, lee anllwer to question No. 1240. 
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.... :: (4:)b an, compensatioll paid under .. he Workmen's Compensation Act 
t..l the workers who are incapacitated for further service due to lead poison-
iII ~ 

(iI) Is soap supplied to the workers for woshing their hands and nails 
at regular inteJ'Valsll 

(c) Does not lead poisoning fall under occupntiollnl disecses ll8 defilled 
h.l. the said Act? 

The Honourable Sir Bhupendra :R'.th Kitra: ''''ith ~  pennission, Sir, 
I propose to answer questions Kos. 1244 and 1245 together. Inquiries ant 
being made and the re!!'ult will be communicated to the Honourable 
Mf'mber in due course. 

GRANT OJ' CoJIPDiPSATION TO CoJlPOSITOBS INVALIDED DUE TO LEAD 
POISONING. 

H245. -Diwan Ohaman LaIl: (a) Will Government, be pleased to state if 
it is a fact that two compositors named Preombada Chuckerbutty and 
Mababir Proaad employed in the Government Press, Delhi, were invalided 
due to lead poisoning? 

Cob) Was any compensation given to the two compositors under the 
Workmen's Compen.aation· A~  

(c) Is it a fact that compositor Preombada Chuckerbutty interviewed 
the Manager at his bungalow in connection with 'the compensation but the 
Manager refused to entertain any claim in this respect? 

(d) Is it a fact that the said compositor suffered from oolic and panlJlli& 
of the extensor muscles of the forearms due to lead poisoning and sub-
sequently died at Calcutta? If so, why was no compensation given to 
him? 

HONOlUlLltJJ[ GlIAln'ED TO TJO: MANAGD AND AsSJ8TDT MANAGD OP 
TJIB Go'VlmlOlJ:NT OP INDIA. PRESS po:a PB.mTmo Buooft PA.PD8. 

1248. -Dl1nm ..... LIU: (4) Will GoftMDlent be pleued to state if 
it is a fact that an honorarium is gr&'Dted to the Manager and the AIIIist-
ant Manager of the Govemment of India Press, Delhi, evtJry year for print-
ing budget papers? 

• ill) What are the reaBOllB for mconing recurring expenditure of this 
cleA1ption every year? . 

(c) DoeR not the printing of the budget form part of the ordinary duties 
of the Raid officers? If not, .hy is an honorarium not granted to the 
General Foreman and the staB wOo actually do the work? 
(d) Is it a fact that an honorarium is granted for work of an aoep-

tional merit and peculiar nature? If so, why is an honcrarium l&IlCtioaed 
for work which is performed every year? 
(e) Is-any honorarium granted to the Managers and other sbaft in the 

provincial presses for printing budget work? 

'!"he Honourable Sir Bhupendn. :R'ath Eva: (a) Yes. 
(b) The work is considered t() be of such an arduous nature as to justify 

a special reward. 

t For answer to this question, lite answer to question No.1244. 



(c) The printiDg of the budget, iapan. oftbe ordinary duties of the-
Mauager nnd Assistant Manager, but it involves a very heavy strain on 
both these officers. The General Foremau and the staff are paid over-time 
aHo"'Rnce lind ute not therefore granted an honorarium. 

(d) An honorarium may also be sanctioned for work which is of such 
an ardUOUR nature as to justify a special reward. The grant of an hono-
rarium for the prompt and efficient printing of the budget is admissible 
under til(' nllef'; and in the opinion of the Government of India it is fully 
justified. 

(t) The Government of Indin have no information. 

m. Gaya Prll&d SiDgh: May I know what is the amount of the hono-
rarium which was paid to the Manager and the Assistant Manager? 

ft. Honourable Sir BhupeDdra .aUl J[l1n.: I am sorry, Sir, I have 
not got the information with me now; and I must ask my Honourable· 
friend to put down a question on the paper on the point. 

APPOINTMENT OJ' A QUALIJ'IED MBClLUiIC FOB MONOTYPJI MA.CIIl5JlS IN TID: 
C'..oVEBNJIENT OJ' IImIA PBBss, Dm.m .. 

1247. ·Diwan OblmaD Lall: (a) Will Government be l~e  to state· 
if it is a fact that there is no gualifted Mono-mechanic in the OoVelllDlalt 
Press, Delhi? If so, is it a fact that great hardship is caused to operaton 
by having to adjust their machines' 
(.0) Is it a !act that one mono-keyboard, trausferred from the Calcutta· 

Press has been lyinlJ idle for the laat aD: months 88 there is DO qualiIed 
mechanic to put it m working order? 
(e) Is it R fact that the undernoted new mono-machinery was' bumt 

out or broke doWll SOOD after its insiallation in 1927 -is owing to the carv--
lessness or inefficiency of the men in cbal:ge; 

(i) Five electric mono-heaters costing Rs. 5,000, 

(ii) Mono-motor attaohed to eoD1prBB1Ol" eo.ting RI. 1.600. 
(iii) Mono compressor ti~ Rs. 2,000? 

(d) If the reply to pm (e) be in the aftimlative. what steps do 00. .. 
ernment propose to take to safeguard expensive machinerv being spoilt 
or broken owing to lack of supervision? U 

'!'he Honourable SIr BhupeDdra .... JIlin.: (0) The answer j. in the' 
negative. The latter part of the queriion does not arise. 

(\b) No. 

(oC) No. 

(d) Does not arise. 

GBANT TO WOJU[EB8 IN TlD!l GoVDNJIBN'l' PBBSs, DKLlII, OJ' CoPDIS 0'1' 
OBDIIBS I:NJ'LIOTINO Pu!lr8J111OT Olf ~. 

1248. ·Diwan Ohamaa Lal1: (a) Will Government be pleased to state 
if it is a fact that copies of· orders inBictiDg pUDiabment.e on workers are 
not given to the meD concerned by the Ma.nager, Government Press. 
Delhi, and the Controller of Printing. for the purpose of filing appeals to 
highpr authorities 1 If so, why? 
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<b> I. it a faet; that; Prua worken are not; very eduoatecl and that they 
a~e to rely on educated men to write appeals for them' 

(c) Are there any Government orden against copies of puniabm_ 
orden being given to the men concerned when they ask for them? 

ft, BoDo1Irable SIr lIIulpuacIra B&Ul mka: (Q,) Copies of the orden 
are not given to the workers concerned, but the orders are communicated 
to them by t.he head of the Branch concerned. 

(b) Government have no infonnation. 

(oe) No. 

Diwaa OhunUl La11: May I ask the Honourable Member, Sir, whether 
he intends to revise the a ti ~e  and to issue' orders accordingly? 

".fU BODOurablt Sir BIlapllldra Bath JIltra: I shall have that point 
looked into, but I cannot give the Honourable Member any assurance. 

'('SB OJ' PHYsICAL VIOLENCE BY SBCTION-HoLDER A. AznI, A .~~  

Co-WORKERS IN TlIB ('..oVERNJIENT PRESS. DELHI. 

1241. ·DhraD Gbamaa LaJl: (a) Will Government be pleased to state 
jf it is a fact that officiating section-holder, Mr. A. Azim, in tht! Delhi Press, 
is in the habit -:>f using physical violence against workers? 

(b) Is it a fact that the said section-holder threat:ened operator Biro 
Ram wit.h sticks &1ld slaps in the presence of the Assistant l-[auliger, 
but no disciplinary action was taken against the section-holder, but iDe 
operator was punished instead by his promotion having been stopped? 

(c) Is it 8 fact that the said section-holder last month caught MaIku. 
('olUpo!>ioor. b;v the neck and kicked &1ld slapped him in the presenCt' of the 
~la a e  who took no-action against tJhe section-holder? 

'.l'he BOIlOID'able Sir BhuptDdra B&UI. 1IlIra: (a) No. 
(b) A quarrel occurred between the section-holder and the operak>r. 

The matt.er was investigat.ed by the Works Committ.ee, and disciplinary 
action was taken against both of them. 

(c) No. 

'.' PBoJlOTIONS 'l'O SDIOB OWE Dr TlIB RBADINo' BRANCH OJ' '!'BE 
GoVDNJDN'l' Puss, DBLBI. 

12&0. *DhraD (Jhunn LaJl: (4) Will Government be pleased to ~te 

if it is a fact that a large number of promotions in the senior grades have 
been made in the reading branch of the Delhi Press without the know-
ledge and approval of the Controller of Printing? 

(h) Is it a fact that iDe claims of senior readers hR.ve been over-
looked in promotiona and a number of junion promoted to higher grad",,? 

(c) Is it a fact that'men who were copy-holders of Mr. HafizuUa ha". 
been promoted &8 senior readers whereas Mr. Hafizulla. who w.. IIpJICIiU. 
~ as a reader nearly 15' ye&l'l! back, before a11 the men 80 promotflCi, is 
still kept in the junior scale? 
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(d) Is it a fact that a junior reader, who 'was lately in the RI. 110 
grade, has been appOinted al a head ,reader on R8. 850 per meDeem? 
(e) Is it a fact that the said head reader is unable to write or Speak 

English correctly? If 10, il it propoPed to fill the appointm8l1t perma-
nently wibb a better qualified senior reader by transfer either from the 
Calcutta or the Simla PreIS? 

'the Boaoarable Sir BILa.peDdra .a&b. JDta.: (4) Yee. 

(b) No. 
(c) I am making inquiries and will communioate the result to the 

Honourable Member in due COUl'8e. 

(d) No. 
(II) No; the second part of the question does not arise. 
\ 

U:NBVEN DIsTBDUTlO:N 0'" WOB.K TO Pn:cB-WoBKBBS m 'I'IDI Go'VBBliJOliT 
PBBSS, DBLIII. 

1251. eDtwan 0IL&maD LIII: (a) Is it a fact that in the i>eJhi Pnaa much 
favouritism and petty oppression prevails in the distribution of work by 
section-holders to piece-workers? 
(b) Is it a fact that profitable work is given by section-holders to their 

own favourites and the other men are kept on starvation wages by the 
withholding of profitable work from them? 

'the Boaoarable Sir BlLupeadra .aUL 1Iltra: (4) and (b). The answer 
is in the negative. 

i 
Cm:OJ[Il(O 01" Tno-WOBl[ DOD: BY Pmc..Q>U081TOB8 m TJD GoVDII. 

IIDT Puss, Dnm. 

U52_ eDlWID (Jhaman LIII: (a) Is it a f.:at that the time allowed by 
oorreetion-oheckers to piece-compositon for tiJn&.work, is ueitller oheobd 
by the Manager nor the Aaaistant Manager of the Delhi Preaa ,with the 
lilea? 
(b) If ao, why is no check exercised? 
(c) Are not correction charges checked by the Alaiatant Ilana&er aad· 

the case room overseers in file Calcutta Press? 

'lhe BcmoarabIe SIr BIL.,... .aua 1Iltn.: (4) No. It is a part of 
the duties of the Assistant Manager to check a portion of the time memo-
~a. ' 

(b) Does not arise. 

Cc) It is the duty of the Overseers to check a portion of the correction 
charges checked by correction checkers. 

APPoIln'JlDT TO TJIII GOVDlfJlDT 01" Ina PREs, DBLlII, 01" 
RELA'l'IVBS 01" TBB .AssJsTAlIT MAlfAOD. 

12&3. eDtwa 0IwDaD LIII: (tI) Is it a fact that a large number of 
a ~ie  in the clerical and reading branohes of the Government of 
~ ia Press, Delhi, are fined by the relatives of the AlI8istant :Manager? 

'U (b) Is it a fact that two brotlhers-in-Iaw and two nepllewa of the Asaiatent 
-anager are already employed in the Press, 

B 
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'.l'he BcmolDbll SIr Bhupelldn. .at.h Kin: (0) No. 

(b) I am informed by the t ll~ that only one brother-in· law d tile 
Assistant Manager is employed in the Press. (Laughter.) 

ALLKoJID 8ALB OF IN.JUJU:ous DRUGS IN TIIB TDnN RoOK OF TRl!l 
OoVERNJlB.NT PBBss, DAm. 

12)1,. ·DlW&D 0bamaD LaU: Is it & t.d that opimn and ,IInj. are 
freely sold and indulged in by a large number of the employees in the 
tiffin rooms of the Delhi Press? If so, why no action is taken by the 
Manager to stop the sale of injurious drugs in the Press? 

'l"he Bcmourable Sir Bhupendra .aUa Jmra: The drugs in question are 
not freely sold in the tiffin rooms of the Delhi Press, and Government 
have no information 8$ to whether they are freely indulged in by a large 
number of employees in the Press. The second part of the question doe. 
not therefore arise. 

Dlwan abaman :r.Jl: May I ask the Honourable Member whether he 
will make inquiries and find out whether these two drugs are being con-
sumed in large quantities' 

'!'be BcmoarabIe SIr Bhupendra .&Ul 1Ilka: I am afraid it is not' 
poaaible for me to make inquiries whether any employees in the Press. or 
how many of them, or whether a large number of them, are in the habit 
1){ taking drugs or not. 

Dlwan Ob&man :r.Jl: But the question is, Sir, whether these ~ are 
heing sold in the premises of the Press? 

fte Bonoarable SIr BJaupeDdra WaUl JIltra: I have already answered 
that part of the question, Bir. 

1f:BomALs TO rim Aamft .um DrnmOWAL BUPBBIl'TPDDT, NoJl'l'B 
WEi .... RAILWAY, BY TID ST.&I'P 0 .. '!'lIB DBUD Au.\ OF TllAT 
RAILWAY. 

1255 .• Dlw&D fthunan LIIl: (a) Will Government be pleased to .tate 
whether they are aware of the memorials &ent by ihe .. Stall Delhi ... " 
to (1) the Divisional Superintendent,  North Western Railwa1, Delhi (2) 
the Agent, North Western Bailway. I..ahole, repreaenting oertain sriev .. oes 
to be redressed? 
(b) If so, what action is being taken on these memorials? 

(e) If not, do Government propose to take immediate stepa to remove 
the grievances? 

JIr. P. Jr.. :B.au: Government have no information, but it would' appear 
tbat the att~  referred to are such as tbe Agent has full powers to deal 
witb. A copy of the Honourable Member's question is being sent to the 
.Agent. 

Diwan Ohaman La1l: May I ask the Honourable Member whether it 
is the considered policy of the Government or the Railway Board that all 
matters referred to in questions put on the floor of the House should be 
rE'ferred merely to the Agent, and no s/ltisfactory reply given on the floor 
of this House? . 
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JIr. P ... Baa: These are mat .... rs for the local admiDiatration and 
.,he memorials have been sent to the Divisional Superintendent and the 
Agent. If the stat! are dissatisfied with any of the replies liven by these 
officers, and have a right of appeal, I presume they will addreea the Railway 
Hoard themselves. 

CoIlPLBTIOB' OJ' ft. BB'l'.A.LA-Bus RAILWAY. 

1256. *Dl.u OhamM Lall: (.a.) Is it a fact that, though the construe-
-tion of the Betala-Beas Railway was sanctioned a year 880, only a portion 
-thereof up to Qadian has since been opened for tramo? 
(b) Is it a fact that, though the complete line has been surveyed, land 

:acquired and earth-work completed, further work on the line, up to Beas, 
is being suspended? If _10, wby? 

(e) Is it a fact that t~tiO  buildiep up to 8rigobindpur-about 11 mfIeI 
irom Qadian-have practically been completed and tncldayiDg only re-
maiDS? 

(d) Do Government propose to Older the-jmm .... 00Mk""'" 01 .. 
tine at least up to Gboman Station? 

JIr. P ••• Baa: (Ir.r) Yes. 

(b) Yes_ Work on the portion beyond Qadian was temporarily SUB-
-pended in order that the funds available should be devoted to more Un. 
portant works, 

• (e) This statement is correct, but I may add that the number of 
1rt,ations involved is only two. 

(d) Government recognise the desirability of going on with this Jioe at 
:an early opportunity. 

Dlwaa CJb· .. LIB: Maya! ask the Honourable Member what the 
-other particular works are OIl which these funds WeN employed? 

JIr. P ••. Bau: The information is contained in the budget statement 
-wbirh was placed before this House recently. _ 

IsauB BY &I 8.A.mB GAB'GA RAIl, AssmTAlft'.l>KPABTIDlft' OJ' EDUCATlO ... · 
IbA1.m A.1Q) 14lm8, OJ' A NOTICB OJ' TlmuTDD 8ntmB BY 
S'WlII1IPBBS AOA.1B'8T MU8LD18 IN SDILA. 

1257. *JIr. ADnr-ul-.bIm:(a) 18 it a fset that there is ODe Bai BaIdb 
-Ganga Ram employed 88 an Auistant in the Department of Education, 
Health ana Lands? 

(b) If the answer to part (0) ill in the aftirmative. are GoverBlD8Dt 
·aware that be is the PreaideQt of the Ba1meki Babba (Sweepers' A88OCia-
-tion). Simla? 

(e) Are Govemmt'nt aware that R notice was recently issued over his 
·signature to the Muslim community of Simla that the local sweepers would 
go on strike 1\8 far 8S t.he Muslim communi tv alone \'ras concerned if a 
'certain sweeper woman, alleged t,o have been 8bducted by a local :Muslim, 
was not returned by a certain date? 

(d) Are Government also aware that the said !Sweeper woman had 
--embraced Islam.-of her own free \'rill and was not abdoot.ed bv a Muslim. as 
.:aUeged by the said Rat Sahib Ganga Ram? . 
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(e) Are Govemment also aware that the Muslim community of Simla. 
as a whole, protested against this action of the said Rai Sahib Ganga Ram?' 

<I) Are Govemment aware that the Deputy Commissioner, Simla,. 
wamed the said Rai Sahib Ganga Ram against this action of his? 

(g) If the answers to the above questions are in the aftinnative, what 
disciplinary  action was taken by Government against tht' said Rai Sahib 
Gonga Ram under the Government Senants' Conduct Rule&? If none wa&-
taken. why not? 

. Kr. G. S. Balpal: (a) Yes. 

(b) to (I). Government have no infonnation beyond what has already 
appeared in the Press. 

(g) The case is not covered by the Govemment Senants' Conduct 
Rules. but :Mr. Ganga Ram was warned. 

RBJlW1'ION ON MEDICAL GROUND!J OF CANDIDATES FOB THE I. C. S. AIm 
INDIAN FINANCE DEl'ABTKBNT ExAJoNATlONS. 

1258. ·Kr. Amar .aUl DuU: (1) Is it 8 fat't that Habu Panchannn 
Chakravarty who passed the B.A examination of the Calcutta University, 
se('uring first place in the examination, was not allowed by the Bengal 
Government to appear Qt the I. C. S. examination in 1927 on the ground 
of a slight nanoWDess in the chest? 

(2) Is it a fact that he was not allowed in 1928 to compete at the all l ~ 

Finance Examination, though he stood first in the M.A. examination, Olll 
the ground that he suffered from a slight ring-worm in the waist? 

(8) Is it a fact that another candidate was not allowed 1:y the Bengal 
Government toO appear at the 1928 Indian Police Senice examination on 
the ground of his having a slight te e ~ towards hydrocele? 

(4) If the answer to the above questions be in the negative, will Gov-
ernment state on what medical grounds they were not allowed to sit at 
these examinations? 
(5) Is it a fact that Mr. Fazlur Rahman Khondoko.r was allowed by the 

Bengal Government to sit at the Indian Police Semce examination in 1928, 
even though he was declared by the Medical Board to have been suffering 
from hernia? 
(6) If 80. will Government state why the two candidates referred to in· 

p8l'ts (1), (2) and (8) have been debarred from. examination while the-
candidate referred to in part (5) haa been allowed to sit at the examination 1-

(7) Will Government please place on the table any other facts which 
led the Government of Bengal or the Public Service Commission to justify 
the differential treatment in the case of these candidates? 

"lhe Honourable Kr. I. Orerar: 'The attention of the Honourable Mem-
ber is invited to the reply given by me to Mr. S. C. Mitra's question OUt 
the same subject on the 15th instant. 

LACK OF UMI'OBJrIl'l'Y IN RoBBS WORN BY.ADvOCATES OJ' '!'lIB CALCDT'l'A. 

HIGH CoUB'l'. 

1259. "Kr. Amar .ath D1lU: (4) Ie it 8 fact that the robes to be worD 
by Advocates of the Calcutta IDgh Court are not uniform? 



(b) Do uovemment propose to take steps in the direetfon of the creation 
-of an Indian Bar, as fOl'eshadowed in the speech of the Honourable the 
"Home Member in connection with the Indian Bar Councils Act in 19261 

(0) If 80, will Government be pleased to state what atepI they pr0-
pose to take to bring about uniformity in the matter of robes of tho 
-Advocateil of the Calcutta High Court? 

'!"he Honourable 8jr Brojuulra Etter: (4) The matter is being consi-
·dered by the Judges of the High Court. 

(b) ,The Bar Councils Act, which was stated by Sir Alexander 
Muddiman to be a step in the dil'eCtion of the creation of an Indian. Bar, 
has been in operation for less than a year. As at present advised, Gov-
ot"mment do not propose to take any further steps. 
(e) The matter of the robes of Advocates of the Calcutta High Court 

-rests entirely with the High Court, and Govemment do not propose to 
Interfere. 

JIr. K. Abmed: Are Government aware that a ReBOlution bas already 
'been passed in the Bar Council, Calcutta, that the question of dress shonld 
not be a question of their objection, because on behalf of the Vakils Mr. 
Rangachariar, an ex-M. L. A. and Mr. K. C. Neogy, now in the AlI88Dlblr, 
admitted, at the time when the BilI was under discussion, that it waa 
not 1\ question of their objection, and they wele quite satisfied with the 
Vakil's dress which they used to robe themselves with? 

"!"he Haaourable Sir BIO)eDcIn. 1Imer: The whole of this matter, Sir, 
is being considered by the Calcutta High Court. 

lIr . .&mar •• tIL Du": May I ask the Honourable Member whether it 
is a fact that the Barrister Advocates are in the majority in the Bar 
-Council and that they are bent upon a i ~ a distinction 88 Barrister 
:Advocates? 

"!"he HOD01II'&ble SIr BroleDdra 1IMer: If the Honourable Member is 
referring to the Calcutta Bar Council. then the ~t ti  of the Calcutta 
"Bar Council is half Barristers and half non-Barristers, and the AdW<'ste-
General is the ex-officio Chainnan. 

lIr. E. Ahmed: Is it a fact that the Government of India, in the Home 
Department. received a memorial from members of the Bar Council in 
England that their robes should not be worn by the present Advocates 
under the Bar Councils Act, and that they were the robes of the Barristers 
from England. Scotland and Ireland, which could not legally be interfel'ed 
with? 

!'he HOIIOuable SIr BroltDdra :.mer: That again is a subject which 
is now being considered by the Judges of the High Court. I ma:y inform 
Honourable Members that a sub-committee of the Judges of the Calcutta 
High Court has been appointed to go into the whole matter. 

Jlalllvl Kgbammad Yakub: May I know what will be the position of 
the Barristers who cannot put two sentences together in the B8l' Council? 

Mr. E. AbmICl: Exactly in the same category. 

lIr. PrtIl4eDt: Order, order. Mr. Neogy. 
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Kr. E. O. BIOIJ: May I take it, Sir,that the Honourable the Home· 
Member has nothing to do with this question, and that the administrative· 
control of the High Court has been made over to the portfolio  of the 
Honourable the Law Member? 

The HODOUlable JIr. I. Orerar: The Honourable the Law Member 
kindly consented to answer this question, because he has special cognizance 
of it. 

Kr. E. O. Beagy: May I take it that, in answering this question, the 
Honourable the Law Member has not been influenced bv the fact that he 
hal! been the Chainnan of the Calcutta Bar Council for 'some time? 
The Honourable Sir BroJendra m\tar: Not in the least. 
Kr. E. O. Beogy: Will the Honourable Member be then pleased to 

state whether it is a fact that, whenever there was a conflict between the 
Barristers and the non-Barristers, the Barristers have always been ~ le to 
carry the day by defeating the 'non-Barristers either by the ordinary vJte of 
the Chainnan or by his casting vote? 
. The HOllourable Sir Brojendra Etter: I am not in a position to agree 
with tile Honourable Member. 
Kr. It. O. BIOIJ: Will the Honourable Member kindly brush up bis· 

quimory and telC 1ltl whether it has not been bis own experience? 
'!'he JIOllo1Irabie SIr lhojadra mu.r: When the Barristers have won,. 

they have won by t~e.i e eilt merit of their case. 
Kr. E. O. Beogy: -May I know, Sir, whether it is not a fact that, OD< 

occasion, they -were helped to win with the aid of the casting vote of the-
Chainnan? 
The Honourable Sir BroJeDdra mttel: I am not aware of it. Certainly-

that was not the case when I was Chairman of the Bar COUDcil. 

Kr. It. O. Beol1: Do Government propose to inquire and satisfy them-
selves how far the spirit in which this measure was conceived, is being 
carried out in actual operation in Calcutta? 

. The Honourable Sir BrojeDdra IIlUlr: The Bar Councils Act has, iOl 
Calcutta, been in e ati ~ I believe, since last July. The Council holds 
('De meeting and sometimes  more meetings every month, and it is in cIa. 
touch with the Judges of the High Court. This is a domestic matter of 
the High Court's with which the Government of India do not propose 
te· _ interfere. 

Kr. E. O •• qy: Is it not a fact that the Calcutta High Court stands. 
on a different footing from other High Courts in regard. to the constitution 
of the Bar Councils? 
The Honourable Sir Brojendra mttel: The constitution of the Bar 

C('uncils of Calcutta and Bombay stand on a. dUlerent footing from the 
cODfltitution of the Bar Councils in other Provinces. That is regulated by 
lk! Bar Councils Act·. 
Mr. E. O. Beagy: Is the Honourable Member aware that, when this 

measure was under discussioD, apprehensions were expressed by non-
()fficial Members that this distinction in the case of the Calcutta High 
Court might operate to the prejudice of Vakils? 
The Honourable Sir Brojendra J[l\yr : Sir ,  I am sorry I was not in the 

ARsemhly at the time, so I am not aware of what was said on that 
occasioD. 
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111'. E. O •• ..,.: Is·it not to be expected that the Houourable Member 
aliould read up the. debates before he takes upon himself the duty of 
answering questions in this House? 

!NTBODUcnON OJ' UND'OBMITY IN RoBES WOBN BY ADvoCATES OJ' THE 
. . CALCUTTA HIOH COUBT. 

1260. *Xl. Amar :Vatll Dutt: (a) Is it a fact that in some High Courts 
there is uniformity of robes of all Advocates? 
(b) If so, will Government be pleased to state if they propose to take 
.ps to bring about uniformity of robes of Advocates of the Calcutta 
iDgh Court? . 

The Honourable 8lrBIOjeadr& . Kittel: (a) Government have no definite 
infOrmation. .. 

<b) No. 

TnaNo OJ' No. 88 DoWN LocAL TB.AIN ON TllJI: ~  INDIAN RAlLwAY. 

1261. -llr. Amar Ba,&h Du": (a) Is ib a fact that the timing of the 88 
down local train of the East Indian Railway has been changed .moe 
September last? . 

(b) Was there 3uy complaint to the Agent by the dany passelll!er9 
about the altered timing? "  . 

(0) If so, will Government be pleased to state what action, if any. 
"'been taken to restore the former timing? 

Xl. P. B. Ball: With your penniasion, Sir, I will reply to this and 
the next question together. Govemment Ih.ave no mformatibn on the 
matters raised in these questions and I am sure the Honourable Member 
will recognise that it is impossible for them to take any direct part in the· 
preparation of time-tables. A copy of these questions will be sen\ to the 
Agent of the East . Indian Railway to consider whether any action is 
necessary. 

PAUCITY OJ' LoCAL TB..uNs ON SuNDAY ON THlI: EAST INDIAN RAILWAY. 

t1262. *Xl . .&mar Bath DuU: (¥I) Is it a fact that t.he dan.Y passengers 
0' the East Indian Railway experience great difficulty on Sundays for 
vant of any train for more than five hoW'B after the 89 up? 

(b) Was there Qny complaint about it to the Agent? If 80, what 
acUon has been ta e~ on it? 

DIscoNTBN'l' OJ' SBNTOB MEN iN GOVEBNJIDT SERVICE SUPEBSEDED UNDER 
.. .  A BlIODT HOD DJlPAB'I'JONT CmcuI.AJl. 

1268. *Xl. Amar .atll DuU: Are Government aware that the Home 
Department Circular No. F.-176/25-Est., dated 5th Ff.'bruary, 1926, has 
caused great hardship and discontent amongst theaenior men who have 
been surpersed.ed by juniors? If so, will the Gonmment state the 
rf'asons for such special .treatment? 

t For anawer t.o thia q1leatiOll, aM aDIIlRl' to.qul!lltion No 1261. 
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!'he BODOurable 1Ir. J. Orer&r: The reply is in t'he negative. I am 
not sure what the Honourable Member has in mind, but the orders to which 
he refers state expressly that they relate to fresh recruitment only and not 
to departmental promotions. 

PAY OJ' SHUNTING TIND.AL8 IN THB HOWBAB DIVISION, EAsT INDLUf 
RAn.wAY. 

1264:. *K:. bar Ba\h D1l": (a) Is it a fact that the grade of shunfi· 
ing tindals of Howrah Division was fixed at Rs. 20-2-82 'I 

(b) Is it a fact thst the pay of shunting tindals of Howrah goods b.aa 
been reduced to Re. 20 'I If 80, why 'I 

1Ir. P. :a. Bau: Government have no information. 

RB-APPOINTJIBNT OF STBIXBBS DISJllSSBD AT ONDAL AND ASAN80L. 
EAST INMAN RAILWAY. 

1265. *J[r • .&mar Hath Du": (a) Has the attention of the Gov('m-
ment been drawn to the leading newspapers of Calcutta of the 7th of 
August, 1928, in connection with the East Indian Railway Agent's noti-
fication to the Lillooah. staff regarding the reappointment of the Ondal 
and Asansol strikers ? 

(b) If so, will Go'\"ernment be pleased to state why the strikers of 
Ondal and Asansolbave not been provided as yet? 

(c) Is it fact that their postil have been filled up by new recruits? 
Do Government propose to take steps to r.eappoint those dismiued 
persons to their former posts? 

J[r. P. :a. Bau: (Ill) Yes. 
(b) aQ,d (c). The Agent's undertaking was that the men who were 

dismissed at Ondsl and Asansol would be re-engaged as vacancies ocourred. 
and Government have no reason to believe that this' is not being given 
t'ffect to. I am sending a copy of the question and the reply to the 
Agent. 

LEAVE RULBS OF THE STA.I'F OF THE EAST INDIAN RAILWAY WOBKSllOPS 
AT Ln.LoOAH. 

1266. *J[r . .&mar Hath D1l"; Will Government be pleased to state 
whether the leave rules and other privileges which are now in force in 
Ullooah power house. clerical statl, supervising staff of Lillooah and 
J amaipore are allowed to the Lillooah workshop men? If not, whv 
not? - • 

Mr .. P. B.. Ban: I am making inquiries from the East Indian Railway 
f.nd will communicate further with the Honourable Member on receipt of 
a reply. 

PAYlIBNT 011' MONTHLY WAGBS TO TID!: WOBlOIBN IN TO LILLooAH 
WOBKSHOP8. 

1267. *J[r • .&mar Ha\h Du\\: (a) Is it a. fact that the Jamalpore work·-
sbop men are monthly paid servants of the Ra.ilway? 



QUBSTIONS AND ANSWBBS. 

(b) If so, will Govemment be pleased to state whether the Lillooah 
"Workshop men are daily wagers? 
(e) Do Govemment propose to make them monthly paid servants? 

'If not, why? 

JIr. p. ]t. B.au: ((1) Yes. 
(b) They are daily, rated but paid monthly. 

(e) The matter is under consideration. 

NEGATIVE APPELLATION USED TO DESOBIB. Co:aS'lLTV.!IOlES 01' MmmBBS 

01' THB LlIIGISLATUBJ:. 

1268. eJir. AmIr Bath Dutt: (a) Will Govemment ~te t~ reaBODf> 
i:or adopting a n4gat.ive description for the e~e al ~tlt e le  of the 
Legislatures and describing special constituenCies according to race or 
·raJigion? 
(b) Are Govemment aware that Indians belonging to general CODStitu-

·encies resent their description by a negative appellation with ef~ e e 

to a particular reJigion 'I . 

(e) Do Governmerlt propose to retain such description of general con-
'8tituenciea in the coming elections 'I If 80, why? 
(d) Are Govemment aware that such description is considered l;y 

those to whom it is applied, as an insult 'I 1£ 80, will Govemment bl} 
'rleased to state whel:her it is deliberate 'I 

The Honourable Kr. 1. Orerar: (a), (b), (c) and (d). The attention of 
ihEl Honourable Member is invited to the replies to his questions Nos. 522 
and 748 which were given on the 26th Feb!'bary, 1924, and the 7th March, 
1927, and the reply given to Mr. Ranga Iyer's question No. 92 on the 26th 
August, 1925. Govemment are not aware of the feeling of resentment 
referred to by the Honourable Member, and t think I need hardly aBBure 
"bim that no disparagement is intended. I am unable to say anything at 
present as regards the nomenclature which may be adopted for the various 
conRt.ituencies of the Legislature on any revision of the electoral roll. 

NON -TRANSI'D OF BABU NEPAL CllANnBA BAWBBJEB, .AssISTANT ACCOUNT-

ANT, CALCUTTA GBNERAL POST OFFICB. 

1269. -Mr. Amar Bath Dutt: (a) Is it a fact that· the Director General, 
'Posts and Telegraphs, issued an order to the effect that all head clerks 
'or clerks whose duty involved handling of cash and valuables and appoint-
ments should .not be kept in that charge for more than three months? 
(b) If so, will Govemment state the duties of the accountant and the 

assistant accountant of the Calcutta General Post Office 80 far as appoint-
ments a.:re concemed'l . 

(e) Will Govemment state for how long Babu Nepal Chandra Banerjee, 
. assistant accountant, Calcutta General Post Office, has been working as 
'Such, or as an accountant in the accounts branch? 

'Cd) Is it a fact that he was transferred by Mr. Wrenick, late Post-
'IIlaster General, Bengai and Assam, in pursuance of the Director General's 
orders referred to above? . 

(e) Is it a fact that the order of transfer was . e ~tly a elle  
if so, why? ' 



LBOISLATIVB AS SlDfBLY , 

Kr. P. G • .,...:. (a) No. 
(b) .Does. ,not ~ e. 

(0) For four years and eight months. 

[27TH MAR. 1929. 

(d) He was transfeITed under Mr. Wrenick's orders in the interests of-
the service. 

(e) No; it was merely held in abeyance for administrative convenience. 

TRANSFER OJ' BABU J. C. BoSE, OF THE CALCUTl'A CADBE OJ' TUB POSTAL 
DEPABTUENT, TO JBSSORE. 

1270. *)[r • .&mar Bath Du": (a) Is it a fact that Babu J. C. Bose of' 
Calcutta. cadre, though a senior official, has been transferred to Jes80re and 
not Babu Charu Chandra Majumdar who is a much junior officer? 

(b) If 80, will Government be pleased to state the reasons for transferrin&: 
a sepior officer instead of a junior officer? 

(e) Has Babu' Oharu Chandra Ma.jumdar ever worked in a post oBice. 
doing actual post oBioe work? If so, for how long? What is his duty now?' 

)[r., P. G. ltogers: (.a) Babu J. C. Bose has been transferred to Khulna 
on promotion. 

<b) There are no rules according to which junior officers are transferred, 
in preference to senior officers. 
(c) Yes, for over twelve and a half years; he is now one of the Assistant 

Postmasters of the Calcutta General Post Office. 

SHORT HoUBS OJ' WOBJ[ OF CLp][8 ATTACJDm TO TUB GENERAL CoBBBS-
. PONDBNCE DnAB'l'XiNT OJ'THE GENERAL PoST OFl'lCE. 

1271. *Kr. .&mar Bath Du": (.4) How many clerks are attached' 
to the general correspondence department of t ht' General Posl Office? 
What are the hours of-attendance? Is it less than that of the Post Office 
clerks? If 80, what are the reasons for such difierence? 
(b) Have the curtailed hours of attendance of the clerks attached t;o.. 

the correspondence department been authorised under the time test? If 
so, will Government please state the standard on which the present staff 
of the correspondence branch of the Calcutta General Post Office has been 
fixed? 

«(l) Is it a fact that the clerks attached to the correspondence depart-
IDent have got light-er work while the post office staff are overworked?' 
Wherefrom is the major portion of clerks drafted in when e%tn staff is 
found necessary to do extra work on overtime payment? 

Kr. P. G. Bog8ll: Government have no information. Inquiries are 
being made and the result will be communicated to the Honourable Member-
in due course. 

ISSUE OF NOTICES FOR TENDERS FOR INDIAN ABXY SDVIOE CoRPS CoN-
TRACTS. 

1272. *Kr. KUbamm'Nl IamaIl Dan: (a) Is it a fact that. notices and 
tenders for India Anny Service Corps contracts are issued only to the-
approved contractors, whose financial status and antecedenfIB are verified 
and reported satisfactory by the civil authorities? 



QOJ:8TJONS AND ANSWERS. 

(b) Is it a fact that contracts. for the supply ~ fire*ood. charcoal, 
limequick and onions for the Delhi Independent Brigade Area have been 
given to a contractor at comparatively more enhanced rates than those-
oftered by other contmctors, ultimately TeSulting in a heavy loss to Govern-
Dtent? . 
(c) Will Government be pleased to inquire into the matter and to state-

t ~ extent of loss that Government will suffer through such a course? 
(d) Is. it a fact that notices ~  te ~  for supply of firewood have 

not been issued by the Deputy AsSIstant Director of Supply and Trausport, 
Delhi Independent Brigade Area, Delhi, to those contraetors who are hold-
ing contracts for the supply of firewood up to the Slst March, 1929? 

(e) If the facts stated above are correct, d:o Government propoie to 
inquire into the matter and to take action agamst the officer concerned 1" 

Kr. G ••• Y01llll: (a) Yes. 
(b) The contract for onions has not yet been given out. The tenders 

accepted for the other contracts were not higher than the market rates. 
(c) For the reason given in my answer to part (b), Govenml8Dt will sufter-

no loss. 
(d) Two such contractors have not received notices, because they have-

nt various times supplied inferior articles with  consequent loss to Gov-
ernment and detriment to the supply services. 
(c) Does not arise. 

EDUCATION 01' MUlLUDlADAN8 IN BALUCHISTAN AND TIIB NOllTH·WBST 
FaoNTIBB PBoVINCE. 

1273.*JIr •• ahammAd IImIIl KIwl: (a) With reference to the announce-
ment of the Education Secretary to the Govermnent of India, made in the-
Legislative Assembly on the 18th September, 1928, regarding the appoint. 
ment of a committee to inquire into the existing facilities for primary 
education for boys and girls and for Untouohables in the areas under th& 
direct control of the Government of India, will Government be pleased io. 
state when the committee will begin to function and whioh areas the com-
mittee will tour? 

(b) Will Government be pleased to state what is the percentage of 
literacy in Baluchistan and the North·West Frontier Provinoe and how does. 
this. peroentage compare with the more advanoed provinces of Bangalore 
and Coorg and the areas of Delhi and Ajmer-Merwara? Is it a fact that 
while Muhanrmadans predominate in the former. non-Muhammadans pre-
dominate in the latter? 

.(c) Will Govemmenb be plened to state what action, if any, they are-
taking to bring the education of Muhammadans in Baluchistan and the 
North-West Frontier Province in line with the more advanced areas under 
the direot control of the Government of India like Bangalore? 

(d) Will Government be pleased to state if the Education Secretary's 
a e~e t  referred to in part (a), inoludes an inquiry into the conditions 
~ educatIon of backward olasses, that is, Muhammadans, in the areas 
~ e t y under the control of the Government of India like the North-West 

~tle  Provinoe and Baluchistan, and will the committee suggest andt 
proVIde special faoilities for their education? 



I..BGI8LA.TIVB A88B11BLY. 

Mr. &. S. Bajpal: (lr.t) It is hoped that the Committee will start work 
'('arly in the new financial year. It will tour in the North-West Frontier 
Province, Ajmer-Merwara. and Delhi. 

(b) A statement giving the information asked for in the first part of 
the question is laid on the table. ~t is true that, in Baluchistan and the 
North-West Frontier Province, Muhammadans preponderate; in the other 
areas mentioned by the Honourable Member non-Muslims form the 
majority. 
(e) ·As the Honourable Member is probably aware, a five-year programme 

. waR introduced in 1927-28 for the expansion of education in the territories 
-directly administered by the Government of India. The total additional 
.expenditure provided in this programme for Baluchistan and the North-
West "Frontier Province amounts to Rs. 18,57,880 non-recurring and 
Rs. 1,87,986 in the first year rising to Rs. 5,15,468 in the fifth year re-
,curring, as compared with Rs. 8,41,351 and Rs. 1,52,038 rising to 
Rs. 4,37,288 recurring for the other areas mentioned by the Honourable 
Member. As the population of Baluchistan and the North-West Frontier 
I)rovince is largely Muhammadan, it is hoped that the five-year programme 
-will benefit MQb.amr:nadans materially. 

(d) 'The Committee will inquire into the conditions of primary educa-
tion of all classes of the population in the three areas mentioned in (II) 
~ e and will make recommendations. Baluchistan is to be excluded from 
the scope of the proposed inquiry becaUse of the nomadic character of its 
population. 

Total 
Area. JIaIe. lI'emaIe. (_lee and 

~ . 

&J.uchistan .. ..  .. . . 10'9 1'5 7'2 

North-West Froutier Province .. .. 6'3 0" 1'9 

Bangalore .. ..  .. . . 30'7 1"'8 25'6 

rg .. .. .. . . 18'9 5'0 ]2'6 

Delhi ..  .. .. .. 16'1 3" 10'7 

Ajmer·Jlerwara •• .. .. .. 16'6 1'3 10'0 

REl'OBTBD RBDISTBIBUTION OJ' PROVINCES BBOOIOlBNDED IN .l MnOBAN-

DUll OJ' THB GoVEBNJUDfT OJ' INDIA TO THB 8D10N Co_IS8ION. 

1274:. *Kr. &&1& Pruad S1Dgh: (a) Has the attention of Government 
ceen drawn to a report published in the Hindustan Times, dated the 14th 
March, 1929, Ir8garding the memorandum of the Government of India 
. before the Simon Commission? 

(ob) Is the outline of the policy regarding the redistribution of provinces 
. mentioned in the Report substantially correct? 

(c) Will Govemm:ent be pleased to lay a copy of the memorandum on 
·the table? 



QUBBTIOlfl AIfD ")fIW_B. 

'I'he BODOUrable Mr. I. Orerar: (a) Yes. 

(b) and (e). A copy of the i ~ l t y. ~e on claims .which ~ e ~. 
made to redistributions of provIncIal temtones on a racial at liDguistlC 
basis supplied to the Indian Statutory Commission by the Government of 
India has been placed in the Library, and the Honourable Member will be-
able to acquaint himself at first-liand with its contents. 

HIOH TELBl'BONB CluBaES I1i' CALCUTTA. 

1276. 'Mr. K. O •• 1011: (a) Have Government received any com-
plaint regarding telephone charges in Calcutta? If so, do Government· 
propose to take any action to bring about a reduction? 

(b) Are Government aware that the ~le e charges in Calcutta are 
higher than those in London? 
(e) Are Government aware \hat, since the intzoductioD. of the mesl.ge· 

rate system, some business houses are paying as much as Bs. 1,000 per 
line per annum? 
(d) Did the Bombay Telephone Company at any time plOp088 the in-

troduction of the message rate system in Bombay? Was this proposal 
turned down by the Government of India? If 80, wliy? 

(e) Are Government aware that the Bengal Telephone Corporation is 
"'irtually paying 22l per cent. dividend on its original ordinary capital, after' 
setting aside a good sum for depreciation, reserve fund and a sinking 
fund for its debenture loan? 

(f) Are Government prepared to consider the advisability of taking. 
over the concern as soon as the present agreement with the CompaQy 
expires? 

The Honourable Sir BhupeDClra .&UI. a~ (a) Yes. The matter has 
been a ef ~  considered by the Government of Bengal, by whom it has 
been explained to the Telephone Subscribers' League, Calcutta, that no· 
O l l ~  reduction of the charges levied by the Bengal Telephone Cor-
}Joration, Limited, is feasible. The Government of India do Dot propose-
at present to take any action in the matter. -
(b) Yes. 

( r) Government are not in possession of particulars of individual bills-
the amounts of which depend on the use made of the service. 

(d) Yes. The charges proposed by the Bombay Telephone Company 
were not introduced. The proposal was examined by a Committee· 
appointed to investigate the matter, and it was found that there was no· 
r..greement between the commercial community of Bombay, the Bombay 
Telephone Company and the Government of Bombay. A modified scale· 
of charges suggested by the Chairman of the Committee, with the COIl-
currence of the other official members, was not acceptable to the Bombay 
Telephone Company, and the Government of Bombay decided that the-
proposal of the Company should, for the present, remain in abeyance. The· 
Government of India endorsed this decision. . 

(e) An examination of the latest balance sheet of the Bengal Telephone· 
Corporation, Limited, by the Government of Bengal, shows that the divi-
dends paid by the Company have not exceeded 71 I*' cent. in any year-
between 1922-23 and 1926-27. 
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if) Govemment are unable to make any statemeat on the 8ubject at 
this stage. 

Lie1lL.-OolODel B . .A.. I. GidDIJ: Is the Honourable Member aware of 
the fact that there is universal disoontent in Calcutta, at the emrbitan* 
·rntes charged ~ the Bengal Telephone Company, and that the resident, 
-()f Calcutta Rnd other plaees are at times ~ exorbitantly and unfairly 
-tll..'\:ed for their telephones? 

fte KODourable Sir Bh1lpelldra .&\11 1Il\ra: Apparently there is some 
grievance on the subject; that is the reason why the Telephone Subscri-
-hers' League addressed the Beugal Govemment in the matter. 

lIr. It. O. Beog: Wit.h reference t.o the answer t.o clause (8) of my 
question, will the Honourable Member kindly examine the balanee sheet 
himself? 

fte lIoDourable SIr Bh1lpelldra Bath JIItr&: I shall try to do so, Sir. 
But I can only act on the information disclosed by the balance sheet, and 
-not on any inside information which may be in the possession of my Honour. 
able friend. 

lIr. It. O. Heog: Will the Honourable Member kindly make inquiries 
and find out whether it is not a fact that bonus share scrips have actually 
been distributed to the original share-holden without any payment, witb 
-, the result that ihe dividend worb out at a le8s figure than it actually is 'I 

'!'he JloDoar&ble Sir Bh1lpeDdra HAUl JIlk&: The Honourable Member 
: apparently possesses more infonnation than I have been able t.o get 80 far. 

NUlIBBR OF INDIANS BOLDINO TBIII'OlLAllY CoKJIL"lSIONS IN THE bDLur 
MJIDICAL SUVICB. 

l2'16 •• JIr. K. 0 • ...,: (a) What is the present number DE offic£'rs h.'\ld-
~i  temporary commissions in the Indian Medical Service, and ""hat pro-
portion do they oonstitute of the total number of officers in the Indian 
Medical Service working in the Army? How many of these temporary om-
'CClIJ al'e Indians? 

(b) Flft' how many years has this temporary cadre been in e",iltence 
: aDd how long is it likely to continue' 

(c) What are the terms and conditions on which these tempurary om-
cem are employed, and bow do these terms and conditions differ from 
-those governing the employment of penn anent officers, and officers who are 
-recruited in England on special short tenn contracts for the Indian Medical 
Service? 

(;:I) Is any maximum period fixed for the employment of tem{-orary 
ofticen in the IndiBD Medical Service 1 If so, what, and for what ea ~  'I 

_ ~  Do these temporary ofticers get any gratuity :lr bonus or provident 
fund benefits when they have served the maximum period penni;sible and 
are discharged? 1£ not, why not? 

(j) \\'bat bonus or gratuity 01' provident  fund benefits are pennanent 
officers and British Mort term offioors in thc' Indian -Medical Service 
--entitled to on retirement after serving for short periods? When wele 
-these gratuity benefits extended to permanent officers in the Indhn Medienl 
-Service, and for what reasons 1 



QUESTIONS AND ANSWBRS. 

J(r. G ••• Y01JBI: (a) 116 or roughly 80 .per cent. All are Indiana. 

(b) Sinee October 1914. It is likely to continue until the full strength 
,If pennunent officers has been recruited. 
(c), (d), (e) and (f). The Honourable Member is referred to. the 

.answer which I gave on the 2nd September, 1927, to D!wan 
'Chaman LaB's question No. 800 and to supplementarY questlODS. 
Also to Mr. Gava Ilrasad Singh's unstarred question No. 108, 
dated the 16th Febi-uary, 1wa. I should, however. repeat that there are 
no special contract tenus granted to British. ,;andidates ~  the ~ 
Medical Service but nil officers. whether Bnt\sh or Indum. appomted 
permanently to' the Indian ~I~ al. e~i e have the. option of et~ 
-oD gratuity after 6 or 12 yenrs flervJce JDstead of sernng on for peDSlOll. 

Llm.-Oo1oDel E. .... 1. GldDeJ': wm the Honourable llember state 
whether he is prepared to apply the same tenns of service aDd bonus to 
Indian temporary I. M. S. officers? To explain y e~ better, will ~e 
-Honourable Member consid.er favourably the suggestion that Indian 
~ y I. M. S. officers be allowed the optiob of continuing their ser-
vice or getting a bonus 'ot the end of six yeal'fl' service, instead of tenni-
nating their service after five years or so? 
Kr. e .•. Y01lD&: I do not think I have altogether followed that 

proposal. Temporary I. M. S. officers serve on yearly eontraets. which 
.are renewed from year to ;\·ear. There is no o.uestion of their senioea 
being tenninated, as these pennauent officers' serviees can be terminat-
.ed, at their option on a gratuity. 
Liell\.-Oo1onel B ..... :1. GIdDe,: With reference to that answer, Sir. 

nnd considering the fact that the temporary I. Y. S. has been in exist-
~ e for fifteen years, and also the fact that pennanent I. M. S. officem 
«me on a six years' contract, will the ~ e t consider recruiting 
"temporary I. M. S. officers not on yearly contracts, renewable from year 
to year, but on similar tenns of six yean' service? 

• Kr. Q ••• Yoaq: Government do not propose to do so, Sir. for the 
'8lDlple reason that these temporary officers do not possess the same high 
·qualifications 88 officers recruited to the permanent service. 

u.u,-OoI.oDel E ..... 1. GIdDeJ: Do these temporarv officers do the 
. sarne professional services as those of the permanent ~ e  .And do 
-their annua) confidential reports convey the impression that they do 
"their work &8 eftreiently? If so, will the Government re-consider their 
.refusal of equal treatment. 

~~ G ••• ~  If the Honourable Member will wait till my answer 
.~ the nexil question, he will ~t his answer. 

,QuALD'IOATION8 FOR PRoMOTION TO PEIuuNJ:NT CoJOnSSIONS OF TEM-
PORARY INDIAN OFFICEBS IN TRJ: INDIAN MlmICAL SERVICE. 

. ~  .• )[r. ~. O. lfeopr: (a) .What opportunities have :he temporary 
la~ ofBcers 10 the IndIan e l ~l Service, for. being granted permancm 

~ .l l  and what consIderations and qualifications et e i ~ their 
«<'it'eLon f ~  permanent l~ i Bi  

t~ (/1) Do British educational qualifications in these teDlpornrv offict'n; in 
e Indian Medical Service constitute a preferential claim for' being ~ e 

-;permanent? 
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(e) Are the temporary officers in' the Indian Medical Servioe grantec1 
any leave for going to England for further study? 

(d) Is it 0. fact that temporary officers of the Indian Army are granted 
leave very much like regular officers? Are temporary' officers in the Indian. 
Mediclli Service treated differently from temporary officers of the Illdian 
Army? If so, in what respects and for what reasons? 

(e) Is it a fact that Indian temporary officers in the Indian Medical 
Service with Indian educational qualifications, are given command and· 
second in command appointments of military hospitals, and generally d:s-
charge their duties in these capacities satisfact-orily? 

Mr. G ••• Y01lDl: (a) Temporary officers are eligible for permanent;. 
commissions in the Indian MedUlal Service if they are within the age 
limit of 82 and possess the necessary qualifications. For the latter por-
tion of this question and part (b) the Honourable Member is referred to· 
the answer which I gave on the 1st September 1927 to Mr. B. Das'& 
starred question No. 761,. and the supplementary question. 

(e) No, Sir. 

(d) There are no temporary officers of the ·Indian Army. 

(e) The officers referred t-o occ8.1lionally hold charge of smaller· hos-
pitals. They have not the seniority to hold charge of the larger ones. I 
am informed that, on the whole, these temporary officers perform duties: 
which are required of them satisfactorily. 

NUKBBB OF NON-INDIANS BBCBU1'l'ED FROM ENGLAND ON SHORT TEB1III 
CoNTBAcr8 FOB THE INDIAN MEDICAL SDVICE. 

1278. *JIr. E. O •• eogy: (a) How many non-Indians have been recruit-ed. 
from England on short term contracts for the Indian Medical Service, up_· 
to-date, and on what terms? What tests do the authorities employ for: 
finding out their competence before appointment? 

(b) Ara they given regular commissions though they e t~ for II. f1hort: 
period? If so, why? 
(c) Are they eligible for re-employment in the Indian Medical Service 

after completing their period of contract? If so, on what terms? How· 
many have been so re-employed., 
(d) How many have been recruited in England' as permanent officers, 

in the Indian Medical Service since .July 1915, and what tests had they to 
satisfy as to their competence before such recruitment? 

)fr. G ••• YOUDg: (a), (b) and (e). As I have already explained,. 
several times in this House, no officer is engaged on a short-term con-
tract, but all officers, European or Indian, now appointed to permanent 
commissions in the Indian Medical f.'ervice, have the option of terminating 
their service after 6 or 12 years, in which case they receive a gratuity 
instead of a pension. 

(d) The number of permanent officers recruited in England since July· 
1915 is 199. British officers appointed since 1922 and Indian officers ap-· 
pointed since 1926 have the option of retiring on gratuities. The quali-

.. fications and tests required are contained in the memorandum e ~  the· 
appointment to and conditions of service in IDs Majesty's Indian Medicd. 
Service. Copies of this memorandum will be placed in the Library. 



QUBSTIONS AND ANSWERS. 

1iltlit.-Ooloaelll. A. I. GlclDe,.: In view of the diSiculty in obtaining 
Fermanent I. M. S. officers from England, will the' Government consider 
(favourablv the desirability of restoring recruiting into the Indian Medical 
:Service by open competition again? 
Mr. G .•• Youg: Sir. the question of restoring open competition is 

-one which is always before the Government of India. 

Lieut.-Oolonel K. A. I. Gidney: How long will this continue t-o remain 
before the Government of India, Sir, considering that this state of affairs 
has been going on since 1914? 

1Ir. G ••. Young: I wish, E.'ir, I could answer that question. 

'DIFFERENCE IN RULES FOR DAILY ALLOWANCE OF MEMBERS OF THE 

CoUNCIl. OF STATE AND Lil:GISLATIVE AssBJIBLY. 

1279. *Lieut.-OolODel H. A.. I. Gidney: Will Govemmellt be pleaaed to 
-state why there is a difference in the number of days of residence for 
which daily allowance is permissible in New Delhi before the com-
mencement of the Session in the case of the Council of State and the 
Legislative Assembly? 

The Honourable 111'. I. Orerar: The difference is due to a self-denying 
decision reached by the Assembly in 1923. 

RJ:COGN1TION OJ' INSTRUCTION GIVEN IN THE MACLAGAN EliGINBDIJlO 

COLLEGE, LAHORE, FOR THE PuRPOSE OF ApPOINTIIDTS IN GOVJ:BK-

• MENT SERVICES. 

. 1280. "Lleut.-Ooloael B. A. I. GiclDeJ: Will Gbvernment be pleased to 
1!tate if the Maclagan En,gineering College, Lahore, is recognised by the 
'Government and the Public Service-Commisaion 011 sufficiently instructive 
fo! purposes of elCf'f,rical and mechanical engineers' appointments in Gov-
ern.'ucnt services 1 If not, why not? 

The H1mourable Sir Bhupendra _ath )[itra: If the Honourable Member 
'is referring to t he higher gazetted appointments, the answer is in the 
·negative. The qualification usually required f6r such· &.ppomtments. is the 
Associate Membership of the InstitutiOn of Engineers (India) and that 
Institution has not yet recognised theexaniiIiations of the Maelagan Engi-
nt'ering College, Lahore, as exempting candidates from the Associate Mem-
oership examination. 

Lieut.-Oolonel H. A. I. Gidn,,: In view of the fact, Sir, t.hat the 
College in Lahore is also officered by eo very high standard of efficient pro-
fessors, will Government consider the advisability of raising the standard. 
-of ,instruction so that this institution can produce. offioers of the type re-
'qUlred for these superior services? 

The Honourable efr BhuJi.endra -&th lI1Va: The College itself is not 
-under the control of the Government of India. 

. Lleut.-OolODel H. A.l. Gidney: I know it is under Provinci.aJ. Govern-
t e ~ control; .. but it supplies candidates; for certain . ~e e t of India 
'ServIces. In view of this fact. will G9vemment. consider the advisabitity 

c 
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of suggesting to the .Provincial Government that they should ra.ise ita 
st&Jldard so that its students will be recognised for all Government of India 
Engineering e ~ t e t . 

The Honourable Sir Bhupendra :Hath llitra: No, Sir. The Government 
of India see no renson to interfere -in the matter. 

RECOMMENDATIONS OF THE HARTOG CollDUTTBE. 

1281. ·Kr. Gaya Prasad Sinp: (a) Is it. a, fact that the Hartog Com-
mittee's Report ss published in the Hindu8tan Tim88 , dated the 16th 
March. 1929, has been signed and is ready, and is its forecast substantially 
correct as published in the Hindustan TimBS l' 

(b) 13 it correct that the Report recommends separate cc,mmuna.l 
leservation of seats in educational institutions, in the separate hostels, and 
appointment of teachers on a communs'l basis? 

fte Honourable :Kr. I. Orerar: (a) and (b). ,Government do not know 
whether t,be Report has beel\. signed, Rnd have no knowledge of its oon-
tents. 

CoST OF MILITARY ECCLESIASTICAL ESTABLISlDIENTS. 

1282 •• 111'. Stddheaw&r Prasad Sinba: (a) What is the cost of main-
taining the military ecclesiastical establishment in the Military Department 7 

(b) Is any Pandit. Mullah or religious man kept by the Military Depart-
ment for the discha.rge of religious duties of soldiers of any other faith 
except Christians? If not, why not? 

:Kr. G ••• YOUIII: (a) The Honourable Member is referred to the answel" 
given by Sir George Rainy on the 28th January to parts (e) and (d) of star-
red question No. 57. 

(b) I would invit.e the attention of the Honourable Member to the 
reply which I gave on the 22nd March, 1927, to starred question No. 1108. 

PluNCIPLE OF ALLoCATION OF FuNDS TO PRoVINCIAL GoVIIIB.NJIDTS 0111' 

ACCOUNT OF A ~ I O  OF AOENCY SUBJ'ECJ'S. 

1283. -Jlr. B. Daa: (a) -Will Government be pleased to state the 
principles that govern &Jld guide allocation of funds to Provinoial Gov-
ernments on account of administration of Agency subjects? 

(#I) Will Government be pleased to state which of the provincjls at 
present administer Agency subjects on behalf of the CentraJ Govern-
ment? 

The Honourable Sir George Schuster:, (a) The Honourable Member is: 
referred to rules 47 and 48 of the Devolution Rules. 
(b) All the provinces. 

EXPENDITURE INCURRED BY THE GoVDN)r[ENT OF BJlIA.R AlII'D ORI88A 
0111' THE ADMTNISTRATTON OF CERTAIN AGDOY TBACTS AND NATIVJI 

STATES. 

1284. 1tIIr. B. Du: (a) Is it not a fact that the Government of Bihar 
and Orissa administer Agency tracts such as Angul and Khendmal anct 
the Santal Pargannas on behalf of the Government of India? 



QUESTIONS AND ANSWBBS. 

(b) Is it not a fact that the Government of Bihar and Orissa adminis-
ter, through their Secretariat, certain Indian States on behalf of the Poli-
tical Department of the Central Government? 

(c) Will Government be pleased to state the amount of expenditure 
incurred by the Govel'Dplent of Bihar and Orissa annually on these two 
heads? 

(d) Did the Government of Bihar and Orissa put in their claims for 
rsimbursement of this expenditure up to date at any time? 

The Honourable Mr. J. Orera.r: (a) No, Sir. The Districts of Angul 
and the SanthaJ Parganas are being administered as "backward tracts" 
under sub-section (2) of section 52A of the Government of India Act, and 
in this connection I would refer the Honourable Member to the Reforms 
Office notification No..- 4-G., dated the 8rd January, 1921, which is printed 
at pages 261-263 of the pUblication entitled "The Government of India Act, 
with Rules anq.notifications thereunder." 

(b) Yes. 
(0) and (d). 'I.'he revenue and expenditure of the "Backward tracts" 

referred to in (a) of my reply are provincial, and the question of reimburse-
ment of expenditure to the Government of Bihar and Orissa does no. 
arise. 

The expenditure on .account of the Political Agents, Orissa Feudatory 
States, and their establishments, etc., is borne by the Central Governmen •• 
A provision of Rs. 1,18,000 has been made in the budget estimate for 1929-
1930 on this aooount, 'Dids page 791 of. the book of Demands for Grants 
for 1929-1980. The amount debitable to the Central Government for the 
work done by the provincial establishments on this account is negligible. 
and the Bihar and Orissa Government have, therefore, not put in any 
claim on this account. 

DaYan CJhaman Lall: May I ask, Sir, if the Government have any 
.intention of giving effect to the Resolution passed by this House regard-
ing the administration of the Santhal Parganas? 

fte Houour&ble Mr. 1. 0rerIr: Will the Honourable Member be good 
enough to repeat his question? 

Diwan Oh&m&n L&ll: Has Government any intention of giving effect to 
the Resolution passed by this House regarding the administration of 
Santhal Parganas? 

The Honourable Mr. 1. Orerar: I do not think that that arises out of 
this question. 

PA YXENT TO PBoVINOIAL GOVBBNJ(JINTS 011' ExPlINDlT11B'B INClTJUlBD BY 
THEM ON' BEHALF OJ' TH'B C-..QVDNJIBNT 011' INDIA. 

1285. *JIr. B. Du: (a) Will Government be pleased to state if they 
have any existing machinery-something like the Clearing House of the 
rai:lways-by which the Central Government pay up voluntanly &IIJ' 
expenditure in!'l11Ted by a Provincial Government on their behalf? . 

,,9 
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(b) If the reply to part (a) be in the negative, do ~ e e t pro 
pose to make a beginning in that direction? 

The Honourable Sir George Schuster: (a) There is 110 special machinery 
such as the Honourable l\Iember appears to have in mind. 

(b) Government do not consider that any such special machinery is 
necessary. Provincial GO\'ernlllents cannot be allowed to incur expendi-
ture on account of the Central Government without the authorisation of 
the latter, and the existing arrangements for the liquidation of acknowledg-
ed liabilities work f:atif:factorily and have, so far as I am aware, given rise 
to no complaint. 

SIr Darcy Lindsay: Bir, I have receiwd a letter from Mr. Arthur Moore 
authorising me to put his question Ko. 1287. 

, :¥r. PresideDt: I cannot allow the Honourable Jfember to put the 
Question unless his turn comes. 

PRoVISION OF A E ~ I  HOMES AND WOMEN'S HOSPITt.S IN r.OAL-
FIELDS. 

1286. ·1Ir. B. Das: (a) Will GQvernment be pleased to state how 
many maternity homes and women's hospitals at present exist in the 
dUferent coalfields in India? 

(b) Is it not a fact that one of the decisions of the International COD-
ference of Labour at Geneva was that each national Government should 
provide hospitals and maternity homes in the coalfield zones fM 
women workers? 

{e} Will Government be pleased to state what steps they are taking 
to compel the Provincial Governments concerned and the employers of 
women labour to esto,blish such women's hospitals and maternity homes 
in the different coal zones? 

The Honourable Sir Bhupendra Bath Kitra: (a) The information 
available regarding maternity benent BOhemes. i~  ~ -eoalfields wiU be 
found on pages S--:-11 of Bulletin No. 32 of Indian Industries and Labour, 
a copy of which "'ill "be found in the Library m'the House. ., 

(b) The answer is in the negative. 

(c) The Government of India do not propose to interfere in the ma.tter. 
which is primarily the concern of Local Governments. 

PRoVISION OJ!' PARACHU'l'ES FOR THE RoYAL Am FORCE IN INDIA. 

1287. ·Sir Darcy Lindsay (on behalf of Mr. Arthur Moore): Are ~  

ernment aware that: . 

Ca} It is an order in the Royal Air Force that no pilot shall go 
up without a parachute? 

(lJ) That parRchutes are· Dot ordinarily provided for the Royal Air 
Fore'e whilst serving in India.? 

111' •. G. ,. YOUDI:(a} The order referred to by the Honourable Mem-
ber is as follows: " 
"All occupants of aircraft in which facility i. afforded for the. use of parachut.es 

will wear the.m at. all times when flying". 



C",IVB8TION8 AND ANSWBBS. 

(b) Four squadrons are equipped with aeroplanes whioh carry paraehuMs 
and four are not. These squadtons 9.I'e, however, being e~ i e  rih 
modem aircraft designed t.o provide accommodation for parachutes. 

P A YJIENT OF Tlu. VELLING ALLow ANCB AND HOUSB-RENT TO TlIB CLDICAL 
STA.J'F OF TlIB MuBUT DISTBIOT MILITARY HEADQuABTD.8. 

1288. *1Ir. B. DII: (a) Is it a fact that the clerical staff of the Meerut 
District Military Headquarters and other military offices is taken to 
Ranikhet every year by a special military tour train? If so, does this not 
contravene the Civil Service Regulations on that point? Is not travelling 
allowance allowed to the clerical sta.tl for the journey? 
(b) What accommodation have Government made for the lodging of 

the Indian clerical staff at Ranikhet? Has this staff to shift fOl' itself for 
lodging accommodation on the hill? Do Government give this staff any 
special or hill allowance to enable them to cover the extra e e~ it e 

incurred in their sojourn at Ranikhet? 

(c) Is it a fact that Ranikhet, being a hill station, is a more costly place 
than Meerut? Is it not a fact that, nt Ranikhet, temporary lodgers like 
this clerical std have to pay house-rent for the whole year? Is it not a 
fact that it is an extra burden on them to pay rent for the whole rear at 
Ranikhet as well as Meerut? 

:Mr. G. II. YOUDg: (a) As a measure of economy I understand that the 
clerical staff was sent part of the way by troop train last year. For the 
rest of the journey they drew the ordinary travelling allowance. '11lis 
does not contravene any rule in the Civil Service Regulations. 

(b) Government provide no accommodation for the clerks in question 
Either at Meerut or Ranikhet, nor are any hill allowances admissible under 
rule. 

(c) Any hill station is more expensive tqan a plain station and the 
rents charged during the hot weather are generally BBsessed on the value of 
the house for the full year. Such disadvantages are, however, balanced by 
the amenities of a hill station. The personnel in question were presumably 
aware of the conditions before they accepted their appointments. 

APPROXIlIUT!t AGES OF Cows AND BULLS 8LA.UGHTBRED FOR MILlTARY 
FOOD. 

1289.*Kr. Siddheawu Prasad SIDha: (a) With reference to the speech 
delivered by H. E. the Commander-in-Chief in the Council of State on the 
25th February last, will Govemment be pleased to state what is meant by 
" Not a milch cow"? Is it 8 dry cow or a barren cow? 

~  Are Government aware that, in big cities like Calcutta, Bombay, 
etc., cows, though capable of-bearing calves, are sold very cheap when dry? 
(e) How do Government vouchsafe that the class of cows mentioned in 

part (b) are not slaughtered for supply of beef to the Commissariat? 
. (d) Will Government be pleased to state the approximate age of cows 
and bulls slaughtered for military food in anyone yeat? 

Xr. G .•. Young: (a) The term "milch cow" strictly means only a cow 
which is in calf or has young at heel. But t.he point of argument in the 
speech referred to by the Honourable Member is tqat practically no cows, 
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capable ofbea.ri.ng oalves and giving milk, are tendered. for sla.ughter in 
·military butcheries for the simple reason tha.t such oows are, as a rule, too 
valuable to be sold for beef. 

(b) No, Sir. 

(c) Government cannot absolutely prevent the slaughter of such cows, 
Ilil the officers who buy for the slaughter house cannot test the cows for 
barrenness. But the number of such cows sold at the butcheries must be 
yery small. 

(d) The infonnation is not available, but no bulls whatever are slaughter-
ed. COW!! are purchll8ed approximately between the ages of 8 Rnd 9 years. 

OPrm:ON OF MEDICAL AUTHORITIES ON THE SUITABILITY OF BEEF AS 

FOOD FOR TRoOPS. 

1290. *Kr. Siddheswu Prasad SiDha: With regard to the statement of 
H. E. the Commander-in-Chief that •• Not only is it essential food but is 
the food which the medical authorities have decided is the most suitable 
to him " will Government be pleased to lay on the table of the House the 
ofinions referred to? . 

Mr. G ••• Young: The answer is in the negative. It is however a 
fact that the medical authorities of the Army consider beef an essen-
tial diet for the British soldier. This opinion is based pa.rtly upon 
experience and partly on tests carried out at the Military Food Labora.-
tory, K88awi, whore beef has been shown on analysis to have a higher 
nutritive value than mutton\U' 

COST WHICH WOULD BE INCURRED BY IMPORTING FULL REQumEMENTB OJ' 

BEEF POB MILrrABY PuRPoSES. 

1291. *Mr. Siddheswar Prasad SiDha: (0) If all the requirements of beef 
are met from imported beef, will ili>vernment be pleased to state the initial 
and recurring eost of cold storage plants that would be required to preserve 
it? . 

~  What would be the total difference in cost between imported beef 
and country beef? . 

(0) How is imported beef preserved at present? 

(d) Will Government be pleased to place Lord Rawlinson's scheme for 
importing beef from Australia. in t,he Library of the House? . 

Mr. G ••• Young: (a) The extra cost of establishing cold storage 
warehouses at the ports and in every cantonment in which there are 
British troops, together with the cost of special refrigerator ail ~y cars 
has not been worked out. It would, however, obviously be prohibitive. 

(b) The Honourabe Member is referred to the answer I ga'\'e on the 
19th March to his st8lTed question No. 1135. 

(.c) The only beef imported at present is a small quantity of tinned 
beef. 

. (d) Lord Ra.wlinson, so far as I am aware, had no scch Bcheme. 



: SHORT NOTICE QUESTION AND ANSWER. 
" 

])mroLITION OF A TEMPLE AT SARADBNA RoAD ON THE NORTH WB8TBl\N' 

RAILWAY. 

Mr. lIukhtar Singh: (a) Is it a fact that there is a Hindu temple 
which has been in existence for a very long time at Saradhna Road. 
(Danrala) , MeeNt' District, on the North Western Railway? 

(b) Is it a fact that the Railway has decided to demolish this temple, 
but on account of the interference of the District Magistrate, the demo-
lition was stopped and the matter was referred to the Railway author-
ities ? 

(0) Is it a fact that the Railway authorities have again decided that 
the temple be demolished? 

(d) Is it a fact that, in accordance with the recent orders, the temple 
is going to be demolished very soon? 

(e) Is it a fact that the Hindus of Saradhna Road and of the ad-
joining villages are very much perturbed, and there is a likelihood of a 
breach of the peace on account of these orders? 

The Honourable Sir George Rainy: (a) No; but it a.ppears there is a 
praying platfonn about eighteen inches high, which appears to have been 
built since 1919. "  " 

(b) If the Honourable Member refers to this platform, the answer 
is in the affirmative. " 

(0) and (d). I e~ta  no final decision has been arrived at. 

(e) Government have no information, but in view of the explanation 
given above, this seems unlikely. 

Kr. Kukhtar Singh: Is it a fact, Sir, that ihere was an inquiry made 
Bome 20 years back, and it was found that the temple existed there long 
before and it was accordingly decided not to demolish it? 

The Honourable Sir George Bainy: No, Sir; it is not a temple. It 
is only a praying 'platform, and our information is that it has been erected 
there since 1919. 

][r. lIukhtar Singh: Is it a fact that the Government made an inquiry 
'Bome 20 yea~ back and it was found" that the temple had remained there 
for a very long time? 

The Honourable Sir George Rainy: That, Sir, is not in accordance 
with my information. l 

Mr. lIukhtar Singh: Is it a fact that the map kept in the office of 
~e Railway shows this to be a temple and it has always been shown sa 
sucb in the map prepared under the direct authority of the Railway? 

-rile Honourable Sir George Rainy: I have no infonnation which 
would confirm that, Bir. 

_ .Mr. Jlakhtar Singh: Will the Honourable Member kindly inquire 
mto the matter and see whether the map ~  it as a temple? 

( 2445 ) 
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"I'he JloDoanbie Sir aecq. B&lDJ: The· .information I h"ve reoeivecl 
is at variance with t.he information whic! the Honourable Member has, 
but I will certainly make inquiries and see if there is any possibility of 
a mistake. 

UNSTARRED QUESTIONS AND ANSWERS. 

RULES l!'OR RESID1i:NCE IN CONNECTION WITH THE GRANT OF LAND IN CANAL 

COLONIES TO Ex-MILITARY MEN. 

373. JIr. Abdul 11&1': (a) Are Government aware that soldiers ancI 
ex-military men who have been granted land in the canal colonies of the 
Punjab are required to reside permanently in the chak in which land is 
allotted to them? 
(b) Are Government aware that this condition is being insisted upon 

very strictly to the great hardship and inconvenience of the military 
grantees who have also interests and commitments elsewhere? 

(c) Were the Government of India and the military authorities consult-
ed in this matter and was this condition imposed after their approval and 
concurrence? 

(d) Is it a fact that the land usually allotted to a grantee is either one-
square or half of a square only? In the case of such small grants why is. 
the condition about permanent residence imposed and insisted upon? 

1Ir. G. M. Y01lDl: (a) Ex-soldiers are required to reside permanentl:v on. 
their grants, but soldiers who are still serving 1U'e, of ~ e  not required. 
t:) do so. 

(b) The condition was accepted by the grantees before they were given. 
the la·nd, and GovernmeIl,t see no reason why it should caulle hardship. 01'" 
why it should not be enforced. No grantee is obliged to retain O~fl~~i~ . 

On. conditions that he does ~ like. and I can assure the Honourable Mem-
ber that there are plenty of men who would be willing to accept land 011 
anv conditions . . . 
(c) Yes. 

(d) Indian officers were allotted Ii squares, and other ranks I squate .. 
The condition of residence was imposed by the Local Government in the 
interests of colonization, and was .accepted by the Government of India 
fOr the same reason. 

GRIEVANCES OF THIRD CLASS RAILWAY PASSENGERS. 

374. 1Ir. oTamnadas •.• ebta: (a) Is it a fact that the Railway Boa.rd 
invited the opinion of the Great Indian Peninsula Railway Administration 
on the subject of removing the grievances of the third class passengers? 

(-b) Is it true that the Chief Trafli'c Manager of the Railway, before deal-
ing with the subject, had invited Mr. Jivraj G. Nensey and Khan Bahadur 
1;'. E. Ghamat, Honorary Joint Secretaries of the bssengers' and Traffi!' 
Relief Association, Bombay. to offer suggestions in the matter? 

. (c) Will Government be pleased to state whether those recommenda-
tions have been received by them, and, if so, what aetiOIi do the Railway 
Board propose to take and, when? 



UN8TABBED QUESTIONS AND A1f8WBBS. 

(tI) Ha.ve the Railway Board likewiee calr.d; for ~ eati  from other 
Railway Administrations, and Local Advisory CommIttees thereof? If so, 
will Government be pleased to name them, and &tate how far their recom-
mendations could be met? 

(e) Will ~ e tl~t be pleased to state whef:her the views of the Pas-
sengers' ASSOCiatIOns 1D Bombay, Belgaum, Calcutta and Madras WeN· 

called for by the Rail:way Board? If not, why not? 

JIr. P. B. Bau: I would refer the Honourable Member to the rt:'ply giTE'D. 
to an identical starred question No. 1M1 put by my Honourable friend, 
Mr. Birla, on the 18th March, 1929. 

INTRODUCTION OF A BTLL FOR THE PROTECTION OF THE PLYWOOD INDUSTRY. 

375. JIr. T. A. Ohalmers: (a) Do Government propose to proceed with 
the Plywood Industry (Protection) Bill during the life of this A!c'Sembly? 

(b) If so, will Government publish or lay on the table a copy of the 
Evidence Volume referred to on pages 25 aDrl28 of-the Taritl Board Report 
on this e t~ 

The Honourable Sir George BalDy: ~. I R£>fore' proceeding further \lith, 
the Bil!, Government considered it de!'lirahlE' to invest.igate fully t.he qU6S-
tion whether it was po,",,,ible to givf' the-!\!¥.Ystance requir<:d for the manu-
facture of plyw:cod tea chests in India without. imposing an additional 
hurden on the t-ea industry. It was fOund that certain practical difticultiet· 
would have to be faced, but these. it is hoped, can be overcome. Govem-
ment will addres(; the Indian Tea Association on t.he subject at an early 
da,tE' , and their final decision will depend on the answer t.hey receive. 

(d) The Evidence Volume was published on the 5th September, 1928" 
and copies were, as usual, placed at the time in the Council Library. 

{ 

REFUND BY RAILWAY AUTHORITIES OF THE SURCHARGE TAX LEVIED ON COTTON' 

SEED AND OIL-CAKE. 

376. Pandit Thakur Du Bhargava: (a) Is it a fact that some merchants. 
Of Southern India sued the South Indian Railway and the Secretary of 
State for India for refund of surcharge tax levied on cotton seed in Sat-tnt_ 
Court and got a decree in September, 1923? 

~  Is it a fact that after that decree was passed, many merchants filed-
suits and the Railway Board, applying Article 96 of the Indian Limitation 
Act, ordered refunds without contesting these cases (for reference please., 
see letter No. 877, dated 20th June, 1925) 1 

- (c) Is it a faCt that the Government of India. ordered the Great Indian.' 
Peninsula Railway also in 1926 to refund· monies illegal!y received as 
surcharge tax on cotton seed and oilcake intended to be used as fodder, 
and severa.I l,a.khs of rupees were refunded even in 1927 anJ the Article 
of .the Limitation Act even then applied was 96? 

(d) Is it a fact that the Government of India also instructed the 
~t Western Hailwll.Y authoriHes to l'E'ftmd the FUl'l'h!l.rge-t!lx ille~ y 
hWled on cotton seed and oilcake intended to be used 8sfodder in, 
1926, and also went to the length of arranging inquiries from merchants. 
&lid providing establishment for purposes of making such refund? 
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(e) Is it a fact that subsequent to this Govemnlfntwere legally advised 
to l't"I!ist such casE'S on the score of lin-.itation and the Railway adminis-
tration practicall,) refused to refund monies Illegally levied. under the 
COVl'J: of the plea of limitation?· 

(I) Is it a fact that there was It conflict of opinion between the legal 
advisers, one set. insisting that AT! icle 96 applied, and the oth('r Ulain-
·taining that Article 2 applieJ? 

Mr. P. R. :&au: (a) and (b). :Yes. 

(c) and (d). It is a fact that the Great Indian Peninsula. and North 
W l'stern Railways refunded considerable amounts on account of cerLain 
sUr:lharge taxes: taking special st-eps to make inquiries from merchants. 

(e) Rubsequently Government were legally advised to resist all claima 
for 8 refund of these surcharge taxes. 

(j) Yes. The Madras High Court have, however, since ruled, in the 
,case of A. M. Appavoo Chettiar VB. the South Indian Railway, t,hat the 
plaintiff is not entitled to a refund of the surcharge taxes collected. 

REFmiD BY THE RAILWAYS OF THE SURCHAROE TAX LEVIED ON CoTTON SEED 

AND On.-CAXE USED AS FODDER. 

377. Pandit Thakur DII Bhargava: (a) Is it a fact that claims to 
·the extent of more than 15lakhs were preferred to the Bombay. Baroda 
and Central India Railway, North Western Railway, Jodhpur Railway, 
Bikaner Railway, and the Sa.haro.npur-Sha.hadra Hailway adminh;trations 
1>y the Punjab merch8llt6 and merchants of other places? 

(b) Is it a fact that the Saharanpur-Sha.hadra Railway and the Jodhpur 
,Railway authorities inspected the account books of the merchants in 1927, 
-sent them nUway passes to come forward to prove their claims and wrote 
as late as 1928 also to the merchants that they were waiting for resultAI 
of test cases against the North-Western Railway? 
(c) Have any test C8ses been brought by merchants and has any 

ultimate decision been given by any High Court on the point of limitation 
involved? 

(d) Have Government arrived at any final decision regarding the monies' 
which Government said were retained by them. in reply to Question No. 
742 asked in the Assembly on the 7th March, 1927, by Swar Karta.r 
$ingh? 

(e) Are Government aware that a great feeling of discontent and un-
'·easiness exists in the public mind on account of Government not refund-
'ing the money (illegally recovered) under the plea of ~i litati  ? 

(f) Is it a fact that at the time the surcharge ta.x was levied, the Rail-
way Board did not define fodder as including oilcake and' cotton seed 
and merchants could not know if such commodities were included in the 
'word 'fodder' and this mistake was not discovered by the merchants 
'before 19271 

(-g) Is it a fact that the practice of Government in such cases has 
-been one of leniency and fair-dealing and Government have compromised 
·suits when the plea of limitation was open to them and even now the 
.mstruotions to certain Railways in such matters are based on the con-
-1Iideration that limitation plea, though available, should not be availed 
-<>f by Government· and public bodies to defeat! just claims? 
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(h) Do Government propose to apply the above-mentioned principle to 
the case for refund of surcharge tax? 

Mr.!'. B. Bau: (a) Claims were received by these Railwa.ys, but Gov-
flrnment are not aware of the el'act amount. 

(b) Government have no informa.tion. 

(e) Yes. The Madras High Court decided, in the case of A. M. Appavoo 
·Chettiar VB. the South Indian Railway, that the plaintitT was not entitled 
to a r.efJIDd of the surcharge taxes collected. 

(d) Government have decided to make no refunds of the surcharge taxes 
tlOllected .. 

(e) Government are not aware of any feeling of i~ te t or uneasiness 
in the pUblic mind on account of the refunds not haVIng been made. 

(i) At the time the surtax was levied, railways advertised which com-
iti ~  came under the head of fodder, and these did not include oilcake 

and cottou seed. 

(9) The practice of Government in sllch cases dependt; upon the. facta, 
.and each case is considered independently. 

(h) Government propose to act in these cases according to the latest 
decision giv6n in the Madras High Court. 

I 

PUBLICATION OF INFOllMATION SUPPLIED TO MEMBERS IN FULlI'ILHENT OF 

PRoMISES MADE IN REPLY TO QUESTIONS IN THE ASSEMBLY. 

378. PancUt Thakur DI8 Bhargava: (a) Are the replies promised to be 
given by Government members to the questions of the Members of the 
Assembly supplied to an the Members or only to the Member putting the 
question? t 

(b) Are such replies made available to the public at large by publication 
by way of appendix or addenda to the Assembly Debates? 

(c) If the answer be in the negative, do ~e t propose to take 
steps to publish the replies and the information subsequently supplied to 
the Member putting the question? 

The HODounbJe 1Ir. I. Orerar:' (a) If replies are promiaed to individual 
Members, they are suppliMi to such Members only. 

(b) and (r.). The repl.'· is in the neglltive. 

PROVISION OF LATRINES IN SEBVANTS' COMPARTMENTS ON STATE RULWAYS. 

879. Pandit Thakur Du Bharga"a: (a) Are Government aware of the 
-great inconvenience caused to the servants, specially maid servants of the 
1st and 2nd class travellers on all the railway lines on account of the 
absence of latrines in the servants' compartments 1 

(b) Do Government propose to provide such latrinea? 

Mr. P ••• Bau: (a) and (b). Gov<.>rnm(·nt an: aware of t ~ inconveni-
~ e.fl  stel)S to mitigate it fire under i e ati~ . 
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CoNSTlI.UCTION OF THE BHlWANI-RORTAK RAILWAY. 

380. Pandlt Thakur Daa Bharlava: (a) Will Government be pleased to 
state why they have postponed the construction of the Bhiwani-Rohtak 
line and revised their previous decisions as disclosed in reply to question 
No. 450 asked by me on the 26th March, 19281 

(b) By wha,t time do Government now hope to complete the construc-
tion of the said line? 

Kr. P. R. Rau: (/1) In pursuance of the policy of CODClentrating efforts 
I'n the completion of constructions already commenced, instead of scatter-
ing the available funds over a largE' number of constnlCtions. Government. 
have found it, necessar.y to postpone the commencement of this line. 

(b) r would refer the Honourable :Member to the diagram attached to 
th" Pink Book of the North Western Railway, from which it will be seen 
thllt the Railway Administ.ration hopes at present to commence constrnc-
tion in ]!}30-31. and complete the line in 1931-32. 

CONSTRUCTION OF A RAILWAY BETWEEN .JIND STATE AND HANS]!. 

381. Pandlt ftakur DII Bharpva: (a) Do Government propose to-
consider the advisability of opening a railway line between Jind State-
and Hansi (Hiss&r District in the Punjab) via Narnarind (Hiss&r District)? 
(b) In reply to question No. 360 asked by me on the 17th September, 1928, 
Government were l~ e  to S:ly that the matter was under investigation. 
Will Government be pleased to state now if the project has been sanc-
tioned ? If not, by what time is the investigation of the question likely 
to be finished? 

JIr. P. R. Bau: (a) The project has not hitherto been considered. 
(b) A traffic survey was sanctioned in September, 1928, but the report 

thereon has not yet been received by the Railway Board. 

ApPOINTMENT OF MUSLIMS IN THE LUnHIANA DIVISION OF THE POSTAL 

SERVICE. 

882. Pandlt Thakur DII Bharlava: (:a) Will Government be pleased to-
state the total number of vacancies in the clerical cadre tha.t occurred in 
the Ludhiana Postal Division from 1st August, 1927, to 28th February, 
19291 How many were given to Muslims and non-MQslims, respectively?' 

(b) Will Government, be pleased to state as to how many Muslims and 
non-Muslims were stopped increments of pay since the present Super-
intendent of Post Offices took charge of the Ludhiana Division? 

:Mr. P. G. Rogers: (0.) Out of a total of 22 vacancies, 13 were given to 
MUFlirns and the remainder to non-Muslims. 

(b) 'llle increments of nine non-Muslims were stopped, but four of these 
were lestored on appeal. No increments were stopped in the CBBS of 
{Mu-31ims. 

TRIAL OF PRoSECUTIONS INSTITUTED BY CANTONMENT BOARDS. 

383. Pandit Tbakar D8a Bhargava: Will Government be pleased to 
st6te if it is a fact that in &everal cantonments prosecutions launched 
under the Cantonments Act by the Cantonment Board came up for tria) 
before a Magistrate Member of that Board 7 
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-llr. G ••• Young: Government have no information. The matter is 
withh'l the discretion of the Local Government. 

PRoVISION OF NON-SMOKING COMPARTMENTS FOR TmRD AND INTEBHEDIATE 

CUSS PASSENOERS ON STATE RAILWAYS. 

'384. Pandlt Thakur »u Bhargava: (tL) Will t e e ~ 'be pl?ased 
-to state if there are any non-smoking carriages proVIded for thIrd and lDter-
.class passengers on any railway line" 
. (b) Are Government aware that the third and inter-class ~ ~  
'Passengers a-l!3 put to ~ eat i~ e ie e and t,rouble by the restllctiOns 
against smokIng not bemg stnctly enforced? 
(0) Will Government be pleased kindly to lay on the table a statement 

iiliowing the number of (lases ~ tit te . each year against passengers for 
non-Gbserva:a.ce of the rules agamst smoking for the last ten years on all the 
Government nitwa.ys in India? 
(cl) Do 'Go-vernment propose to issue instructions to enforce the rules 

:against smoking more strictly in future? 

)Ir. P. B. Bau: (a) I believe not. 
(iI) No. 
(c) The Railway Board have no record of any such cases having been. 

jnstituted. 
(d) No. 

ApPOlNTMKNT OJ' INDIANS IN THE SENIOR SUBORDINATE ESTABUSIDIENT IN 

THE NORTH-WESTERN RAILWAY WORKSHOPS, ETC . 

. '385. Panem 'l'bak1u »u Bhargava: (a) Wil1 Government be pleased ~ 
lay on the table' a statement showing the various posts of the pay of more 
than Rs. 400 in the Senior Subordinate Establishment in the Railway 
Workshop of the North-Western Railway in the various Departments in· 
cluding Power House, Carriage and Wagon Shops and' Loco. Shops? 

(b) How many 0.£ these posts are occupied by l!:oropeans, Anglo-lndians 
:and Indians, rellpectively'2 

(0) By what time do Government expect that 75 per cent. of these 
posts will be occupied by IndianH? . 

(d) Is it a fact that 'Out of 67 such posts as many as 66 are occupied by 
Anglo-Indians and EU1'Opeans1 

(e) Is it a fact that in the place 'of the only Indian Foreman Rai Sahib 
l)ev Datta Mal who lately retired from ~i e an Anglo-Indian has been 
appointed? . . 

<f) Are there a1J.y Indian apprentices uader training or in junior service 
mr any of these posts:? If so, how many? 

Hr. P. B. Bau: (a), (b) and (d). The information can be obt1loined from 
the .Clal'sified List of subordinate staff of the North Western Railway in 
~ el t of Rs. 250 per month and over, a. copy of which is in the Library. 

{c:) Govemment are tmable to make a. foreent. 

(e) Government haye no information. 



LBGISLATIVEA8SBKBLY. [27TH MAR. 1929. 

(f) I understand the number of }it.erate apprentioes at present under-
going training in the Moghalpura workshops is 248, of whom 209 are Indiana 
and 54 ~ ea  and Anglo-Indians. 

SALE OF FJ"ECTRIC POWER BY THE GOVERNMBNT OF INDIA TO THE DELHI 
LIOBTINO _",-ND TRAOTtON CO](l'ANY. . 

386. Padi, 'I'hakur Das BhargaV&: (a) Has any agreement been 
entered into between the Delhi Lighting and Traction Co. Ltd., Delhi, 
and the Government of India for the purchase of electric power by the 
former from the latter? If so, will Government be pleased to lay the 
agreement or a copy of it on the table? 

,(b) Is it a fact that the Delhi Joint Water Board purchases electricity 
for its use from the said Delhi Lighting and Traction Co. Ltd., Delhi? 

(c) Will Government be pleased to state the rate per unit at whioh it 
has sold electric power t~ the said Company and the rate at which the 
said Company supplies electricity to the Delhi Joint Water Board? 

(d) Is it a fact that the Municipality of Delhi purchases its supply of 
electric power from the said Company at a rate about six times the rate 
at which Government have agreed to supply the said CompaBy with 

• electric power? 

(e) Will Government be pleased to state: 

(i) who are the Directors of the said Company; 

(ii) what amount of capital of that Company is noD-Indian? 

The Honourable Sir BhupeDdra '-&h Il~  (a) An Agreement has beeD 
entered into between the Delhi Electric Supplyalid Traction Company 
Limited (as it is now e i a.t e ~ and the Government .. A copy of the 
Agreement is laid on the table. 

( b) Yes, for works within the licensed area of the Delhi Electric Supply 
and Traction Company Limited. 

(e) The price charged by Government for the bulk supply of electricity 
to t ~ Company is given in clause (2) of the Agreement. It will be observed 
~ at ~t does not cOIlBist of a llat rate per unit, but is baaed upon the com-
pound system, usually adopted for bulk supplies in all electricity under-
t.alrings, of an annual charge on the maximum demand to cover capital 
nharges on the power station, together with a component at a rate per unit; 
to cover running charges. Provision is also made for a minimum annual 
charge as for 1 million Boa.rd of Trade units and 300 kilowatts of maximum 
demand, even though the actus I consumption may be less than these 
figures. The. electricity is delivered to the Company at the bus ban a.b the 
GOVE'rnment Power Sta.tion, and the Company is responsible for all expen-
diture connected with the transmission, convel"Bion and distribution of the 
current. 

It is undel"Btood that the ecmpany charges to the Delhi Joint Water 
Board its ordinary rat-es' to the public for current f01" lights and fans, while 
the power supplied for an electncmotor 'is charged at 'three annas per unit. 
9ubjE'ct to a discount, which at present works out to about 15 per ctmt .• 
taken on tbe annual consumption. .  , 
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(d) The answer is in the negative. It is understood *hat. the Company 
charges the Municipality the ordinary rates for ~ t. for li ~ and. fana· 
and 2'U aDDas per unit for the current for street bghtmg. Ii II believed 
that the last-mentioned charge coven, not only the mamtenance of the 
lines, but also the ordinary replacement of the street, lamps. 
(e.) (i) According to the Company's balance sheet for the year 1927-28 •. 

the Directors are: 
Mr. A. W. Tait, C.B.E., Chairman. 

Ml. R. Carrol Peannan, Deputy Chainnan. 

Colonel Sir Buchanan Scott, X.C.I.R 
Mr. A. W. R. Lovering. 

(ii) Government have no information. 

Oopy 01 an Agre'.mellt entered into between tlle DelAi 16ledric ~ _d f'rfUtWrt-
00., Ltd ... and tle 1II~fII. 

THIS AGREEMENT is maiko the day of-
one thousand nine hundred and tweDty 

BETWEEN THE SECRETARY OF STATE FOB INDIA IN COUNCIL (benin-
after referred fA) a. the mpplier or the OovernmeD' which exprwaiOll shall iDclude hia 
and their aUCC8880r& and aaaigflS where th'l context. 10 acbQits) of the one part aud t.he 
DELHI ELECTRIC TBAHW..AYS AND LIGHTING COKPANY LIJOTED .. 
Comp8.Dy ~ate e  under the British Companies ACta, 1862 to 1900 and havia" ita 
registered office at B .. ildon Bouae of Moorgate, London, (lNmeiDafter referred to .. 
the Company) of the other part. 
WHEREAS the auppli. baa &jp'8ed to aupply fA) the Compauy aud the CompIB7 

baa agreed fA) taIQa from the aupplier electric energy in bulA for the period IIDd UJIOIl 
the terms and conditione hereiDafter meat.iooed, ~O  IT IS HBBBBY AGRDD 
·BETWEEN THE P ABTIES ..AS lI'OLLOWS :  . 

Nature 01 Bunlr. 
L The Bapplier ahall supply and the Compuly ehaIl tab from four JIIGIIRha from. 

tbII aigoiug hereof during the contillaaoce of this ..--aud abject. to the provi-. 
aion thereof a .~ of eIeatric -.11 in Bulk IIp to .,. DOt uoeediDg ueeptiDg witlt 
the express permiuiOD of t.he ~ 600 Kilo-Watts ill .-zimum demaud at the-
GQvernment Power ·Stat.i0ll Due Bare, Delhi. The aupply shall be three pba. a1t.eraat-. 
ing current, 50 period. 6,600 wit. bet_ phuM. a.,. lor ... rn. 
a The Company shall pay fA) the supplier at Ule following rat.ea : 
0-8 annaa per 1 Board of Trade unit for ~ e tot.. mm. IAlJlPIied ~ aDDUIIt' 

pi., an annual charge of Rs. 75 per KIlo-Watt of actual maximnm dellland-
during the year calc\dated acIlOI'diDg to the proviaions of clauses 4 and 5 
hereof PROVIDED ALWAYS that paymeota aball be made iii tile price-
aforesaid and at t.he rate of Bot !eM ~ 1,000,000 Board of Trade llllita 
in twelve months in respect of unita and for DOt leas UJan 300 Kilo-watts 
of malLimum demand in relped of tbe additional cbarlJe based on the-
maximum demand even if leu than t.bat quautity ia wpp1ied. In order 
to enable the payments fA) be made monthly the' Companv shall within 
15 days of tbe prer.utation of acconnts each mopt.b, pay to the ~ lie  
u follows:-

o'a &DIIM per lIDit fer the total units supplied d1ll'iqthe pre.ioua IMIJth pi., a 
. il~e  amOuut of RB. ... ~~I BOO = Rs. 1 ~ in respect of the addi-

tional charge for i.he maximum ,demand. ~y adjunment as regards 
tb'l mmimum payment to be made for the wltoJe vear ahaU be .aad .. 
durinll the firet week of February in every year. • 
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2. (a) Subject to the ~y up to bOO Kilo-watts from the supplier being at all 
,times regular and reliaoDle the Company shall take all ita excess requirements lip to 
fiOO Kilo-watts over and above the present capacity of ita existing plant (.y 2mD-K. W.) 
from the supplier_ The maximum demand of the Company upon t.he suppliier 
measured as afol'esaid, shall in .no case excepting at the sole discretion and speciic 
sanction of the Supplier ,exceed 600 Kilo-watts, 

Ilevi8ioll 0/ ckur," on Qcco"nt 0./ altcrati07l in the price 0/ coal. 

3, Either party may at the ,end of' each consecutive period of four years from tb. 
commencement of supply und,er this agreement demand that an investigation be made 
for a revision in the said charge of 0'8 annas per Board of Trade nnit during the 
next fOUl' years on hcoount of thm:e then being .. large alteration in the price of steam 
coal of a quality suitable forgener",tlnl st,eam in t.be IiUpplier's power station. Where 
such inVleStigation shows that the cost. o.f coal, as desCI:ibed below, has varied by not 
· less than one rupee per ton, a revision sha.ll be made (up or down as the case may 
be) in the said charge of 0:8 annBS at the rate of 0.27 annas for each and -every rupee 
· per ton by which the pl'ice of coal has varied. Such revision shall be based IOlely 
upon the diffellence bet-ween, the. .market rates at colliery and railway freight to Delhi 
Main i:;tation for best ali~y Indian steam coal of the class suitable for the sup-
· plier's purposes at the, commencemenLof the period and the rates and freight for the 
aame class and qua.lity of coal at the end of the period under review. Should the 
parties fail to agree as to the rates of coal on which the revision is to be based or 
otherwilJ9 on the question of revision Wider this' clause, the question shall be referred 
to an arbitrator to be appointed by the Bengal Chamber of Commerce whose decision 
shall be final and binding on the a ~e . 

Metluxl _/ 'fMa'UTemell't oj bulk 8Upply ,meryy. 

4. Kea.surement of energy sold, to the Company shall be made in such manner &I 
,may be agreed upon by the partUe& 'from time to time in writing or failing agreeDl4Bi 
shall be effected by t-wo "single ,pOaSB meten; 'on each line or phase of the boa ban 
which give a supply to the Company's Reeders. 

Method f l ea~ e .t of MtU:illlfJ'Ift Demand. 

5_ Measw'ement of maximum demand made by the Company upon the Govern-
, ment Power Station shall 00 effected bya.veraging ,meters of a type to be approved ,bJ 
both parties, and so set and calibrated as to record the average load in Kilo-watta 
demanded in each successive period 'of, ten mUlUtes. The annual charge of Re. 75_ 
'per Killo-watt of Maximum' Demand shall be made on the highest average load record-
ed as aboVl6 by the maximum demand meters during any period of ten minutes in 
.each complete year, during' which this agreement remains in force PROVIDE 
ALWAYS that the records Of the maximum demand indicators shall for ca.1cul.ating 
· bills against the Company be  'disr.:garded in respect of demands made by the Com-
',pany during such portions of any day and year as from time to time fall within arry 
; of the respective limits a·t' forth below, 'i.e., 

(a) Between 11 P.M. on Rny day from the First day of October in any year 
to the last day in themonfh of FebrUBIY next following, and 5 P.M. on 
the next. following 'day during such period. 

(b) Between 11 P.II[. on any, day from the 1st day of March in any year to the 
last day in the mont.h of Septelllber next foIJ.owing, and 7 P.M. on the 
next following 'day 'during sncn period. 

(e) For any period during the 24 hours tor not more than seven days in each 
year in respect of which days £he Company shall have 'forwarded to the 
supplier not less than five nor mOl'e 't1tan ten clear days' notice in writing. 

(d) For such additional period, if any, as may from time to time be mutual1.y 
a.greed 'upon between t.he parties. 

SupPly, pTiCiny anil 8ea1ing of fMteTB. 

6_ Each. party shall provide one set of elMll'gy ana maJ[imum demand meterll as 
, afOl'esaid. All meters '.ball be' fixed . by theauppIier.' but. shall be sealed by both 
'parties, and no met;er may be ~ te  or interlered with or have its registrations 
· clumgedby either party except WIth the eonSBDt ana in the presence of an approved 
· .npreaentative of the other"party. ' 
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Illcorrect mel.". 
'7. SubJect al ~y  to the minimum charge provided for by clause ~ hereof the charge 

for supply of energy under this agreement shall be based and paId npon the mean 
()f the readinp of the said meters of the respecttve parttes. PROVIDED ALWAYS 
.that whene .either party dooots the accuracy of any meter, such meter shall, .on the 
,application ai t a~ party, be tesud in the presence of approved e ~ e tatl e  of 
both par,ties (or if either party fail w nominate or send a RepresentatIve, the other 
party can do so for him) anrl if found to hay" greater error than 3 per cent. at 
the average load taken by the Company during the e~i  since the last ettl~ t of 
accounts than the readings of such meter shall '?e dIsregarded for that perIod .and 
until such time as the meter has been correctly adjusted or replaced, and the readlugs 
"<if the other party's meter on that circuit shall be used for the purpose unIeu that 
meter also shows a greater error than 3 per cent. as aforesaid in which case the 
.averagereaiIings for the '3 months previous to the last settlement of accounts shall 
be usea lor the purpose of calculating the amount due. Readings of the meters shall 
~e taken by the supplier's agents daily and the readings of the meters shall be, enter-
tea by him 'in a book to be attached io such meters and to be open for the Inspec-
tion of "the Company. 

Method 01 U8er. 

8. The Electrical energy supplied under this agreement shall not be utilised by the 
'Company 'in 'any exceptional way prejudicial tc. the supplier. The Company shall 
1Ilso adopt efficient means for protecting any portion of the Extra High Tension trans-
mission lines situated in such a position as to be liable to injury from lightning 
'and will also provide efficient devices for protecting the supplier's plant and appli-
ances from an injury to which they are liable on account of excessive overloads, 
'short circuits, etc., which may occur on the Company's system. 

PROVIDED however that the supplier shall fix in his power station as part of 
rus epuipment and maintain in proper working order suitable doevices to protect his 
'System against any excessive overloads which may occur owing to internal faults aris· 
~  on the said transmission liues connected with hia switch gear. 

Switch gear. 

9. 'The npplier shall provide a separate Feeder a~l for each Feeder provided by 
-the Company and shall furthP.r provide accommodation, if required, for any Dis-
-criminating Feeder Protection gear provided by the Company. 

U1umgt.3 in fMtAotl8 0/ genemting. 

10, Should the Supplier adopt any method of generating eh!ctrical energy or pur-
-chase a bulk supply which results in a reduction of more than 10 per cent. in his 
average cost per unit at the bUB bars allowing intenest at 6 per cent., on the total 
-capital expenditure incurred on his power station as compared with such average 
-cost and interest for the 24 months, prior to the adoption of the different method of 
generating, the Company shall receive an immediate pFo mla reduction in the said 
'Charge of 0'8 annas a unit, such reduction being on the basis of the reduced total 
'COst ~ unit. to the supplier as afonisaid, excluding the first 10 per cent. of such 
'Teductl?n. PROVIDED ALWAYS .that this Clause shall not except as hereinafter 
:?therwlse expressly provided apply to any reduction in cost per unit resulting from 
IDcreased output or economit!!s effected under the present method of generation and 
'that accounts settled shaD not be reopenod by reason of this provision. 

, 
GOreTnment charge8 in itB 01C7l area JOT energy supplied to 8mall industrial 1I8er8. 

, 11. The supplir.r shall not except  with the consent of the ComPany supply energy th small industrial users situated in the Supplier's area of supply at a lesa rate than 
't e  average aggregate rate for the. previous financial year chart!)edto the Company 
f ~ supply under this agreement plUB the cost per unit to the Supplier of distributinlr 
'Sn converting i~l i  the maintenance of the Supplier's dis6ribution system and 
per <lent. on the fIOst of the system) plU8 10 per cent. profit. A small industrial 

~ e  shall be deemed to be one whose installation is 50 Horse Fewer or Jess. 

D 
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Revision 0/ COBt 01 accOUnt 0/ lIelD lmge comumn in Governmfllt area 0/ ,upply. 

12. If the Supplier giVe!> a suppl)' of over 2,50,000 B. O. T. units a year to anT 
other individual or corporate body wlLhin his area of supply and hia totsl generating. 
costs per unit are thereby .reduced, then the charge of 0'8 annas per, unit made to the 
Company shall be reduced by an amount equal to 90 per cent. of the reduction effect.-
~  in ihe average generating cost per unit a8 a result of the supply to such consumer. 
PROVIDED ALWAYS that accounts settled shall not be reopened by reason of tbi .. 
provision. 

Additional BlIlk Supply by Gove1nment. 

13 During the period of this agreement the Supplier shall not CJlIY'pt with the con.-
sent of tbe Company give or sell or arrange to sell any electric eIII~  to any other 
party than the Company under such condlt.ioDF as shall enable the said other partY' 
receiving for use Or re·sale the energy 100 supplied or IIny portion thel'eof within the 
Company's area I)f supply at a clIpaper rate than that at which the Company supplies-
for similar purposes without . giving the Company previous notice of at least one-
month in writing of the Supplier's intention to do so. Should the supplier give 
such notice then at any time after receipt of such notice or should the supplier 
give or 1I~1l or arrange to give or sell without such notice tban at any time after 
tbe Company has notice of the said giving or selling or  of the said intention tb 
give or sell the Company may determine this agreement by 18 months' notice to-
the Supplier and in such levent may at their option require the Supplier to take-
over lIuch of their wires. cables, lines, poles, equipJDents and all such things and' 
works as the Company may have reasonably provided and the Supplier sanctioned in 
writing in order to receive the energy taken from tbe Supplier under this ~ 
at a price to be fixed on the basis of t.he original cost of the said cables, poles, 
equipments and works minus such depreciation as may be mutually calculated or fail· 
ing that fixed by the Arbitrator up to the date when the determination of t.bi. 
agreement ta.kes effect but the Company shall be entitl\!d to no other compensation 
on account of such determination. 

Supplier lIot to compt.te in CompanY'1I area. 

14. During the period of I,bis agreement the Supplier shall not except with the-
express written consent of the Company give a supply to any Government. or other 
buildings within the Company'sarca of supply without giving previous notice of at 
1»&st . one month in writing of. his intention to do so. Shonld thll Supplier .give such 
notice then at any time after the expiration of the said notice and should the 
Supplier give BUch a supply without notice, then at any time after the date on 
wbich the Company receives noti09 or information of the said giving the Com· 
pany may determine this agreement by 18 months' notice and may at their option 
require the Supplier to take over such of tbeir wires, a 1~  lines, poles, equip-
ments and all sucb things and works aa the Company may have r8860nably provided 
in order to receive the energy taken from the Supplier under this agreement at a' 
price to be fixed on the basis of the original cost of UJe said cables, poles, equip-
ments and works minus depreciation up to the date wh,en the determination of this 
contract takes effect but the Company sh"ll not be entitled to any other compenll&-
tion on account of such determination of this agreem-ent. 

Definition 0/ Oomtpany's Area. 

15. The "Company's a~ea of Supply" as referred to in this agreement shall be 
taken to be too ar8& at present administered by the Delhi Municipal and Notified 
Area Committee to the N orlh of the red line shown 011 the map attached hereto and 
signed by the parties. This excludes the Cantonment Area and the Fort. 

Linea, etc., to be lu17u/ed over by Go"ernmp.nt. 

16. In consideratiQn of the pr.emil!8S tbe Company agroos to supply MId the Supplier 
a;:-rees" t<itake at tbe applicable r:l.U! specified in Schedule A hereto. all e ~ y re-
. auired"by the ~ .e e t in the 9m;ernment buildings in the Notified Area as set 
fortli ill Scbedule. n and now. sJ1'Ppli!!d bS tbl!' Government and the COlll.D&ny alP'eea to 

". supply'al1 e e y. ~ i e  by t~  persons in the said area. PROVIDED' ALWAYS' 
: tha.t e i. e ~ al~ only be. resP9ll11ibl!!. for supplies e ~  I And II in the-
. aaia .1 e.. ~~ ~.a . e ~ e . y a cQrreot .inete, .. Tbr. Government will on or bef_ 
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the commencement of Bupply by the Company to the Government under this agr_ 
ment hand over to the Company at the rateB in Schedule C hereto such portiona of 
its Distributing Maine, Service Lines and Equipment in the Not.ified Area as may 
be required by the Company for the purpoae of giving Bupply to the Buildings as 
set forth in Schedule B. The price of such mains and of the first 100 ft. of all 
aervice lines plUII interest at the rate of 5 per cent. per annum from the com-
mencement of supply unuer ihis agreement on ~ e .amount for the time ~i  un-
paid will be paid by the Company to t.he Supplier ID twenty·two equal six-monthly 
instalments, the first instalment ~i  paid within seven days of the commencemeDt 
of supply hereunder. The Supplier reserves the right to require the Company at any 
time to alter tha position of the said distributing ~i e and e i~  and nothing 
herein contained shall give the Company any ownership or other right over t:h& land 
on which the wires and equipment are or may be fixed other than the rights or 
acceB8 which pertain to them as Licensees under t1 ~ Indian Electricity Acts. 

Street Lighting Supply. 

17. Simultaneously with the signing of this agreement the Company shall enter 
into an agreement with the Notified Area ComVlittEe for the supply of energy for 
Itreet lighting at 3 annas a Unit. 

" 
1I10ntlily Bill, 10'1 lJJne'lgy supplied by the Company. 

18. For all energy supplied to G'overnment servants premises and to buildinp 
supplied with electric energy by the Company and for which GoVernJru!Dt has to pay 
in compliance with clause 16 hereof the Company shall prepare and present 
monthly bilIs at the proper rates according to SclF-dule A hereof. If any increase 
is made by tIE Supplier in charges to Government servants and EuiJdingB in the 
New City Area, the Company will or after due notice make a correspcmding incraM 
in their rates for consumers shown in the attached Scbedule B. The additional reve-
nue 80 recovered by the Company will be credited to Government. 

-A.'tliuat1ftent and Payment 01 C,,"mt A.tcountll. 

19. The  total amount of all billa referred to in clsuse 18 above which are pa.yable 
by Government shall be aet off FO tanto against the total amount of all bills sub-
mitted by the Supplier to the Company under clause.2 hereof subject to a. quarterly 
adjustment heing made and calculated as follows:-

The supplier shall be debited only with an amount represented by the total 
number of units included in the said bills for the quarter under review calculated 
(subject to clause lI) hereof) accol'ding to the rate specified in schedule A. hereto 
f/lt18 lI18t.er rents at the rate of Be. 1 per mensem per D. C. meter and annaa 8 
per mensem per A. C. meter supplied and the difference between the total 80 
arrived at and the totals of bIlls submitted under clause 2 hereof during that quarter 
shall be paid by the party from whom such amount is shewn to he due, within one 
month of a bill for the said difference being received by that party, provided how-
e'V'er, that if any of the monthly bills as. referred to in clause 18 above shall have 
been paid and settled with the Company the amount of such payments received by 
the Company for energy supplied shall be credited in full to the supplier. A further 
annual adjustment shall be made on the same basis in the JDOnth of February each 
year, and at the annual adjustment the l~  shall be debited with all amounts 
due for energy supplied under clause 16 above, at the proper schedule rate for the 
total consumption. 

Revision 01 (Jofllpany's Charges. 

20. If any alteration in the charge of O.8annas per unit to the Company is lIIade 
under f.he provisions hereinbefore conf.ained the same alterRticns shall from such date 
be made by the Company in the charges to the supplier. 

Paymeftt of .t ccount. 

21. Each party shall effect. settlement of allY bala.nee due from them to the other 
p&rty as shown by the Aid quarterly and annual adjustments of sccounts within one 
JIlOnth of a.ny BUch adjustment. Failing sucb. s-ettlement interest at the rats of 6 
rr cent. per annum shan be 'P&yable by the defaulting a ~y to the other party 
rom the date the amount. should have been paid. 
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Sec"rit, DepoBit. 

22. The Company &ball deposit Government securities to the value of rupees 3,000 
as security for the payment of the amount due by tbem to the lupplier for lII1ergy 
8upplied. 'In the event of any amount exceeding the lum of RI. 3,000 being due by 
the Company to the Supplier exceeding 1 month from date of preaentation of tbe bill 
intenst at 5 per cent. will be paid and if for a period exceeding three months the 
supply of energy will be liable to be cut off without notice and without compensation 
on the expiry of such three months till snch time as the amount due is paid or the 
Snpplier may terminate the agreement on aocount of such breach without payment of 
any compensation. 

S"b-8tati(J1l Site. 

23. The Supplier will provide the site shown on the attached plan and meuur-
ing sq. yd!. on which the Company may erect a Sub·Station, of a d8ligll 
approved by G"overnment and this site shan be l_d to the Company at a rental of 
Be. 1 per annum. 

Supply to be .vb;ert to God, etc. 

24. The Supplier undertales that the lupply of energy shall be aVllikble conti-
. nu01l81y up to the output heretn specified and agreed PROVIDED ALWAYS that. in 
the -event of the Snpplier's generating plant. being put out of actiOil altogether owing 
to an Act of God, rebellion, riot t'r by any _ beyond the control of the Supplier 
this agreement sh&ll "be in abeyanae until the dalJlal8 is rectified but. if t.he plant is 
OI11y damaged to such an extalt that Ole Supplier's remaining plant available for use 
is insufficient to meet the tot.l normal demands of the Company for the time being 
then the muimum supply of 6OO-K.-W. avaifable for the COmpany shall be reducea 
but not.in greater proportion than the reduction effected in the Bupply capacity of the 
Supplier's plant. If'thc Company is refused supply for t.he re&IOIIB aforesaid the mini· 
mum referred to in clause 2 hereof shall be e ~ proportionately. 

Facilitiea lOT inllpection 01 lletey Boo1e. and Records, dc. 

25. The Company ahall at all reasonable times afford facilities to the Supplier's 
agents to check the Company's records and figures wbich are or may be factors to be 
taken into consideration under clause 19 above, and that the Supplier will similarly 
give facilities to the Company for checking all Records and figures which are Or 1II&y 
be factors to be taken into consideration nnder the provisions of cla1lll88 10, 11 and 
211. This shall not apply in any way to Government State Buildings. 

Not to .tarign. 

26. The Company shall not be entitled to transfer their rights and lisbiliti81 under 
this agreement tt> any other person or firm without the written cousent. of the supplier. 

Indemnity. 

27. The company hereby indemnifies the Supplier against all third party claims and 
demands in any way arising out of the supply hereby agreed upon and not dae to 
any default of the Supplier and the Supplier berllby acknowledges that the supply 
ahall be given nnder the terms and obligation of the Indian Electricity Act for the 
time being in force and applicable to this agreement. 

jllaTginal Note,. 

28. The marginal notes to this agreement are not, in any way to control t.his 
Agreement. 



UNSTARRED QUESTIONS AND ANSWERS. 

ElectFicitr Act. 

o 29. Mattera in connection with the IUpply under thia agreement. and not ~ e 1y 
providl!d for under the terms thereof sha.1I be governecl b)' tile Indian B1ectrie1t.y Act 
for .the time being ip force. 

Tennination 0/ A.peemult. 

29. Subject to the provisions herein contained for termination of the agreement b)' 
spr.cial notice, this agreement ahall continue in force until the (tat day of April 
1938) and thereafter until the expiration of 24 months' notice of termination which 
either party shall be entitled to ~i e on (tat April 1936) or at any time thereafter. 

Arbitration. 

30. In II ~ of any difference arising between the parties hereto as to the i te ~ 

pretation or construction of any clause hereof or as to the rights of the parties here-
under or in anywise relating to or connected with tbe premises the &cltlement of 
which is not otherwise pro\ided for the same shall be referred to the award of two 
arbitrators, one to be nomiDllted by the Supplier and the other to be nominated by 
the Company, or in the case of the said arbitrators not agreeing, then the award of 
an umpire to be appointed by the 0 arbitrators in writing before proceeding on the 
reference and the decision of the arbitrators or in the event of their not agreeing, of 
the umpire appointed by them shall be final and conclusive and binding on the parties 
and  any such reference shall be governed by the provisos of the Indian Arbitratioa. 
Act for the time being in force. 

In witnesa ~e f Secretary to the Government of India in the 
DepaPtment of Industries b)' the order and direction of the Gcwemor G'eaeral in 
Council taeting in the premiaes for and on behalf of the ~ of State for 
India in Council haa hereunto set his hand and the seal of the Company has.beea 
fixed the day and year above writtl!!n. 

Signed by 

Secretary to the G'overnment of India 
in the Department of Industries iD the pre-
aence of 

The seal of the Company was hereunto 
affixed in the preaence of 

Director. 

(2) Secretary. 

SClDDllLB "A". 

I. (0) Worka and power purpOBeB (Publio Works Department) 

(b) Worka and pow"r purpoaea (other D!p&l'tments) 

n. VioeregaI Estat.!a and P\lblic Serviee Departlneats :_ 
(i) For 1 to 249 unita in any given month 

(ii) 250 to 449 units 

(iii) 60() units and over 

III. ~ e t aervant8 occupying Government-owned Buildings 
10 old Delhi whioh are now supplied with electrio eneigy 
from the Government POwel' Station 

Ann ... 

2 per unit. 

2 .. .. 
6 per cent. 

S .. " 
4 •• .. 
3  , • .. 
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SCBIIDtJLII "n". 

1. (0) Works and power purposes (Public Works Department)-

(1) Electric Motor Pump at Metcalfe HOlllle. 

(2) Bajpur Nursery Motor Pump No.1. 

(3) Rajpur Nursery Motor Pump No.2. 
(4) Motor Pump at Balal Ram's Hospital. 

(5) Motor Pump at Hindu Rao's Hospital. 

(6) Works ann power ~e  (other Government. Depart.ments)-

(1) Electric ¥otor for Ice Plant (Viceregal Estates). 

(2) Delhi Fort Sub-Station (Electric). 

(3) Government. Printing Press (Motors, etc.). 

n. (a) Viceregal Estat.es including Bungalows and Quarters attached tJw.to-
(1) Viceregal Lodge or Circuit House. 

(2) Ball Boom. 
'(3) Lodge Grounds. 

-(4) Kitcben Meter. 

(5) Stahlu . 

..(6) Bajpur Quarters (Nos. 1 to 4). 
~  Vieeregal Eat.ate Qwu1.era No. 12. 
(8) Viceregal Estate Quarters No. 15. 

(9) Sub·Assistant Surgeon's Quarter. 

(10) Cavalry Road Bungalows Nos. 1-2 and 5 to 10. 

(b) Public Service Departments ;-

(1) Temporary Imperial Secretariat BUildings. 

(2) Hindu Roo Hospital and quarters. 

(3) Balak Ram's ~ ital and quarters. 

(4) Government Printing Press. 

(5) Kingsway Railway Station. 

~  Police Barracks. 

(7) Police Station. 

(8) Infections Hospital No.1. 

(9) Infectious Hospital No.2. 

(10) Postl and Telegraph Buildings DIed as oflices:-

(i) Posts and Telegraph' Buildings, Telegraph side. 

(ii) Posts and Telegraph Buildings Cbarging Room. 
(iii) Main Building Telephone side. 

(iv) Telephone charging motor. 

(v) Telegraph Camp, Eela Road (two connectionsj. 

(vi) Telegraph Building, Post. Office lide. 

(vii) Post Oflice, Kingsway. 

(viii) Post Oftice, Cavalry Line. 

(ix) Post OfIice, Timarpur. 

(U) Ket.calfe HOUle Main Building. 

(12) Kilitary Standing Campi at Kingsway. 



UNSTARRBD QUBSTIONS AND AlIi&WD8. 

III. Governmrmt Servants occ:upying Gover1JJD8llt owned Buildings in Old Delhi 
",vhich are supplied with Ee1ectric euergy from· the Government. Power Station. 

(1) 10, Prohyn Road. 

(2) 80-1 The Mall. 
~  80-2 The Mall. 

~  80-3 The Mall. 

(5) 80-4 The Mall. 
{6) Assistant Surgeon's Quarters 'at Hindu Rao Hospital. 

~  1st l1 A i t~ t Sm'geoll's Quarters at Hindu Roo's Hospital. 

(St 2nd Sub-Assistant Surgeon's Quarters at Hindu Rao's Hospital . 

. (9) Residence for the Manager, Go\'ernment of. India Press near Temporary 
Imperial SecJ"lCtar iats. 

(10) I-D-Press Block. 

(11) Superintendent's Quarter, O'overnment Power Houae, Klngsway. 

(12) Gymktum. Club Quarter., 1 to 6. 

(13) Police Sub-Inspector's Quarter Civil Lines. 

~1  2 Compounders' quarters Balak Rem's BOlpital. 

115) Metcalfe BouS'3 (Residential quarters). 

(16) A.1ipore Bouse. 

~1  53 Unorthodox Clerke' Quarter .. 

(IS) 62 Orthodox Clerks' Quarters (Timarpur). 

{19) Gyu».obana Club, Kingaway. 

100) 6 Blocks of Unorthodox Clerks' Chummeries on :r.ancera Road. 

(21) Caretaker's Quarter p. w.. D. (behind TempOrary 8ecI'etariat). 
(22) 6-F Type Press Workers' quarter. (Unorthodox). 

~  Posts and Telegraph Buildings RBBd as quarters :-

(1) Sub-Postmaster's Quarter. 

(2) D. S. I. and T. T. M.'. QIlaJ.·ler. 

(3) D. S. II. and 'r. T. lI.'s Quarter. 
(4) Telegraph Married Quarters No. 1 and 2. 

15) Telegraph Reading Room and Mesll. 
(6) Residence of Postmaster, Secretariat Post OfJice. 

(7) TeI.-!graph Bachelor'lI Quarter, North Block. 

(8) Telegraph Bachelor's Quarter, South Block. 

(9) Telegraph Bachelor'. Quarter No.1 to No. 16. 

'Copper wire of different IIisee at annaa 7 per Ib. 
'Lattice poles at Re. 30 each • 

Hamilton po1ea B. C. D. at Re. 60 ea6 

" .. 
C. D. E. at Re. 80 each 

" B. C. D. E. at Re. 80 each 
C. D. E. F. at Re. 100 each 

~. B" Braaketa at Re. 8 par pair 

Pin In8a1aton, large, at Re. 9 per dozen 
Pin Iaau1atonl •• man. at 1\8.6 per dozea 
Sb8Ide Iualato .... large, oompbte, at Re. 16 per doseD 

Pralent stock rate. 
R •• a. p. 

o 8  0 per :1b. 
36 0  0 each. 

77 0  0 .. 

61 0  0 .. 

100 0  0 .. 
8  0  0 per pair. 

! U OHdl. 



LaOISLATIVB AS .... ',.. 

DlsPLAOBJOIINT OF LocAL DHOBIBS, BABBBBS. lDTC., IN THE SDILA. DISTRtCT 
BY SEBVANTS DIPOJlTED WITH RBGIIDCNTAL UNITS nollrl TBEPLAINS. 

387. Paadlt ftakar Du Bharlan: (a) Is it a fact that in Sabathu and 
other hill stations there are dhobies, barbers, tailors ani slioe-makers living 
since the foundation of the Cantonments in.those places and maintaining 
themselves mainly on regimental jobs of the British units during the periodl 
of their stay at those stations? . 

(b) Is it a fact that from·some time past the followers of the units from 
the plains have been given the jobs which were previously enjoyed by the-
local dhobies, shoe-makeM, barbers and t.lI.ilors? 

(e) Did the residents of Sabathu and other places make n represen-
tation to the military authorities that the practice of importing strangers. 
in these hill stations as followers with the units is ruinous to them and-
deprives them of legitimate employment of whieh they were in enjoyment 
since generations past? 

(d) . Will Government be pleased to state how many persons are Rffect-
ed in the Simla District by this practice of importing followers from the· 
plains with the British units? 

(e) Do Government propose t.o issue instructions to the authorities con-
cerned to consider favourably the claims of these ar'isans and labourers? 

1Ir. G. M. YOUDg: The Peace Establishment of British units provide for-
certain kinds of followers. for example. tailors and shoemakers. who are-
enrolled and who accompany the unit to the hills during the hot weather. 
Barbers and dhobies are private servants and all arrankements concerning. 
them are in the hands of Commanding Offlc'ers. Government see no rea-
son to interfere in this matter. A petition was received last year from cer-
tain dhobies. barbers. tailors and others residing in Sabathu, complaining 
that British units arriving at that station brought their own regimental 
followers. In reply, these men were informed that they should address the, 
local military authorities, who were competent to deal with this question. 
Government have no further information on the points raised by the Hon-
ourable Member. 

issUE OF RBVISED RULES FOR THE RESERVATION or SEATS ON STA'TE 
RAILWAYS. 

- 388. 1Ir. '1'. A. 0halmerB: Referring to the regrettable incident men-
tioned by Mr. Aney in this House on the 26th February. in which the' 
Honourable Member had reserved a seat in a train which started' 
from Bombay. but which he intended to join at a waYilide station: 

(1) Is it a fact that seats can only be reserved for passengers who 
propose to join at wayside stations provided they pay the-
fare from the station the train is scheduled to start from; 

(2) Is it a fact that in spite of this ntle station masters, in their 
efforts to oblige the public. do reserve berths for passengers-
joining at wayside stations though aware of the fact that 
fares have not been paid; 

(8) Is it a fact that. in such cases where reservation of seats has 
not been paid for from the starting point of the train, way-
side passengers are not entitled to turn through-booked pas-
sengers out of the train; 



(4) Do Government propose to issue revised orders to Railway -otB- • 
cials to see that when a seat is properly reserved for a way-
side passenger other passengers be not allowed to occupy 
such seats? 

1Ir. P .... Ball: (1) No. 
(2) On most of the larger railways, the rule on this point is 8S follows: 
"First and second class passengers at intermediate stations requiring reserved berth. 

slwuld  give at least 48 hours previous i ti~ati  in writing to the Station a ~ of _ 
the station from which the berths are reqUired to be reserved; but the reservation of' 
berths from intermediate stations cannot be aSBured." 

(3) In view of the replies to (1) and (2) above, the answer is in the 
affirmative. 

(4) No. 

FAILURE OF EXPENSIVE HEATING PLANT INSTALLED IN THE GOVEIlNJdENT Or.-

INDIA PRESS, SIMI_A. 

389. Kr. S. C. Kitra: (a) Will Government he pleased to state if 
it is a lact that a hot water heating plant was lately installed in the Gov-
ernment of India Press, Simla, at a cost of Rs. 40,000 or so? 
(b) Is it a fact that the snid plant is not working properly 8nd that the-

workers suffer badly from the bitter cold of Simla? 
(0) Why was such an unsatisfactory plant ever purchased and what 

steps do Government propose to take to prevent such waste of public 
money on such useless plants? 

(d) Do Government propose t-o provide fuel stoves or wall chimneys-
in place of the heating plant to keep the work rooms warm in winter? 

The HOl10111'able Sir BhupeDdra Bath JI1Va: Inquiries are being mad& 
and the re!;ult will he communicated to the Hoaounble Member in due 
course. 

PRoVISION OF QUARTEBS FOB CBO-WKIDAlIlc> AND PEONS IN GOVERNMENT PlUi:S8' 

BUILDINGS IN SIMLA. 

390. Mr. S. O. Kitra: (a) Is it 8 fact that quarters provided in the 
Guvernment Press Buildings at Simla for the use of cliowltidars and peons.-
have been allotted to a blacksmith and a mechanic? 

(b) Is it a fact that the poor chowkidars and peons have been without: 
any shelter during the severe winter and consequently suftering great. 
hardships for want of living accommodation? 

(e) Has any rent been recovered from the blacksmith awl the mechanic 
since the allotment of the q,?-arters to them? If 80, at what rate '1 
The Hoaoarable Sir BhupeDdra BaUl KiVa: Inquiries are being made-

lind the result will be communicated to the Honourable Member in due 
("Qurs("o 

RECBUITM:ENT OF MORE HIGHLY EDUCATED MEN IN THE UrPF.B GRADES or-
THE GOVE'RNMENT OF INDIA PRESS, SlJIU.. 

391. JIr. S. O. Kiva: (a) Are Government aware that graduates and 
Il e~ a ate  are rigidly excluded from employment in the Clerical and: 
ReadlDg Branches of the Simla Press? If 80, what am the reasons? 
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• (b) Is it a fact that there is not .. single graduate or an undergraduate 
,employed in the Simla Pre88? If so. are Govermnent prepared to consider 
the desirability of ,-ecruiting graduates and undergraduates to higher posts? 

(c) Are Government prepared to issue instructions to the Managers of 
the Govemment of India f e~ to rc('ruit educated men in t.he upper and 
the lower grades of the industrial est.ablishment.s? 

'l'ha Honour .. ble Sir Bhupendra B .. tIl Jlltr .. : Inquiries are being made. 
and the result will be communit'ated to the Honourable Member in due 
course. 

INSTITUTION BY THE HE_'-D CLEBlt 0]1' TKB GoVERNMENT OF INDIA PRESS, 

SDILA, 0]1' A FUND ,"OB EMPLOYEES OF THA.T PREss. 

392. 1Ir. S. O. JIi\ra: (<<) Are Government aware that the head clerk. 
'Simla Pre88, started some years ago a fund entitled .. B: B. Fund" by 
-TIIising compulsory subscriptions out of \vhich money is being lent on. interest 
to Press workers at the rate of two anna. per rupee? 
(b) Is it a fact that the loan and the interest are compulsorily deducted 

'by the head clerk from the pay of the workers at the time of the disbUl'Be-
. ment of monthly pay? 

(e) Is it a fact that out of the interest so collected honoraria are drawn 
'by the head clerk and other clerks for maintaining the Fund? 

(d) Is it a fact that advances are also drawn from this Fund by the 
. Manager and the head clerk without any interest? 

(e) Is the Fund recognised by Government or the Controller of Print-
'ing? If not, is the head clerk authorised to car:ry on such money-landing 
business at the expense of the workers and uollse the same to his own 
. personal advantage? 

(f) Is it a fact that lat-ely a large number of workers complained of 
defalcations and misappropriations in the aceounts of the said Fund" If!C, 
do Government propose to depute a responsible oftieer to audit the accounts 
'Of the said Fund" 
The Bon01l1'&ble Sir Bhupendra ... tIl Jrltra: (in reply tc Nos.  892 and 

~  Inquiries are being made and the result will be communicated to the 
lIonourable Member in due coune. 

UItrtTU'1'IOli BY TID ASSJSTAlft MAJrA.GU AND HEAD CLUJ[ OJ' '1'IDI: GoVER.."'. 
KBBT PILUS, SDILA., OJ' A )'UliD POR MONDy-LENDING PuBPOS .. ,. 

t393. 1Ir. B. O. Jlltra: (0) Is it 8 fact that a fund named the "Gov-
-enunent Monotype Fund" has lately been started by the Assistant 
,Manager and the head e1erk of the Simla Pre!;s for money-iending pur-
poses? U 80, is the bus;nesaof the Fund carried on during ofBce houn 
in the office building? 

(b) 'Who are the office-bearers of the said Fund and what remuneration 
is taken by them" 

(e) Is the Manager of the Press satisfi-ed that the money collected for 
the Fund is safe and that its account. are properly kept and published for 
the infonnation of the Press worken? 

t For _.er &0 this question, .te ....... &0 qDe8tion No ... 



UN9TARllBD Q9S'l'IOlfS AIft1 AWSWOS • 

.APPoIRTIIBNT OF A NON.TBOKNICALLY TBAmIlD CRIIOJDB A"l 'I'JB GoVBBJJ-
)I)CtrT PaBsB, SIMLA. 

394. 1Ir. S. O. II1tra: (a) Will Government be pleased ~ state if the 
poet' of the correction checker in the Simla Press is held by a man who 
has no practical knowledge of composition? 
(b) Is it a fact that the time charged by composit-ors in carrying ouf; 

~ e ti  is cut indiseriminntely by the checker in the Simla. Press? 

(e) Is it a fact that a large number of representations have been made 
by the comp'ositors in the Simla Press against the appointment of a non-
technical man al;: a checker. but that no steps have been, taken to redreu 
their grievances? Is it a fact that the prespnt time checker W88 a des-
patcher and is the brother-in·law of the Assistant Manager? 
(d) Is it a. fact that the ciaims of Messrs. Bashiruddin and lwala Singh 

who possess the required technical experience ad are far MDior in pay 
.and service to the present checker have been ignored 1 If 80, what are the 
reasons for appointing a non.technical man to the poet? ' 

".l"IIe BCIDOurable SIr lIhupeDdra ••• Jmra(in reply to Nos. 8N aDd 
1l95): The ContYOller of Printing and Stationery is responaibJe to G<wem-
ment generally for the ~ ie t administration of the Government of 
India Presses and Govemment do not propose to call for infonnation re-
garding these administrative details, which are matters for his discretion. 

~ 0 .. AN UNQUALD'IED PRoo .. RUDn IN TID GovBB1ooIfto 
hEllS, Sna.A. 

t395. Mr. S. O. 1IIUa: (0) Is it a fact that one Mr. M. Abrahim waa 
lately appointed as proof reader on Rs. 125 per mensem? 

(b) Is it a fact that the said reader haa no educational qualifications 
and practical experience of proof reading and tha.be was appointed i~  

being given any trial? 

(c) Is it a fact that the present bead reader on taking charge of the 
Roadiu:;t Branch discovered thut thl" sRid reader \\"88 tot.ally unqualified 
and that a report wns submitted l:y him to the Manager aeeording1y? 
Wha.t action was taken on the r<'port 1 If not, why not 1 
(d) Is it a fact that the said reader ill a relative of the A i ta l~ 

Manager? 

NUMBER OF PROPDnES ACQUDlBD .. OR OoouPATlON BY Mn.rrAJLY Onlcas 
AND ORICBS. 

. 396. Mr. IIIDDId .... 1hIda: (.) Will Goftl'DDl8l1t be p1eaaed to 
ata.te how many propertiellt}ley acquired under section 11 (c) of the Defence 
of India (Consolidated) Rulell, 1915, for the occupation of military oftioera 
and offices in Iodid 

(b) Have they paid compensation in an c8,aee1 
(0) Bow many claims were rejected? 
(d) Were there !loy claims from tGe lessees conveyed under eection 105 

of the Trar.aft'l of Property Act? 
(6) If 80, why were BUob also tejeded? 

t For uawv to thia q...u01l, ICC aDa ... to qa.t.ion No. !1M. 
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(I) 'Will Government be pleased to place the draft rules and other COD-
nected papers on the table of the HoUle? 

1Ir. G. M. YGaIII: The Honourable Member is referred to the reply which 
I gave on the 22nd March to the same question asked by Mr. Baji 
(No. 1191). 

NUJlBBR OJ' Hnmus EIIPLOYBD AS CoMPOSITORS, DISTRIBUTORS, BT<l., IN TIIll 
GoVD'NJIENT OF INDlA PREss, DELRI. 

397. 1Ir. Mukhar SIDp.: Will Government be pleased to allate the total' 
number of vacancies of compositors, distributors, daftries, and machine-
men during the years 1927-:-29 in t.he Government of India Press, Delhi and 
how manv of them have been filled bv Hindus? Are these vacancies filled 
on the proportion basis of the communities? If not, why not? 

'!'he lIGDoaraIJIe SIr BJaupeDdra •• th Jlitra: The information required 
is given below: 

Cornp..ntoa 

Dilltribator 

CI .. of appointment. 

Wareboaaemeo (DaftrieII) •• 

.. \ 

ToW No. of 
V8e8lleial 

dariDg 192'7-!9. 

13 

1 

a 
A·iI. 

V..uciea 
ftJIed by 
Bioclua. 

'I 

1 

1 

Nil. 

Oandidates are selected according to their efficiency and not on communal 
grounds. Steps are, however, being taken to apply the orders rela+ing to 
the appointment of members of minority comm,unities to the industrial. 
establishment of the Press as a whole. 

AnoJl!lTJl1D1T OJ' AN UP-COUNTBY OFJ'IClAL TO A BBSP05B1BLB POST IN "1'Ha 
muSTBlAL EsTABJ.lSlIIfE1I'1' OJ' THB GoVBB.5JIB5T OJ' bDIA Puss. 
Dum. 

398. Jlr. Mukhar BIDP: Is it a fact that since the time the Govern-
ment of India Press, Delhi, was established in Delhi no up-country official 
has been appointed to any responaible post in the Industrial Establishment. 
of the Press? If not, why not? 

'!'be BaaourabIe Sir Bhupadra •• th JIika: The answer is in the. neg ... 
tive. The second part of the question doea not therefore arise. 

PRoVISION OF A REJ'B1!:SJlJlENT RooM J'OR VEGETAlllAlI' HINDtTS AT THE Gov. 
E1I.!iJ(B),'T OJ' 15nlA PRESS, DBLm. 

399. 1Ir. Mukhtar SIDP: Is it a fact that there is DO 8eparat-e room 
allotted to the vegetarian Hindus in the Government of India Press, Delhi. 
where the employees may retire and take t ei~ food? Do Government pro-
pose to make an adequate provision to remove this grievance 'I 
"!"he HOD01Il&ble Sir BhupeD4ra _&til lIBra: A large tiffin room is pro-

Yided solely for Hindus and DO representation has been received for the 
allotment of 8 separate room for vegetarian Hindus. 



fiu .... 01' 'fDPOIUBY lIA.lq)e DI'LOYJlD Ilf ftm GovDinID'r 01' IlcDIA 
Puss, D8LBJ. 

400. 1If. Kuldatar 8IDP: (a) How many tempolWY banda are employed 
in the Government Prees, Delhi? 
(b) Will Government be pleased to state the period since when they 

are holding their respective temporary posts? 
(e) Have any vacancies arisen during this period and, if so, have these 

temporary men been appointed to these posts? If not; will Government 
be pleased to state the reason why the claims of these temporary mea have 
been ignored? 

'!'he JIoDoarable SlrBluaptDdra .au.. 1DVa: (a) Fifty-eight. iDcludiDg 
inferior servants. 

<<b) and (e). The collection of the information required by the ~
able Member will entail much time and trouble, but it may be mentioned 
that many  temporary hands have recently been made perm8oDeDt, aDd the 
'C)uestion of making the remaining temporary posts permanent is being 
examined by the Controller of Printing and Stationery. 

,APPOIN'l'KBNT 0 .. HUfDUS AS CASTO A'l"l'BNDABTS IN 'DOl GoVU1OOlMT 01' 

lJrDU Puss, DBLBl. 

. 4.01. 1Ir. Kuldl.ar 8IDP: ~  Is it a fa ~ t a~ a few -ncancies for the 
post of castel" attendants occurred in the Government of India Press, Delhi? 
If so, how many applications were received for these vacancies and bo1r 
many of the persons who applied were BiDdoa? .  • 

(b) Will GOvernment be pleased to state the number of Hindus ap-
.pointed in these vacancies? If none of the appointments went to the 
Hindu candidates, will Government be pleased ~ state the II8UOD8 for 
ignoring the Hindu candida .. ?  . 

"!'be JIoDoarabie SIr BIlllpeli4ra ••• JIHra: (a) Yes. Six applications 
were received, one of which was from a Hindu. 

(b) No Hindu was appointed. The Honourable Member's attention is 
invited to the reply given to the latter part of question No. 89'1. 

1J1l'IIB2U OF HmDUS AND B~ Al  TRAlBJro IN MOlfOCAS'l'mO nr TU 
GoVUlOIBMT OF llfDu Paas, Dm.JII. 

402. 1If. Jl'aldatar 8IDp: (a) Will Government be pleased to state the 
arrangements made in the Government of India Press, DeJhi, for tnining 
for monocasting and operation,? 

(b) How many Hindus and Muhammadans are being trained in these 
ilinea? 

'(e) If Hindus are not trained in their due proportions, will Government 
tle pleased to state the reasons for it and jf they PIOpOB8 to> remove the 
'lrievBnC8 in the future? 

• The . IIlOII a~ SIr BJlllpeadra •• ua 1DVa: (0) Men already employed 
In the Freas are gtven an opportunity of 'learning the work of cuter attend-
ants and keyboard operators during casual abaences and ill leave vacancies. 

. (b) Two Hindus and six Muhammadans have been trained from Ute 
oclate of the installation of the plant. 
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(0) The men are . el~te  for trainiug strictly acooniing to efficienoy and 
not on communal grounds. 

RULIlS )'OR TO RECRUI'l'JIEN'l' OF THE I:NDUSTBIAL ESTABLJSllJBNT IN nr. 
GoVERNBlEloi'T OF INDIA. PREss, DELRI. 

403. 111' •• uIdlw SIDP: Are there any rules for the recruitment of the 
Industrial establishment in the Government of India Press. Delhi? If 
there are no rules. do Government propose to frame such roles for the guid-
ance of the employees and the general public? 

'!he Honourable Sir Bhupenclra Bath IIIva: The answer is in the 
negative. In filling vacancies in the industrial establishment, preference 
is given to men ~B i  technical qualifications, and Government do 
not consider it necessary at present to frame any rules on the subject. 

AlToINTBIENT OF AN OUTSIDER IN THE PLACE OF MR. D. N. CHA.'l'TDJI, OB 
ms BlI'l'IB.ING FROBI THE GoVERNMENT OF INDIA. PRBss, DBLBI. 

4M.. 111' •• uIdltar 8lqh: Is it a fact that after the retirement of Mr. 
D. N. Chatterji from the Government Press. De1hi, a gentleman from the 
Labore Government Press was imported and the claims of another person 
already serving in that branch for ~ea  were ignored? Will Govermn81lt. 
be pleased to state the reasons for their doing so? 

'!'lIe IIcmoarable Sir BhupeDdra Batll Jmra: The answer is in the nap-
tive. 

IGNORING 011' TO o...u.s 011' ASSISTA'NT SECTION HOLDEBS IN I'ILLING AppoINT-
JDlftS 011' SJDO'l'l6N HOLDBBS IN TBB GOVEBNJID'l' OP INDJA. PaEss. 
DELHI. 

405. 1Ir •• 1Ildltar amp: (4) Is it a fact that assistant section holdera 
who were senior compositon and drawing higher pay are not given prefer-
ence over compositors when filling ~ ie  of section holders although 
the assistant section holders have to sustain much financial lOBS in thia 
hope? 

(b) Is it a fact that Mr. F. D. AsooJi, Mr. Thacken and Mr. G. 8. 
Xbaparde in a Committee held at Metcalfe House, Delhi, assured the re-
presentatives of the different presses that claims of losen will be giveo 
preference ? 

"lhe Honourable Sir BhupeDdra B&UL Xlva: (a) In accordance witti 
the recommendation of the Piece-worken' Committee, vacancies of aeo-
tion holden are filled altenately from a!;sistant section holdel"B and senior 
compositon, provided suitable men are available for the post. 

(b) Government have no infonnation. 

INCRKAS. OJ' TO BTAFlI' 011' TJIB AJOIEllST STREET TOWN SUB POST OFFICI: • . 
~. Bat Babadur 'larlt Bhuan Boy: (a) Is it a. fact that the PresidaDoy 

Postmaster, Calcutta General Post Office, submitted a proposal to the Post-
master-General, Bengal and AMam, for a.·large increase of the staff of t ~ 
Amherst Street Town Sub·Office. 88 justified by the existing the teats 
on statistics of work t1'81lSacted in the office? If so, when was the pro-
posa] received by the Postmaster-General and what .action. if any. haa beeD 
taken by him to increaBe the staB? 
I 
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(b) If no action has been taken by the Postmaster-Gonetai, will 00 .. -
e ~ t please state the grounda on whiolJ the queetionwlO long beeD 
kept in abeyance? 

(e) Is it a fact that the special officer deputed by Government to !'e .. ise-
the tJme-test has submitted hia report recommending revision of the time. 
test on more libE:ral linea? 

(d) In view of the great hardship experienced by the stat! due to delay 
in sanctioning tbe proposed increase of staff do Govermnent propose to. 
take steps to expedite the matter? 

JIr. P. G. Bolen: (e) The report submitted by the special officer is at 
present under the consideration of the Government of India,. a ~ it is as 
yet too early to say what will be the-actual result of the a atl~  of the 
new time-test which the special officer has recommended, should It be ac-
cepted by Government. 

Government have no infonnation as to the other parts of the question •. 
bu.t will inquire and communicate the result t<> the Honourable Member. 

INCREASE 0)1' STAFF IN THE SUVA.JIBAZA.R TOWN SUB-POST O:rnCE. 

407. Bal Bahadur "1'&rl\ Bhuan Boy: (a) Is it a fact that the Presi-
dency Postmaster, Calcutta, submitted a proposal to the ~a te e .e

ral, Bengal and Assam, for a large increase of atai! of the Shyambazar 
Town Bub·Office and furnished statistics in support of the increase a8 far 
back as in the year 1926? 

(b) Is.it a fact that instead of taking up the queltion of revision of staff 
the Postmaster-General called for frellh statistics of the work of the oIioe· 
over and over again and although fresh statistic& were fumished by the· 
Presidency Postmaster each time they were called for the Postmaster-
General haa not taken any steps to increase tM staff of the ofIice? 

(e) If the reply be in the affirmative, will the Govemmeut state the· 
reasons which led the Postmaster-General to call for fresh statistica over-
and over again? 

(d) Is it a fact that the stp/'f or the Shyambazar Town Sub Office are 
compelled 10 work long hours due to inadequacy of sta1r? 
(e) Are Government prepared to take steps for increasing the ataft of 

the Bbyambazar Town Sub-Office? 

1Ir. P. G ... en: The infonnation is being collected and will he fur-
nished to the Honourable Member in due course. 

Pt7BUOATJON OF GllA.DATJON LISTS OF CulCLBS BY POSTJofAS'rDS CODAL. 

408. Bat Baha4ur !'arI\ Bll1lUll Boy: (4) In what mooth of the :year-
are Gradation IJists of Circles due to be published by the P06tmaaten. 
General? 

(b) Is it a fact that the Gradation Lists for tM vear 1928 of aD the 
"Postal and Railway Mail Service Circles except of the .Bengal and Aaaam. 
nnd some other 'circles have already been published? 

(e) If the reply be in the affirmative. "ill Govemmentpleaae state the 
reasODS for the delay made by the defaulting cirelea in publishing their· 
Gradation Lists? 

IIr.P. Q. Bopn: Infonnation on the points raised by the Honourable-
Member is being colJected and will be furnished to him in due 000ftIe. 
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DJU..TII 01' TIIB Sua POST MAS'l'BIL 01' GoALUNDO GBAT. 
(()9. Bal Bllhadar ~ BhllAD Boy: (a) Has the attention of the 

Government been drawn to the correspondence addressed by the Honorary 
General Secretary, Provincial Postal and Railway Mail Service Associa-
.tion, Bengal and Assam Circle, to the Postmaster-General, Bengal I\nd 
Assam, published under head "Death of Sub-Postmaster, Goalundo 
'Ghat" at page 884 of the Labour of October, 1928? 

(b) If the reply be in t~e affirmative, will Govemment please state it 
the facts as stated in the correspondence are substantially correct? 
(e) Did the Postmaster.GeneraL accept the Honorary General Secretary's 

suggestion to allow a joint committee of official and Association represent,-
-tives to inquire into the circumstances relating to the death of the Sub-
Postmaster? If not, why not? 
(d) Has any inquiry been made by the Postmaster-General, Bengal 

:-and Assam, into the matter? 

(e) H the reply be in the affirmative, will the Government-please state 
: in detail the facts that were ascertained as a result of the inquiry? 
(f) Is it a fact that the deceased Sub-Postmaster submitted &evera) 

;applications to the Superintendent of Post Offices, Faridpur Division, for 
leave and immediate relief and sent two telegrams to him? 

(g) Was any action taken by the Superintendent for immediate relief 
· of the deceased Sub-Postmaster? If not, why not? 

(h) Is it a fact that the death of the Sub-Postmaster was hastened by 
· the failure of the Superintendent to arrange for his relief in spite of tele-
graphic representations? 
(i) In view of the circumstances relating to the Sub-Postmaster's death, 

.dq Government propose to sanction an adequate family penl!ion 
for maintenance of the widow and daughter of the deceased Sub-Post-
master? H not, why not? 
m What action, if any, has been taken against the official responaibte 

'for not sending relief to the deceased Sub-Postmaster? 
'!'he BODoarabJe Sir Bhupuulra Bath JIlt.ra: (,a) Yes. 
(b) to m Information is being collected and will be supplied to the 

Honourable Member in due course· 

UCBKASB UP CLEBlCAL Bu" OJ!' THE Bow BA'lA.B TOWN SUB-POST OFI'IOE. 
410. Bal Babadur '1'uft Bh1ll&ll Boy: (a) Is it a fact that the Sub-

; Postmaster, Bow Bazar Town Sub-Qffice in Calcutta, submitted a proposal 
· to the Postmaster-General, Bengal and Assam. for a large increase of the 
-clerioal staff and furnished statistics of work transacted by the office show-
-jug that the present clerical staff was utterly inadequate and was far below 
· the requirements justified by the time-test now in vogue? 
(b) H the reply to part (a) be in the affirmative, when was the proposal 

'NCeived by the Postmaster-General and what action was taken by him to 
increase the staff? 

(c) Is it a fact that the Postmaster-GeQeral has, on careful scrutiny of 
-the figures submitted by the Sub-Postmasters, found them to be substan-
tially correct and has not denied the necessity for the ~ e  increase? 
"If the reply be in the affirmative, what has led him to withhold his sanc-
l.ion to. the incn!aae of staff? 



~ .. 

un 
1If. P. G ... _: An inquiry is beiDg made, the reault of which will 

be communicated to the Bonourable Member: GovemmeDt, however, 
IUIlderstand that the Postmaster· General , Bengal and A888Dl, hu, .. aD 
.ad interim measure, already strenathened the oftice by the addition of 
4 clerke. 

OvBBWOBl[ OF TJIlI STAn OJ' TRE Bow FAIAB To-.tJr SUB POST OFI'Ia. 

411. Bat. B&bad. 'I'd BJalllUl :ao,: (G) Ie it .. fact·tbat tile Gmem· 
ment recently appointed a special officer to inquire into the necessity of 
nvising the present time·teet and that the special ofticer has submitted 
his report recommending a general revision of the time·test on more b'beral 
lines? 
. (b) Are Govemment aware that the entire clerical staB of the Bow 
Bazar Town sub-office recently sent a telegram to the Directc>l"·General of 
~ t  and Telegraphs and the POI!!tmaster·General, Benga1811d AIsam, draw. 
ing their attention to the fact that continuous over work UDder heavy strain 
was injuring their health and praying relief of their hardship 'I 

(c) If the reply to part (e) be in the afBrmative, whatactiOD, if aDY, 
'bas· been taken by the officers addressed? 

(d) Is it a fact that the question of increase of staff has been so long 
kept in abeyance on the ground of dearth:of aeocmlmoC1aticiD in tb& bui1cling 
where the post office is now looated? 

(e) If the reply be· in the aftirmative, what steps have been taken to 
secure a more suitable building and is there any chance of removing the 
Post Office to a more commodious building without delay and without 
causing inconvenience to the public now served by the post oftice? 

(j) If the reply be in the affirmative, what m.;e will be t_ea to elect 
the removal and increase of staB? If the reply be in the negative, bow do 
the Govemment propose to settle the question of accommodation and 
increase of staff without further delay? 

(g) When will the term of lease of the present bUilding ezpire? 

(h) Is the owner of the presenfi building agree6ble .. effect an exteDaioD 
'Of the buildiu.g so as to provide the requisite increase of accommodation? 
If SQ, at what additional rent? 

(i) In view of the great hudahip of the BWf, are Govemmeat prepared 
:to sanction an adequate increase of staff without delay? .  . 

1If. P. G . .,. .... : (G) The special officer appointed to inqtrlre into-the 
"time-t.est has submitted his recotnmeadations,. which are DOW being COD' 
'8idered by e ~t. . 

~  Yea. 
(c) and (i). The Honourable MeDl'ber'. attentioo is invited to the second 

part of the reply given to his UDstarred question-No. 410 8D1W8l'8d today. 

(d) Not entirely, though difficulty is being experienced for want of sufli· 
'Cient accommodation . 

. (e).and (f). The Postmaster·General, Beagal and Aseam, haa been 
1ilrected to consider the possibility, either of acquiring a. site for the con. 
struction of a Departmental building, with adequate accommodation, or 
of securing two rented buildings in separate parts of the Bowbazar area 
and dividing the work of the existing office between them. 

• 
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'0 • ~L i ~eat ~el lta  'that the landlbrd of the .preaent build.iag; 
,til ready ~ make some acld.itions to the acoom.rnocbltion iD. retUl'llfor-aD. 
increase ill, the tent of n.. 300 per measem. 

ANOl\lALu:s CAUSED BY ArPLICATION 011' FmiDAIIEN'l'AL RULE 22 I'OR REGULAT-
ING TuJrSFEB noll SrUION oa. LocAL TO GUDAL SDlrICE; 

'12 .•• ·Amar.dh Da.": (CI)Ja:jb-:a::faiJl tbat.:B8J!iOaa 60iDWiea have 
arisen in tbe 8ubordinate Telegraph Service by the A'Pplioaticm of Funda-
mental Rule 22 for regulating the trati8fer from the Station or Local to 
the General Service and vicoJ ve .... ? 

(b) Is it a fact that a Station Service Telegraphist on a pay of Rs. 125-
draws a pay of R$. 180 only per mensem on tr&nsfet to the General Ser-
vice while OJle with the same length of service and appointed directly to. 
the General Service or transferred from Station to Gene'r&l ~ e before 
the application of Fundamental Rule 22 draws Ra. 190 per mensem? 

(e) If the reply to puts (a) and (b) be m. the affirmative, do Govern-
ment propose'to take any steps to remove the 8l1CJ1Daly? If DOt, whJ 
not? 

De ...,..... Sir JIIlllpeadra ... JIltIa: ~  Govemlnent do not 
consider that the anomalies which have arisen from the application of the 
uniform priJacip1e laid down in Fuodamental Rule 22 to all such casea are 
serious. 

(6) The faats stated by the Honourable Member are substantially: 
correct. - ' 

(c) G<mtmment do Dot Propose to take any steps ill the matter. Fun-
damental Bale ill .. asWutory one, 0 wbiofl Ooivemment cannot 'disregard. 

SUPERVISION 01' TID WORK: 0 .. ( ... IllQB&L SUVICI: Tm..oU}'IIIsTsBY Loc.u.. 
SJQmCB TIlLIIGBAPK JI.uIftBs. 

'13. JIr • .AIIIR JIatIl DaU: Ia it a fact that· a 'Station or LoCal Service 
Telegraph Maatermay be requiJad. 10 tnJperftIe the WOIkof Geueral &sr-' 
vice Telegraphists who may be drawing higher emolumenta? on 10, w1lat 
~  .do ~t ~ t  ~ to hbledy· tile ~  

~ .~.e. ~ e answer to ~e. timt ~ of ~e a~t i i  iltf.tbe-
smrmative. Govemltllmi do not recogntBe aQy defeet m the system men-
tiOned by the Honourable Member. 00 

PAY OF Cuss m AND ~ IV f'LzaK!' IN DBPARTlIIENTAL TzLE<"R'AT'R 
. O~ . 

,414. Jrr. Amar'.alla DR,,: (Ii) Is it a fact that in depa.rtmentalTele-
graph Offices class IV clerb are mostly recruited from the meDial estab-
!ishment? 

(b) Ia it a feet that until recently their pay W8II less than half of that 
ofclasB m elerb? 
(e) IB it a fact that the latter are reeruited generally from outside oandi-

dAtes with Univenrity qualifications? 



. ~ I., 'itlll'tadf aa. tti~ .~ til' ~f . due '''t;O. 4UtM 'of the 
latter belDg for more arduotii," Bf'eIJipUf and reapoDlible thaD thole of 
t~ to ...... ? ).",';. \  , L .; . G .• ":', \ '.;:i, . ~ . ~ . 

,:(e). Ie n a ..... d· ... I'a,iof the clMa IV olerb .... DOW ~ ft~ 
making .. ' ..... to ·thU·"" cl ... ' m elerb tho •. their I8IpeOtwe ·dati_ 
remain unaltered? '. , 

'. (J) If th& l e~. :. tq ,p. ~ (b), (c), (d} and,s) be in t.be dinnMive, 
elc: e~e~ .. ~ e to tab &tepa to reVISe the pay of elau ill derb? 
lL nqt., why .oq 
1Ir. P. G. Bolen: OD the 8f .... tH* tiM, She Booourable Kember 

refers to class IU aDd class IV clerks ~ e a t e ~l t-eIegraph 08iees, 
as they existed prior to the revision of paS' in .March, 191'7, the replies are 
8S follows: " -.... . . 

(4) Yes· 
(b) The Honourable Member's statement is apP1"ODmately cotrect. 
(c) Yes, if by "University qualificat.ion" the Honourable Member 

.-neanl that .~e  ,m1l8t,·"'e p888ed .$he. lDatrieulatioll -.i-
. nation of Il recognised University or its equivalent. 

(d). Yes. 
M-No. The posiiion is tllat the old cl.. IV· clerka. aDd thb 

newly created class III clerkl {not; old cla •• III clerka) have 
be_ put on the ume footing both as regards pay and duties. 
The'majoiity of the old elasa Itt have been promot-ed to the 
newly created class n, white the retnainder are retaining the 
scale of. P&'Y .-hich tlley dreW in the old clus m, until they 
too may be promoted,· .' 

(f}D08.-... ill, .... of. tjle reply to paR . ~e. 

i a aII .~  ~ ,a ...... ("1.am.u. CAn .. or 
" n. ........ .u.. Tw ••• ,.:OnIeJ:s. . 

'15. ... ....... .....; (141 A1e06twwneDt-...... tIuit tIIere 
IU'e only 26 selectioD grade appointments in the olerical cadre of the De-
partmeutal Telegrapko, Oftioes in the whole of India and Burma. the total 
strength of whMt is bet..n·lj_ .'I.D" '.' ., I  ' 
:.;(6) Isn a ... i·that.· ..... f1 teledllilll' ...... ·&pJIIDintM .. OD 
tbe telegraph ai_ is quite. ·iDaipifieeat IDCi coapmea' _r;.nh_blv 
'With that. on the postal aide? • 

,r;(te)1f'tU .., to pan. (a) '8dcl,.{&) M inthealidD.u.e, do Govern-
meal PIQJlO8&'" iN .II! tW ntllUlr ot ..... · .. _.ppoiiltm ... , 

~. P. Q. "IN: (tI) The figures quoted ~  the Honournb!p Memb.'r 
~ a ~ate  .~. . .  . .' 

. (h) aDd (c), It is "fset tll"t tbe number of seleetk>n grade O t~ 
In the clerieal cadre ill proportionatelv smaller in tl~e t.elegrRoh 
than in the postal branch of the DePartmen\ ; ~ t t~  art· 
Created, e ti e~  on considerations of the special real?ODSibilitiea wbieh 
may attauh to, them. I\Dd Dot .m· order to a ele at~ pIOQlotiOD or improve 
tbe prospects of II olarieRl oacUe as a whole. e ~t do not thereforE> 

~Of ~ to order a ~  general increl\Ae in t ~ numher of sueh posts in thE:' 
('lemnl ('Rdre of thE:' tE'legraph branch. 



NATt"UO. ~ T.-rs .JOB or....APaD1'18 . ~ OK \rIQ 
. .. BAt O ~~.  

416. 1Ir • .Amar .aUt Ddt: (a) Is it a fact that telepapbiate·who haw 
to work continuously and exclusively OD th6 Baudot 8yltem without the 
chance of getting any practice whataoever on lIone are ~e  ., ,.. 
their incremental teata on Morse? 

(b) n so, will Govemment be pleased to state why they ahould ~ be 
allowed to pass these tests on Baudot or in the alternative why they should 
Dot be given at least four months' practice each y~ on Morse befonl 
they are compelled to pass m the same' ,. 

1Ir. P. G. Bopn: ~  No. There is provision for the exemption by 
the Director-General of such telegraphists from passing the Moree teat, 
provided they pass the Baudot signalliug test. 

(ob) Does not arise· 

:a.L&CBKD'l' 01' TJILBoB.A1"llJS'l'B PDI'OBllDrG CLJauc:1AL Du'I'D8 BY CLDKs. 

417. 1Ir. Amar •• \h Du": (a) Is it a fact that the orders of Govern-
ment on the recommendation of the Posts and Telegraphs Committee, 19'M. 
to replace certain telegraphists performing clerical duties by clerks. have 
not been fully given effect to? 

(b) Is it a fact that many such appointments are still held by senior 
telegraphists and telegraph masters? 

(e) If the replies to parte (a) and (b) be. in the a8irmative. what steps do 
Government propose to take to e f ~ their orders? 

1Ir. P. G. BapI8: (a), (b) and (0). The orden of Govermnent ~ issued 
in respect of 55 appointments. In 86 of these telegraphists OIl DOD-operative 
dutiee havE' already bef.n mpl8t".ed by cleib. Of tbs l'emRiDing 19 ord8IW 
have issued abolishing one appomt.men'f and for replacing t·he tele~ i t  

holding the other 18 by ~  with e&ect from'the ltt Apdl nest. 

PAY 01' CDTm CLmmI WBD -..rL&aDlQ T&EBA1"BI8'l'8. 
418. 1Ir. Amar ... Da&&: (a) Is it • f.aat that • telegraphist holcJiq 

1l1i allowaDoed DOn-operative appointment draws • total emolument of 
Rs. 330 including house rent? 

(b) Is it a fact that when a clerk rep1acea the telesrapbi&t in the aame 
appointment he draws tile pay of • cl ... n clerk without any duty aIlow-
IInce? 

(e) If the replies to parts (4) and (b) be in the affin;native, do GOV8l'll-
ment propose to create suitable selection grade appointmente for theM 
clem? 

1Ir. P. G. lkII-: (a) The figures given by the Honourable Member 
would only be correct in the case of a General Service telegraphist on the 
maximum pay, stationed in Calcutta or Bombay and residing there witli 
his family. In other cases the total emoluments would be less. 
(b) Yell. 



U1'f8TABBBD' Q9ft101f8 An Al'I'8WDS. 

«() Govermnent ao not; conBider iIb .. the nature 'of the dutiee attaching 
to such posts justifies their being in the '8eleetion grade. 

A,ppoINTJUUn' IN TIlE O ~ 0)1' TO r>n&.oToB GENDAL OJ' P08T8 A.lQ) 
TBLBGLU'H8 OJ' AN ACCOUNTANT IN CILutoJC OJ' CASB: BBANOII. 

419. Mr • .Amar •• tIl DaU; (a) Is it .. fact that in all offices of the 
Government of India including attached and aubordinate 01fioes the, 
cashier is given a duty ll a ~ ~  his ~ e~ e i ili~ie a  ~ 
work is directly under the SUpel'V1S10n of the Chief Clerk or Chief Supenn-
tendent? 
(b) Is it a fact that in the office of the Director General of Posts and 

Telegraphs the duty allowance has recently been withdrawn from the cashier 
and the Chief Superintendent relieved of the charge of the Cash Branch 'I 
(c) Is it .80 fact that a selection grade appointment designated as 

accountant on Bs. 800-20--500 haa been sanctioned for charge of the 
Cash Branph? 
(d) Is it a faot that Bimu}taneously with t ~ appoiutment refe!1'ed to 

in part (c) above, all work hitherto performed mthat branch With the 
exoeption of the work of preparation of the establishment pay billa baa been 
transferred to other branches of the offioe? 
Kr. P. G. Bogera: (a) The arrangement described 1s the usual one. 
(b) The oaahier's duty allOW&Dce has not been withdrawn. The cash 

branch has been fonned into an accounts and bills section, under the charge 
of one of the Assistant Directors-General, but the present Chief Superin-
tendent, as a gazetted officer, haa been entrusted wit.h several duties in 
respect of the accounts and bills section. 

(IC) No new appointment of account&Dt has been oreated. 

(d) Does not ariire. 

APPOINTJ(BNT OJ' CIIID' ~ B  IN TIIB OJl'J'ICK OJ' TIlE DIRECTOR 
GBND.U. OJ' POSTS AND Tm.BGB.APB8. 

420. JIr. Amar •• lob DuU: (a) Is it a fact that a gazetted officer of 
the rank of Superintendent of Post Offices haa been posted as Chief 
Superintendent in the office of the Direotor-Gen8ral, Posts and Telegraphs? 
(b) Is it a fact that the appointment of Chief Superintendent is a 

non-gazetted one open only to the Superintendents of that office? 
(c) Is it a fact that Govel'DDlent ereated the cadre of Superintendents 

of ,Post Oftieea for holding oharge of Postal Divisions? 

Kr. P. G. _era: (a) and (b). The attention of the lI.onourable Mem-
ber iii draWD to the reply given on the 18th September, 1928, to Mr. 
8atyendra Chandra Mitra's starred question No. 658 . 

. (c) Yes, but not entirely: There is no objection to a Superint.ndent of 
Post Offices being employed in the Office of the Director General in any 
!\peoinl appointment. 

PAY OP TIIB ~  OJ'·· TIIB FINANCB, BUDGET AND STATIS'l'ICS 
BlW«lJI OP TlIJ:' 0n10B OJ' TJ[JC DmlCCTOB-GlCNDAL OJ' PoS'l'S AIm 
Tm..ollAPBS. 

421. Mr. Amar .at.b DuU: (0) Is it a fact that, unlike all other 
attached and aubordinate ofBoea of the Gol'ermDent of ladia. the appoint-
ment of the Superintendent of Finance, Budget and Statistical Branch of 
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* <>moe of 'he i t ~ta l of;r ...... ~  oame. • higher 
scale of pay, (1)i •• , Ba.· 000--45-'1(0). while .all Q$Iier 8uperiat.eDd.te ill 
charge of branches are in the scale of RB. 800-90-500? 
(b) Is it a fact ~at this higher ~e of 'pay was BaJlction&a bI Govern-

ment on the recommendation o! .Rai Ba a ~ ~. P. a ~  a few yean 
baek more as a personal !'8oop.1tion of the aerf'1e8S of Rai Bahadur C. L. 
DuU, the ~ e  Superintendent who it was alleged had hen carrying on 
the fuIlotioDs of a SuperiDteadellt as wen as that of an Assistant Director-
General? 
(c) Is it a fact that at present there is in that branch one ABBistant 

Director-General, one Superintendent of the grade of Be. 500---25-"100 and 
two others of the grade of SuperintendeD.ts on Bs. 800-20-500 but doing 
the duties of ordinary Budget assistants? .-

(cf) Is it a fact that the preeent SuperiDtendent haa been permanently 
appointed to the hisher post in supersession of the legitimate claims of 
several senior e i te e~t  . 

(fl) Is it a fact that when the present Superintendent was fint appointed 
to officiate in the higher grade some other Superintendent. who were 
superseded memorialised the Director-General for being given a trial but 
their prayers were reieoted? .  " 
(J) ts it 'a fact that there are several other branches '.of the Director-

General's OfBce the work of which is equally if not IDOI8 important tUn 
that of the Finance, Budget and Statistical Branch? 
(9) n the replies to parts (tI) to (f) be in the affirmative, why do 

Government not fix the cadre of all' SuperintelJdents of impc!l1iaJlt branchee 
of the Director-General's omce at Be. '1JOO-S5--'1OO? 

1Ir. P. G. Boten: (a) The fact. stated by the Honourable Membf',J' are 
substantially correct. 

(b) No. 

(c) Yes. 

(d) The present Superintendent was aeleclted as trbe moSt 8wtable mID 
for this important post, after giving due weight to oonsiderationa of 8eJlior-
ity. 

(e) Yes. 

(/) The work of the l'inaDce, Bu4gej; ..... StaUtiCI ,Branoh of the 
Director-General's Office is eaaentiaUy diftereat from that of 0" aeo._ 
of the oftice. 
(9) Does ,not arise. 

QuALmCATlOlfS BBQUlBBD YaB CDTADT .A ~ Jl( TBB !NOOID-'1'U 
, DlIP.um.DT. 

422. 1Ir. K. O. B8OIf: (tI) Will Government be pleaaed to atate the 
minimum qualifications l!8quired of. perIODS for appointment in the 1nooIp •. 
Tax Depanm.ent under the Central Board of Revenue--apecially of offi-
cers who are, (or were) appointed on an initial salary ranging from Be. 1,000 
to Rs. 1,400 per menaem? " 

" 

(b) Is there 81ly diftereoee of. initial pay befrnen, a,European uad all 
Indian of equal meri.1. 



URSTABRiD QUJlSftORS 'AD ·ARSWDI. 

(0) Is it a factttlat G<)vemlnent once oiIered an initial Ifi.1ary of Be. 600 
per mensein to aqualifted Iuclia'n ACCOtIIltaat, ,,1Iere8a an EDg&h Ae ~ 
ant of the INDe merit wa. a i te ~ &'t. iaitoial,..., ~ ~ . 1  

<I) Is ·it a ~ that when an EDgMh .Aceoua.... in 'Bomtay. WM 
appointed on Bs. 1,600 per mensem, an Indian Accountant wu appomted. 
on Rs. 900 per mensem in the aame province" 
(6) Is it a fact that there are ofticel'B, other than qualifted Aoeoontante, 

who have been appointed on an initial salary of BB. 1,4001 
(f) Will Govermnen.t te pleased to state the re ... for appoinfiiDg theae 

()Sicers on special pay" 

'the KoDDurabIe Sir GIorli Sell ... : {tI) No minimum qualificatioDi 
have y~t been prescribed by the Central Board of Revenue, but as a 
mattE>r of prll('tlce very high qualifications aremsisted on by ComJ:nis-
sioners. The Government of IDdia intend to examine the whole ques6ion 
flhortly . 
. (b) Not at t ~ preseDt time. 

(0) I do not know exactly what caSes the Honourable .Mam&. baa in 
-mind. but 8n instance which fitlio in with the woMiDg of his, questioD baa 
actually O{!curre(l. in Bengal. The implication of his question is however 
misleading. It is actually a fact that in Bengal in 1921 (that is to 8&y 
~f e the cvDHtitution of the InCOJXle-tax Department on the preaeut 
basis) an Engiish accountant was appointed at lID initial pas of Be. 1,600. 
Recently, fudy qualjfied Indiun accountants have. been available at, much 
lower salaries No English account-ant has. ill fact. been recruited since 
1921 and there is no intention to ~it any in the future. 
(d) It js a fact that an EDglishacoountant wae appointed on :Ba. 1.000 

-50-1.000 in 1919, IItDd also that in ID22. after the creation of a sl'E.cial 
department had been -sanctioned. an Indian ac<;<>untant. was appointed on 
Rs. 900. which represented, after' the creation of the speeial department, 
:the maximum pay of an Income-tax 08icer in .the Bombay Presidency . 
. (e) If members of the Indian Civil 8enioe are excluded, the answer is 
in the negative. 

. (f)..\s al~ y stated, thaBritish a a ta t~  wt-re apPointed before 
the ~ tit ti  of the Income-tax e a t e ~ on its present baais. in 
·order' to deal with ~ large. ~ e  of important assessments. 'l'he Indian 
accountant was apT.ointed after the creation of the income-taX ~a e in 
Bombay, and his pay ".. fbed at the muimum of his grade, hecauae he 
hI a man of 'considerabte ~ ie ee and was aheady holding a 1'espo1'l8ible 
post lmdl'r the Improvement TnS, Blimbay. ~ f this 
nature have DOW ('eased. 

.~.  In fte ~ it  ef~ to all Paris of thiw question. I would remind 
tht! Honourable Mf!tIlber that it would have been eft8ier for me to give him 
the infonnation whieh be required if be had consulted me privat1!'l,v ana' 
told me exaetJy nat oaaeahe bad iu iDiad. . 
I . 

• 
Lurr OJ' ~ AoooUft.d'18 lit -.... Iwao .... 'lA% DmrAB1'llDt III 

. D:IJnu:NT PBOVJ:1ftm8. 

-428. If ~ ........ ( i'inr a .~ t be ple8Bed to. gm : 
{i}." liD, ,of ~ Aoco,.ttmts BOW aerrinr Government in the 

different provinces-in the Income-tax Department; 
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(ii) The initial salaries at which they were appoiDted; 
(iii) Theirpreaent salaries, to,eth8l' with allowances, if 'any ? 

!hi BoDoarabl. 8tr Georp 8c1luw: (i), (ii) and (iii). The Govern-
ment will make inquiries and oommunicate the information to tho B ~ 

ourable ?16mb&". 

NUJlBD AND PAY OJ" AOOOUNTAN'1'8 IN TJIB INOOJlE-T.AX DJIP.&BTJOINT IN. 
. . BBNGAL AND BoMB.&. Y. . 

'''_ Mr_ K. o .• IOU: In view of the fact that Government derive a 
larger revenue from income and super taxes from Bengal than from 
Bombay, will Government be pleased tosts,te the. reasons. fOJ; appointing 
more qualified accountants in Bom1)ay than. in Bengal,--:and for the dis-
crimination in the starting salaries, if any? ' 

The Honout.ble SIr Georg. SchutU! There is no diacrimJnatllm in, 
sterting salaries al; between Bengal and Bombay, 88 assumed by the Hon-
ourable Member, Nor has it been the policy of e e ~ to 'lJ)po;nt 
more qualified accountants in Bombay than in Bengal. The Honour-
able Membermsy possibly have in mind the fact that two individual 
accountants wen> started in Bombay on high rates of pay. But thetle 
were specitllcasE's. There is no l't'tUIOIl to suppose that the Ineome·tar 
staff in BcnJ;t1l, who have  heen recruited in ~ El11t y~. along with the 
Provincial Civil Bemee, from among thE'" hest produ('ts of the Indian 
t'niversities, an not as efficient H!! the staff in Bombay. 

I would also Irtention that it does not nroessariJv follow, because 
l'E'venue receipts are higher in Bengal than in Bomba.y, that the work of. 
the ~ t e t i6 more difticult or intricate in the fonner provinr.e. In 
fllct a large rart of the revenue in Bengal comes from public oompRZlies, 
and 888eBBment and collection in the caie of such companies is gene1'811y' 
ea&it"l' t.han in other eases. ' 

FuJrC'l'lON8 AIm SU,ARIBS OI"SDIOB INCOin:-TAx AlOl SPBCJAL IN8PBCTINO 

OW'IOBilS Dr BoMBAY. 

4:25_ Mr. K. O •• IOIJ! (a) Will Gov8l'DlDent state the functions of 
omeera who are known in the Bombay e i e ~y as (1) Senior Income-
tax Officer, and (2) Special Inspecting Officer: and the salaries drawn by 
them? What is the minimum qualification for these posta? 

(b) Do Government eoneider it unneoesearyto haveaimilar posts oreated 
in Beugal, and filled with men with special qnali1icatioos? If so, why? 
"lb. BaaoIIDIIle SIr CIeorIt 8cJa1l&ler: (ll) The Senior Inoome-t:Lx Offi-

cer has been assessing all the jcint stock companies in Bombay anda.lso 
some of the important &BBe8sees with large inoomea. The pay of tHe 
present incumbent of the post is Rs. 1,500-50-2.000, but in fut.ure 
vacancies, an income-tax officer on the ordinary cadre, of which the, pay 
is J(s. SOO to Re. 900, will be appointed, a.nd will draw special pay 01, 
Rs. 150, in addition to.,bis ordinary pay, and also compensatory a)Jowance 
on the scale fixed by the Local Government!. I 

The Special IMpacting Officer was afJpOiuted to check the refunds 
granted by income-to ot1ioere and to asais. in the, iDIpeotion of inoome-
tax offices. His pay is Rs. 1,000-1,200. But from next month, the-
status of ~ e post will be raised to that of Assistant Commissioner. 



Nospeoial ftuaJiBcatiODS a ~ been preacribed in either a~  but the 
posts are selection posts and will be filled from the cadre of mcome·tax 
fti ~ I accordingly. . 

. ~ 

(b) 'l'he &nswer to the first .. part is in the affirmative. The ~e  to 
the e~  part is BsfollowB: '. ,,' 

(1) There is no Deed for an appointment of Special Inspecting Officer 
in Bengal so long as Assistant Commissioners in Bengal are able-aa they 
ue at e e t~ attend to their ~ e ti  ~tie  in addition to dlBJlO:B"" 
ing of a f ~ 1 . The post of Special Inspectmg. Officer was. cr:ea.ted ~ 
Bombay b€:caUK' theappellaie work. of the AtI8i8tMlt ColDlll*l:mer'l ,m 
that Province was so heavy that they could not make any KatJsfll..ctory. 
inspections. Even now, the average number of appeals dealt with by aD 
A'ssistant"C6Mffiis«toMr in-BolIiDi"),iif m1iCb"'bigher11m.n' ilCB'engat' ,.-.. '. 

(2) As regards the Seniorlncome·tax . Of&eer, it baa 'been nOW decided 
that t.hf'I'e' iB no need for a post on an exceptionally high rate of pay &Dd 
that, 8S alreBdv stated, the work shall be done by membent of the ordinal)' 
staff. The pOEitioc at Calcutta was also reviewed and it' was decided 
similarl.v 'hett;, at. that place also, there is no need for an Income·ta,; Ofti-
cer on a specially high rate of pay, and t~ the, t",o, ordinary ir.-ccme·ta.x 
ofticeliil. ,doing "company" assesliments tlhouJd' C!ra.w a epecialr pay of 
HII. '160 eacb. 

I a~  mention that the high rate of pay of the Senior Income·tax Ofti· 
cer in Bombay dates back to the days when the administration was in 
the hands of tLc Local Governmenfl. At one time important assessments 
at Calcutta a!so were done by an officer of the rank of Aaaistant Commis-0 

sioner, but this arrangement ceased when trained ofticen on ~ e ordin&l'"1 
cadre became available. - • 

J.tESSAGE FROM THE COUNCIL OF STATE. 

Secrew, of UIe AllembIJ: Sir, the following Message has been received 
from the Secretary of the Council of State: 

, '0 ... ' 
OJ am directed to inform you that the Ceancil of State have, at their ....nug bel. 

on the 23rd March, 1_, agreed, without &DY am8DdmeDta, to the BiU further to ameacl 
tthM Worm8D'a eom.,.o_Uon Act, 1_, for certain pu'JIMM, which .... pUMd by 
e LegiaJati". AalelDbly 00 the 16th inatant. 

STATEMENTS LAID ON THE TABLE. 

TIle BOD01II'&bIe SIr Bhupuadra •• Ua IIftra (Member for Indutltri_ 
aud Labow): Sir, I beg to lay on the table a etate e ~ fumished bv the 
mgb Commistrioner for India showing all auea in which tli. Io...n ...... 
have ~ t ~  aooepted by him in PUlQbuiDI ... ~ the aoven._ 
of India dunng the half year ending the Blat December, tns, 
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Ibo. ColD08SlOlf 

hmu. 9rou 

ABsTB.A0'1' OJ' A lI~ in which tenders for Stores demanded by tile Central 
of the goods dem:mded, wt"re accepted on the grounds 

greater facility of inspection, 

HALF-YEAR ENDING 

PDT A.--Ot.ueI •• UlMdllower lor. fender8, i7lClwli,., BI'iU8A eerader8 p;, ,. 

Ooaflraot B1JIIiber. Name oiOontractor. 

<»pper piafel • B. 1187/1738jJ.7·18 • LiDlf:y &: Co. . , 
I 

Locomotiw boilel'!!, B. 1102/3296/10-7.28.\ Bir W. O. Armstrong 
cylindelB. etc. ! Whitworth &: 00., Ltd. 

Aaidum Balieyli- B. 1692/U6/l-8.!8 • KaT a: Baker, Ltd. 
cum. 

<»Ploer 1ltebox B. 1916/3021/17-8·28. W. Roberts &: On •• 
plates. 

.. 

Amount 
of 

Cloa .... 

'1 •• d. 

639 1.8 & I 
(British). 

70 ••. 88 13 0 I 
(British). 

I 
I 

178 19 2: 
. (Bfttiah). . 

381 10 0 
(Briti.h) • 

'726 .,0,: 
(BtHiU).' 



_loB tria. 

DBPABTKPT. 

·Govem.xUnt,. other than the lowest compbrinR With th8 teclmicaf 4eecrlption 
d superior quality, superior trustworthioeis of the firm tendering, 
quicker delivery. etc. . 

,sIST DECEMBER, 1928. 

Jort;i,p fnt.Ide gootU. Mt16 beeta ., Gride ",lolly or partially in /afJOfU' 0/ BritiM 
tUrB. 

Lowest Tender 
not 

aocepted. 

t I. II. 

tl2 13 0 
(l1ermaa). 

ReIllOD for a e~. 

. .. .. -
The indent indicated apet"ial 1lrA8DC)" and 8tated that the ~ 
were required to reach India by the let BepClember, 1118. ..... 
delivery oftered by the lowest tenderer would DOt haw ..... 
the arrival of the platea in India before Oat.ober, 1928, at .. 
ear1ieat. Moreover, delay in 8hip:Dent WM to be· espected. by 
re880D of a doolE drike at A ~ aDd pmbUle aat.quent 
~ti  at that port. 

'.Pbe Den 10 ...... tender, whieh was aooepted. promiaed to oom· 
pJete delivery in 6 de,.. 

171 II , The aooepted tender wu the III08t ..tftDtaeeo_, takiDg iDto 
(Uermaa). aaoount the relati91 0CI8f8 fi e eO~O  • 

. ; ".; . 

880 n !. The indentor had _d for very urpnt delivery aDd immediate 
(Oermaa). 8hipment; the tender of the film otreriDg q'licbet deH'ftry .... 

• _ptecL 
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PDT A.-· 

-
AmcJaD' s-.. ardezecL ~  ~ e . Name of ~. of 
CaIi_t. 

I I. II. 

Wheel eentree . H. 2180/1103/10.9·28 • .Tob BpeDC!l'r &: BoIIII 420 0 0 
(1828\ L&cl. (BrWah) •. 

lIeIieal dra ......... H. 1818/1111/22·11-28 • WiUford &: Co., Ltd. . 2,780 O. 0 
~ ... (Britiab, • 

.t:_' 

1;. 

• 

Oonnectin.zoda .~1 ~f l~  KOI'tb BritlillaLoeon.o- 118 0 0 
a4 ........ with t!w OD.,IAd • .... 

B. 3502/6813/28.11·28 KQaD a: Ct-., Ltd. . "' 1 0 

80' 1 0 
'Brit" .. b). 

Oopperpi(a . H.18IO/e711(!8-12.28 .Jon Wilkee, 80DI a: 138 II e 
JlapplebeC!k, Ltd. (BrItiIIb) • 



.... 
"' G 

I 
I· 

711 10 0/' 
.(0. ....... ), 

110 I e 
(GellDa). 

I 

. m . y .~ ··"U.".11 W $ = -s-am 

The ooppu pipe. weN leQuiNd ill Bmma ~atel.. The deli-
WI'1 c6Nd _ by tbit loweet teitdeler WOUld "DOt have eDBUM 
arrival of the pi.-at Rangoon 1>efo ... the end of )llU't'h 19H. 
The order "u.'theNfore. p1aeed with the !lest loweet te~ e e  
lor delivery from &took. 
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Stu .. ordered. 

• H.IClOViOCIO/:l.&-28 • .1. ~. l I I1  !: Ce., 
Ud. 

, 

•  F .. Spiover ok Co. 

AeidUPl pUieum, H. 1730/134/9.8.28 • John Bell Hills ~ LUCft! 
etc. -

8,000 

,;AAlr 
.~ e . 

R •• d.' 

.,723 19 2 

3,916 13 4 

7,640 I? fI 
(13rittsh ). 

55 15 8 
(Bri_h). 

83'1 0  0 
(Briti.h). 

387 10 0 

13,800 H.2UO/1018/U.9.28. Coneolidated Brake ok 1,063 15 0 
Eogineering Co., Ltd. 

---- ; 

19,800 

LiotpJain • • H. 3'106/8"'114· 12·28. Sol.ltball iuos. ok Barela,y, 
Ltd. ' 

1,451 Ii 0 
(British). 

1--------

117 19 , 
(British). 



:2485-
.; .... 

~  .. r-----,:=-;-·---·---·-·-.. · 
Rocepteli. - . 

& e. d. 

7."7 18 • 
(British). 

The flrm wbo teadered lowMt JJ.s DOt ~ly eseeated a COD-
tract; for;the Department ... it,.. "'ore deC'ided to di+Ide 
tbe order between the two loweat tenderen. 

M 13 Jj The aocepted tender wea C!OD8ideft!d to be tile better oBer. -vile-
(Brifillb). regard to the cost ami CODveDieDee of iDBpeetioD. 

'711 0  0 Aocepted on the poUDda of the auperior type of plaDt offered. which 
(Brifillb). repreeeuted more thaD the dif!ereDce ID price bet1nJeD tbe two 

quotatiOM. 

1.1 ~ 11_ 0 
(Bri&iU). 

Details of the lo_t teDder IIDd of the teader o&riDg tile ear6eet-
~ .e y we .. 8OOOrcIiII8l1 aabIed to the i __ tiD, o8loer wbo. 
m aply. req-wd aoceptaDce of the latter. It .... poable. 
however. to _ewe equal or better delivery at a lower price by 
dividing the contract between the two tea e~  IIDd orden-
were placed eccorcliDRly. 

118 ~ 7 Aooepted on account of the auperior quality .f the IJOC)dI offered 
(Bai_h). which e~ te  more thaD the ditJennC8 in prlN. 
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. .' . 

P.AB'!' .~ I in wAic1 1M 
..... , ........ " ... -." .-........... -,,-"-... -.-..... ,-.. ~. .. ~ .-....... -....... ~ ..... ,. ~~  ~

Contnct Number. Bam!:' of Contndor. 
Amount 
of 

Contract. 

-8oIewB. bnII • H. _/4381/13.12-28 ~ Ba . e 00 .. Ltd 

£ •• d. 

193 0  7 
(Dutcb). 

.steel t,1ft!8 • • H. 2879/tOU/19.10.28 Groupe FrUlcaiR (1,000 
tyrea). 

2.188 13 4 
(French). 

H. !880/4081/11MO.!8 lI'ried, KrllPP, A. G. (I,OOCI %,437 10 0 
tyree). (German.). 

B.2881/4089/19.16-28 Vereinide 8tahJwerke A. 
G., BOchlllller Venin. 
(1.!OO tyreR). 

6,086 0  0 
~ a . 

H.1882{4069,19-10.28 W. Beardmo_ 41 Co., Ltd 1,1524 16 (I 
(458 t1l'8). B i~. . 

1:otal 11,41:4 18 • 

1-----



11 J.cnre«t 'reDder 
I not 

J. __ "Ct'ePtoPd. _ 

I r. e. .~. 
'j 

J 

11,147 1 Iii 
tFl'l'neh). 

8TATB1IIIW .. LAm OJ Tm.:'lABJ.B. 

The demand '11''' for 3,1'118 tYl" lor loeomotin andwagGa whEe". 
Bome beilllJ ~ tly ~ 1 i e . 

ThP JOW'.!8t tender '11''' &om the Groupe Fraaeais .. Tu firm ... 
Dot previo ... ly a af.et~ e  tYJH for Jadia &lid tt:e OOIdnct 
'11''' too large to be eJltnMted to All 'mtried firm _  a tri,,) ~. 
rt WaR tbererore ~ i e  to divide the ccmtraet. a ~ trial 
order being JEiveD to the GroupP. FrAlleU! aDd the baJanc-e l~ 
divided amons; the three filllUl who _Ie the nest Jowret ".-.itaclP 
tende1'W8 for the iWD.1o allottt-d haTiDg ft!j\!8rd io I'Oflt ~ i, l1,r c. 
tioD.· .- . ... - -'. - . 
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Kr. •• G. ... (Director-General. Post.. and TelefJrapha) :8 .. ,  I 
beg to lay (·n the table the information promised in reply to t.he supple-
e ta~  C!ueRiion to ata1'ft'd queBtions Nos. 817 and 818 asked by Mr. W. 
S. Lllmb on the 26th e l~ . 1929, regarding the value of mODej 'orders 
iS8ued from post offices in Burma to India during the period ~A t 

1927 t~ a a~  1929. 

Name of oIioea. 

All offieee in BanDa 

y~ (Uppw Burma) 

~ .... 

.. .. 

Value of money i 
orden 
i8aued. 

9,81,87,026 

1,28.719 

11.29.887 : 

4,24,709 

~a a. 

1Ir. Sarabbal .emcbaDcl Bail: May I inquire if a similar statement, as· 
ii'ug{,,'ested by me last time. will be laid on the table of the House giving 
the monies tlent from Burma to England and Scotland .. well? 

Kr. P. a ... _: I can give the information to the Honourable' 
Member if he wishes to have it. 

1Ir. Slrabbai ... cbaDd BaP: I did ask for it last time. 

THE INDIAN FINANCE BlLIr-contd. 

Kr. PnIMea\: The House will now resume further consideration of 
the Finance Bill cla.use by clause. Honourable Members are ILware that 
clause 6 has already been passed: and the Honourable Mr. Ram ~a  
Singh wanbJ to add a new clause 7 to the Bill. 

(Mr. Ram Narayan Singh rose in his place.) 

'!'he Boaourable IJr Geaqe 8ch1ll&er (Finance Member): On a ).oint 
()f order, Sir .  .  .  . 

1Ir. Prelidflll\: I think the point is quite clear and I need not bear 
the Hnnoural.le Member. The Honourable Member's (Mr. Ram NarftV81r 
Singh's) amendment is out of order. . 

The question is: 

"That Schedale I to the Bill stand part of the Bill." 



1Ir •. Am,ar'" Ddt.(BIirdW.a i ai f ~ ~  'lfih-al): 
I beg to T:lo'!e: . ' .' . 
"In Schedule I IO'the BUl ira the 'prOpoIH Fire Behedal. ,to the t li~ ~OIt 0Jliee 

Act lfaI for the ~ _81' the head 'Let.ten' tile follow...,' be-ItIbltttdied-; . 
, ~ a weight. lICK exc:eediDg one ~Ba1f an an.. ;' .... 

Forevery lOla or fraction thereof exceeding' one toJa-Half an anDDa·... • 

'I'his is 1m ~  old demand. and I think 1 shall be f~e  with the' ~ 1e 
old. old cbjectioos on the part of the Government ... in the pa&t. ~ hraw 
tabled thi!<l amendment in the bope that Government Ill~ see ttrelr wa;v 
to Ilccede to our demand. No doubt, this is 8. question of ~~ . and,thl:" 
Bbnourable }lelllber in charge. who is an honours mall i ~at e .t  • 
.,nil' 'bring out figurel! in his reply. But I believe that. ~i ea an,atbe--
matics, there are other lIubjech which Honourable Members. \\'ho an> 
~ wit.h hip. edminiatrative cdces. should ~ y before .the>" can 

~
 ... tli to &(''(!t'pt all thej aay or to aeeept,.all they .~  ~ t  bpheve.- ~e 
at as it may. I ask this ~ to consider the adVl88blhty of acceptmg 
his· amendment Oil more grounds tI.D one. . 

f III the, £rllt place. in a poor O ~ like .I ~ia ~e lII~e ratl! which 
:has been mtroduced for the last few yean 18 ~ i .B lIl  
rGovemment whidl has an,v consideration for the governed should !pvc 
piore fa ilitie~  for ieat~  ..w.a.g' ~ raie8 cbApeI', In 
i"sking Gr.vemment· to reduce the pnce, of ~ta e ~ &om ~~ ~a 
~  half an snDa. for letters my object 18 to give faoibtiell for eont'dftJtt,,1 
cummunicatioDs which & man would not like to make in· -, Oi*lpoet. 
ani. Resides confidential communications. there a.re & eluR at Jette"' 
bich.. my R'mourable friend. who is in cbaqe of tahis e~t. 
'Ithongh now too old. ma,Y remember when he him.aeH might .... eo 
nired !ong letten to be wrike; but if ~ a 1l le hiead, and JllneJf 
ave paRIlf'c:i 1l1nt stage, stilJ we have to look to consider she DeCt'F.&ity 
f our grandchildren who o1&Y ba. neoeeaity fOl' loat !etten'... noaeo 
private tt~  probably is not as Jarse .. ours. Eyen in t .h ..... · rom-
unicatioDS there are. I submit. certaia CODfideDtial mattenwbieh t'Rn": 
n'lt he ",dttpn in poatcarda. So. it is an a a I te e ~ tht·· ~ 
in e ~  ~ l  be made 88 cheap as pouible. I do not care t .t l ~  

myself \\;th the profit and loss of the Depa.rtment. for I believe ,.thai: no' 
ei~li e  administration should be acfluaied by a ~ motiye of profit. and 
Inl!s in a department which t e~ believe to be a civilising agency, Eitb.r 
ey do not hf·lievp it to be a civilising agency-then they oURht to .. h;:..Ii&i!· 
(' Postlfl Depnrtment-or if thpy do believe it to be a civilising a~e y. 
,hey ll~ t to make it 88 cheap 88 possible, Furtber. whom dOH thiA in-
crease of Ol lt~e rateR f1'Ol11 hRlf an anna to one auna benefit. for wt. know 
oreiinarily thick l'1\Pt!rf! !ll'e used ~  the riMer e ~  Tltp MOIl' tTlf>n 
cll.tl.not afford t? purchasp thick paper aDCl he does not title thicJr paper. 
ilt IS onlv thl> lIcher people who 11Sf' it. af! al80 i~ ("apitalilltfl '\od hUfliDeR!I 
! men, only thel1t' eapitA1istR 'lntl bttRinE'lltl mE'O hf'v(' ~  hfonf·flted bN!allfl(', 
they can fiend 21 tolaB of paper for one RDDa 8t...mp, Whv Clhi)llld, tt-P\' 
h.ave this advont8$fe? IA t.hem pay more; we 'hATP no objf'Ctinn to that. 
"Bu! wb \. shou,ld the poor pf'Ople hfo nnt lfivtm All npportunity for !<end ina . 
thp.lr confidentIal comumnioationfl at n ("heaper rat.e. Sir. t.hert' :tho "lAO otl\(..-
fllllI'ndmellts ('11 tlu-paper. which wnJ he takE"n' 11" in order. ft~  tht;r:t>'orP 
T fil'l'ltJy i'P.colmuend acreptallat! of t·bi" redllction of nMt&S!'t" mtn: for 
lE'ttp,l'9. before WI' come to poetcardfl. I hnpef\bat the' OIIO ~ l  Ml'm-
ber tn l1tl~e ot the Department .nilBel' hi. way to aooept. it. 

..2 
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TIuI BoDoRrabl, SIr DlIptlldn. •• tiIl Bra ~ lte e ft'R'>ln,iuttr.riel 
Bnd'I.aoour)": I did not expect from my Honourable friend, Mr. Atnar 
Natb Dutt. the speech to which I listened after the other speech to which 
I had the p!eB&Ure of listening in this Houle a. few d&ys ago. I think he 
said then, that in the days of the Ve a~  there was no post office, and 
thtrefare the post offices should be abolished. I wish tbe.b he had followed 
that principle right through; tbab when be voted the Demands for Gruntl, 
he had voted down the Demand for the Post Office, which would have led 
h. the l,boHt,ion of the post offices and would' have automatically led to 
the abolition of these postal rat-es. My H9noural?le friend unfortunately 
is not serious. and he apparently wanted to take a sporting chance whe-
t ~ he would be able to persuade me to agree to tbis chimerical idea of 
his about reduction of postal rates. 

I do not propose, on the present occuirm, to take any l i e a l~ 

portion of the time of the House, because, as my Honourable friend rightly 
said, I have dealt with this questioo of reduction of postal rates time after 
time during the last 4 years. I would suggest to him to read &D t a~ 1 
have said on the subject .  •  •  • 

JIr. Amar Bath Du": Read ours also. 

fte BaDcnIrabl, SIr BImpeDdIa •• a Jmra: I have read all that 
my Honuurable friend has said. He has added nothing on the prosen' 
occasion; and whatever he has said ~ the past I have already answered. 
I shall simply sa;y a few wordf in, coDDection with the specific SDlendmez.t 
befo!'e the House, M'V Honourable friends wants the letter rnte {or a 
weigh. not exceeding one tola to be reduced to half an anna. and to p1l\ 
in &B extra balf &IlIl& for every tola. at fraction thereof exceeding om .. tola. 
I! N I think, on a previous occasion, I explained to him and t·(j the 

001'1'. House that the cost of that; measure would amount to 150 
lakhs 8-year. The reason is that the experience in every civilised country, 
includitlg India, is that, if a reduction is made in the initial unit of 
weight on which the lowest rate is charged, the bulk of the traffic almost 
immediatdv tEilds down to th9.t initial unit. In 1921-22, in deferen('e to 
the wishes' of this House, we had a rate of postage of half an anna ~  a 
ei~ t not exceeding half a tola. The traffic carried on tJiis initial rate of 
half tola wall found to be about· 80 peT cent. of the tot.al traffic aDd the 
traffic carried at the next higher rate of "' anna, which was ~ for wt:ight 
ezceeiling half a tola, but not exceeding one tola, was 10 peE cem. of 
the total traffic. On the basis of that experience, and with reference 
to the traffic carried in recent years we have estimated that the acaeptanee 
of the amendment propoRed by my Honourable friend. will lead to a losfl 
of revenue '>f 150 la1ms a year and we cannot afford it. Therefore, Sir, 
I am OOIi'ljleJled to oppose the amendment. 

JIr. V. V • .Togiah (Ganjam CUfIa Vizagapatam: Non-MnhRmmadll-D 
Jt.ural): Sir, the reason for increasing the rates of postage is said to be due 
to a deficit in the budget in the year 1921. If the increased rate wa. 
confined to the years in which there was a deficit, then people would not 
have complained, but this increased rate has been continued from venT to 
year, w:itbout reference to the years being fat or lean. Subsequent' to the 
year 1922, there have been six surplus budgets, and yet this increased 
rate aontinued. It is admitted that, since the raising of the rates. t.here 
waB A fall in the communications sent through the post office. That i9 



proof enough that the poor man, who could poet let*ers when the' rate 'was 
low, could not do 80 when the rates were railed. 

fte IEonoarable Sir . .. l i..~ ___ :  I would suggest to ~ 
Honourable Member to read lfSain the speeches I made in that ~ ti  
in the years 1927 and 1928. 

Mr. ".Y. IClli*: It i88tated th&t the reason for not reducing this rate 
is that there will be a los8 to the P08tal Department, but I 8ubmit that, 
if the Postal and the Telegraph Departments are not taken together for 
budget purposes. there would BCct'Ue no 1088 to the Postal Department, 
even if the rates be reduced. AI' 8 matter of fact. I am informed that 
tbe loBS that is shown with regard to this· combined Department is due 
to the expenses incUlTed in the Telegraph and Telephone Departments. 

Tha Honourable Sir BlmpeDdra .at.h JIHra: May I refer the Honour-
able Member to page 4 of the Detailed Statements in support of Demands 
for Grants for Posts and Telegraphs for the year 1929-30, whioh will dis-
pel that fiotion? 

1Ir. V. V • .ToataIl: That was the argument advanced. a8 I see from the 
previous speeches made during the. last year and the year before. At any 
rate, this is such an  important matter to the poor that Government, in 
spite cUsome w., that will be Bustained, should be prepared to reduce 
the expenditure. in order to enable the poor man. who is living far away 
from bis kith and kill, to cOlDmunicate his thoughts aDd his welfare 
through the post. We find that the poor man. who }Ian scarcely keep 
body and soul together. has been' put to the additional expense of speBd-
iJlg mON upon his letters than before. I would therefore 8ubrrut that this 
is a matter. in which Government. should take the coodition of the pOor 
people into consideration. and without reference to the los8 that will be 
~ tai e . 1  come to the help of the poor and reduce the rate. 

Some Honourable _embers: The question may ~ be put. 

Mr. Pn81dent: The question is: 

"That in Sc:hedule I to tbe Bill in the proposed First Schedule to the Iudiap P'lat 
OSee Ad, 1898, for ~lae entries under the head 'Letters' the following be substituted: 

'For 1\ weight not nceeding QUe tola-Half 'an anna. 
For every tola or fraction thereof exceeding one tola-Half &n anna'." 

The motiOn was negatived. 

Mr .•. E . .Acharya (South Arcot cum Chingleput: Non-Mubainmadan 
Rural): I rise to move. the amendment that stands in mv name to the 
effect that: ' . 

"In Schedule I to the Bill, in the proposed Firat Schedule to the Indiail Post 0IItce 
Act, 1898, for the entries UDder the heai, 'Postcal'ds' tbe following be sIlbstituted: 

'Singl-Quarter of an anaa. 

Reply-Balf an anna· ... 

I do not propose to tire the House with a recital of statisti08. There is 
~e point which I have in common with .Mr.Jogiab, ",bieb I must deal 
WIth at s.orne length. Although it has been controverted by: the Honourable 
Member lD charge. I do believe, from the facts and figures t11a' have been 
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placed at my disposal by the Department, that the Postal Departmenthaa 
been showmg, during the past three yean,' excess Of revenue over expeD-
diture, whereas the same thing cannot be said of the Telegraph Depart-
ment. Here are figures supplied to me by the Dep.artment. With 
regard to the Postal Section, in 1925-26 the revenue was Re. 6,98,44,811, 
and the revenue expenditure Rs. 6,49,56,409, giving a surplus of 
49 lakhs- roughly. In 1926-27, it was RB. ~ 1l  Imd the 
revenue expenditure W&8 Rs. 7,03 la.kha and odd, giving a surplus, 80 
far as the Postal Department alone is concerned, of 21 lakhs. In 1927-
28 the revenue was Rs. 7,45,16,000 and odd, revenUe expenditure 
.tts. 7,40,70,888. All along therefore· I contend that the revenue from the 
Postal Department has been in excess of the revenue expenditure-in other 
words the Postal Department, durjng the past three yean, has been mak-
ing a profit, so far as what may be called the ordinary revenue expendi-
ture was concerned. Of course I know there is what is called capital 
.expenditure, but I do not believe that we shall be right in adding on capi-
tal expenditure to be bome by the ordinary revenue from the Postal De-
partment. On the other hand, Sir, here are the figures for the Telegraph 
Deparlment. In 1925-26 the revenue was Rs. 8,22,92,000 and odd. The 
revenue expenditure was Rs. 8,84 lakhs and odd, which means a net lOllS 
of about 12 lakhs. Similarly, in 1926-27, the revenue was 8 Cl'OreS, 28 Jakbs 
and odd, and the expenditure was 3 erores, 39 lakhs and odd, and there 
w&8again, therefore, a. net loss of 11 lakhs and odd. In 1927-28, thEl 
revenue was Rs. ~  744, and the expenditure was 8 crores, 68 lakh. 
and odd, which again means & loss of 31 ·Ia.khs. I do not believe I have 
got this year's little book before me, from which Sir Bhupendra 'Nath 
Mitra was trying to read (7'Jte a l~ Sir BhufH'ftdra Nath Mitra: 
"Here it .is "), but if these figures are correct, I am bound to believe them 
and draw the correct inference therefrom; and if there are any other figuftlll 
which do not tallv with t.hese, I shall come to the conclusion that those 
other figures are ·wrong. It is much better' for me to assume that those 
figures are wrong. i 

Ill. 1. .Ahmed (Rajshahi Division: Muh8mmadan Rural); Who gets 
the benefit of it? 

.~ 

Mr. K. ][ . .&.chary.: I get the benefit. My copy is dated the 22nd Feb-
ruary; so I elaim to have the latest figures in my hands. The latest figures 
lead me, I say, to the incontrovertible conclusion that, so far as the 
Postal ~ti  is concerned, for the past three years the revenue was more 
than the expenditure, and the expenditure of the Telegraph Section more 
than the revenue. I daresav that mv Honourable friend there, with the 
henefit of the l&l"ger facilities he has, will probably be aMe to give us other 
facts and figures. However, w;thout juggling with these facts a.nd fl'gures 
-facts and figures are always capable of being juggled with in the hRnds 
of my capable friend there-I say, on behalf of the ordinary man in the 
street, that the Posta-I Department has been paying while the Telegraph 
Department haR not been paying. I don't think, I shall be wrong in say-
i~ tha.t the el~  Department bas not been paying. There has heen 
whRt mRy be called a series of defieitll in the combined Postal and Tele-
graph accou'nts. 



It would DO doubt be very i ~ e ti  to go into those facts and figures • 
.but I know for one tbiDg that the BoWIe is. too tired to be willing to go 
into such detailed statistics. but we all luaow that the Telegraph Depart-
.ment has been working at a losa . for several yeara. I believe this is due 
to several causes. For one thing I find that the gt'OIlVth in the revenue 
. from what is called Pres. Telef9.8Ul8 has not been increasing in the same 
proportion as the income from private messages. I am not objecting to the 
.concessions afforded by the State to those who send Press telegrap18. If 
my memory does not fail me, I believe it was in the old days. when Lord 
Curzon was Viceroy of India, that he was very keen and took it into his 
head to say that Press Telegrams should be charged at considerably re-
.duced rates. This was done on larger considerations of Stde policy. U 
-was in Lord CU1'7:OD'S time that this policy was introduced of cheapening 
Press telegrams. I eonsider that such a policy is a good one. It is very 
'goodto be philanthropic and charitable, but a.t whose expense? Why 
"should the State show aU this charity at the expense of the poor man? I 
oagree with Diwan Chaman LaB that nothing should be done at the expense 
·of the poor; I am also 8 champion of the poor. Why should the poor man 
"have to pay one anna per word for a telegram, while the Press pay only 2 
pies per word? I am not complaining against PreISS telegrams- I also 
-wish to have Press telegrams, the fun est and the best that I can get. 
·This I say as a newspaper reader, but as a.n ordinary citizen of the country. 
-whereas ~ i a~  message is charged for very heavH;y, the charges on 
the Press messages of my friend there are practically very light. There 
,are very many other concessions also r am told. If I want to send the 
same telegram to Madl"&8, Calcutta and Bombay, I am ~e  for three 
telegrams, whereas my friend win send the same Press telegram to any 
part of India and is charged for only one message plUII copying charges, 4 
;allD&8, I think, or whatever it may be. It may be that the Press menages 
number 000 words and they take precedence Of all e ~e~. Everything has 
1;l' wait tili the PreISS menages are disposed of in the Telegraph Office; and 
therefore in this way there is considerably more favour shown to ~  L'I£8-

-.gee than. is shown to ordinary messages, and the figures, to that extent. 
·are misleading. In the case of private telegrams, for the year 1925-28, the 
tevenue was only 2 crores and odd while for Pres£'. telegrams it was only 4 
lakhs and 59 thousand. The number of messages, of course, is correspond-
ingly less, but no doubt one press message may be equivslent to 100 private 
messages, that is to say, the nomber of words that would go into one 
press message would perhaps be equivalent to the number of ,,-oms on not 
·only six but many times six private messages. Therefore, whereas the 
Tevenue from private messages was two crores and odd, only 4 lakh!'-and 59 
thousand constituted the reveliue from Press messages for the year 192.1)-26. 
In 1926-27 the revenue from privatf' messages was 1 crore and 97 lakhe 
lmd odd, and that from Press messages was only 5lakhs and 81 thouSIlod. 
In 1927-28 the income from private messages was 2 crores and odd, and 
that from Press messages was only !llakhs and 77 tho1,1Sand and odd. Th!!' 
is ample proof that there has heen a great inferior menue, 80 to speak. 
from PreSR mesRBges. There is again the ".taff that 'has to be employ-
ed for these Press te-Iegrams. i~  has been very large, and they must 
·he getting larger every year as the Press mellSages inereRRe every year. 

What I am trying toO get At is that we douhtless want Press messages, we 
want the PreRS t.o get every possible help; but ",by should this be at the 
. .eost of the poor man? Let the Gov('mment allot a. certain sum for e~ 
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I le a ~.  let them give. grant of 10 'lakhs or 10 erores, or whatever they 
tJUnk ~ Ba y  but they must not mix busineae and charity I which canno. 
go together. Even businesspeople do. their business on ordinary busiiless 
lines, and when they want to DoW charity they put it apart.' Let the-
Goveminent of India indioate to what extent they could help the Press: 
~ tihEllD set apart a sum of money, but. not include it in the ordinary 
tele a~  charges. 

ft. ..... ~. O. CJbaUerIee (Nominated Indian i ti~  'l.'he· 
charge has. to be met all the same. 
liz .•. 1[. Ac:barJa: In the long run, ~t ~y be the llWlle; bUll bere, 

so far as his Depamnent is cOncerned, m.y Bonourablb friend, Sir 
Bhupendra Nath Mitra, ,,:ill not troup-Ie. hil;naeU to And mon",y for working 
other departments. It lqay be the.t the Political Department, or t;ome 
other depart.ment of the Government of India will find the money, but it 
will not be the same so far as the Postal and Telegraph Departments are 
concerned. I contend that the figUres show that there is enough  revenue. 
probably more revenue, thlln is required to meet the ordinary expenditure 
of the Postal Department. In other words here comes the difiiculty. 
\\"hen ~ i  want to work a department l e iall~ . when you want to 
show that the expenditure is \\ithin the revenue, when you want in ~ 
that the Telegraph aud the Postal Departments lU"e wOI"ked on what are 
called business lines and when, at the same time, you tag on this charity 
business, or special treatment business, then comes the difficulty. The 
Departments together do not pa.\'; a recurring efi i~ . .i6 being IIhoWD, year 
aft~  year, against the combined Postal a el~  Depan.roeD.ts. 
'l"herefore. it is not whether the Govem,ment of lndi4 find the e~  or 
not, it is whether the ~ man. who uses t.he P08toazd, 
who uses the telt>graph wires for .sen<).iDg .aD. ~ ,measage, 
whether he is to keep up the white elephant of the Press. or 
the white elephant of the aero-transmitting machines. and things 
of that lDpd, and the' various other developments that are being 
~ t into the sphere of the Telegraph Departm811t. I am told that very 

~a ~  experiments, ~. interesting but very costly experimtlots. are being 
made in the Telegraph Department, but that the expenditure is all being 
met from the ordinary revenues. Therefore I still hold that the practice 
of the Gov'emment now prevailing, namely of putting the postal income' 
and the telegraph iDcome t et e ~ and putting up aU the expenditure 
together, and showing at the end, that there is a deficit in the t'omhined 
lU,lCOunts of both the Departments. I say that this practice leads just to, 
tbis inconvenience, that we really do nob know who exactly it is that 
should be taxed more. If there is really a I08S in the Telegraph Depart-
ment. very well, ~  all means increase the telegraph rates. The poor mBdl 
fl~  U!ie t.he telegraph wire!" once a year; he may send a meaaage onCe' 
a Year or even not at all. If it is proved to the satisfaction of the Bouse 
that the Telegraph Department C8.DJlot manage without additional iIloome 
during the year. then increase the telegraph Tates. I am not advocatipg 
it. I believe it is not necessuy. 
JIl. :1[. O. Bar (Bengal: Nominated Non-Official): Tlien, what do you 

~ ate  

JIr. •. J[. MbII7a: I advocate that the Gcmmlment of India must; 
find t.hemoney if t e~ want to give special tl'P6tment to any oile using-
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the Telegraph Department instelJ'i of to the poor maD.wJ.q. uie. the .J,o.t.-
card. I have been pointing out how the poor Dum; who Uses the post-
card, is hib hard by the present arrangement, and if the Honourable 
M.ember had been absent for the past fifteen minutes, and 110 did not 
Jisfen to my arguments, it ill not my fault. Not that I am against the 
Press, or &g$inst tbf' new experimE'nts in the Telegraph Department. 
What I am urging is this: do not make the ordinary poor man, who 
uses either the Postal or the TeJegraph ~ e t. pay for the charity or-
the speeia'l trf'Rtment that you are giving to the PreBs. 6'0 far as my little 
allgument is concerned. my BfRuments ore very cleAr. The rt>venue from 
the Postal Department for thE' last three yelm\ hae been in excess of expen-
diture. 

fte Bonouable Itr BhupeDdra .ath KltD: By how much? 
Mr ••• K. Achuya: By ·.,eYersl lakhs. In 1925.96, it was 49 lakbs. in 

1926-27. it wnS 21 lnkhs and in 1927-28, it was five )alrhs. 

The BOIlOUIable SIr BlnqteDdra .ath Jrttra: There you are. he lakh&. 
1Ir. X. K. Acharya: Quite right. Therefore, there has ,been a continu..-

ous surplus. I belif've with a certain lUuount of greater eaonomy. there· 
will be more surplm. The HVt'rage for the. past three years is 25 lakhs 
per :venr. I know. Sir. what th(' HrguDlelit of the Honourable Member is 
going to be. He will say a deduction in postal rates. ~fa . ~ a ~ f 50, 60 or 
75 lakhs Rnd that it ('annot he home ~  the Depa'ttmetit during the com-
ing year. I meoet it in this I ~  fl tl~  economy if; still possible, economy 
tQ the extent of !aO or SO lakhll is 8ti1l pof;sible. Secondly reduced priced 
Po.c;tcard may bring in a 181'gf'r ftlvenue. (Hear, hear). 
Tlle BODOU&Ide Itr BhapeDdra .at.h Eva: ~  

111'. X. K • .AchaIJ&: Where we ,,'rite one postcard now. we shall write 
two' postcards, and we may even be tempted to write four • 

.AD JIoDourabIe Kember: Question. 

1Ir. X. K • .AcbarJa: Anything undt!r the sun is questioned. God'. 
ver.Y existence is being questionl!d. I ·Km not surprised that. in the world 
~ it is at present constituted. there i& nothing under the !lIlIl which is not 
questioned. However, I am Dot going to be llfraid of it. If the Honour-
able '\lcmber tries this eltpcriment. and. if next year he comes down to 
this House and Bays: "Here we lwve been working at Ii dead 1088, there 
is a deficit to be met with. the propheuy of tbat poor B1'8hmin has not 
borne fruit; we have not had much increase in the O ti ~ of p0st-
cards, and there is reaHy deficit in the Postal Department." if he  comes 
and says this, 1 IUD HUrt', even my Honoul'ltble friend. Diwan Chllman 
Lali, ",ill be willing to consider the position afresh, from the point of view 
of Dew statistics supplied to Ufl. But on the statistics that are now 
placed before us, I do ('untend that then> i~ no ('ase for ee ~ ~ 00 this 
half SODa postage. I 8m not pleading for those who write big letters; I 
BIn pleading for the poor man, who pUl'<'haS8s a posteard and goes t.o the 
nearest scribe. tells him what bt· want!' to he written on the postcard IlI1d 
tben poats it. I am pleading for that poor man. In bill' CRSe there fS a 
very strong reAson whv the Government of India should not relax ita 
busine!ls canons. • 

'l'h. BeYd.. I. O. CDaatterjee: Ht' hR8 to a~  to the writer one fUlna. 
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1Ir ••• K. ~  Most of my a ~ t  apply l~ to the poor 
~  and he wit! be materially helped by my proposition. I do not want 
!,bis charitable business to be carried on by this Department. Even grant-
JDg that the poor man has to pay one anna to the writE'z of the poataarcl, 
at the present rate, he has to pay Ii annas for a card to be written and 
post.ed (one anna to the writer and half anna to the Postal Department). 
If my proposal is accepted, you save one pice for the poor man, because 
be will have to pay only It &Dnas. Tn tbe extent of a quarter of an 
anna. tbe poor man win bt' saved, and that is really worth gaining for 
the. sake of the poor man. I therefore contend th'Rt there is really a primlJ 
faCIe ease for the reduction of the postcard 'from half aDDa to quarter 
anna. I beg all my Honourable friends to t.ake the matter Reriously. Of 
course, we are not, for all time to comE', reducing the postage. We know 
. t.hat , some years ago, the postage was one quarter anna, and during thoAe 
days the post· oftiQe did work all right. I know there has been increased 
expenditure; I know there ball been increase in the pay and emoluments 
of the poRtal Aervantt:: and so on. I know aU that. But knowing all that, 
even wishing that there should he further increase in certain very deserved 
quarters, in spite of all that., I feel that the time haa come when the 
-same poJicy, which leads to cheap telegraph rates, must. lead, even with 
greater force, to cheap postcards. On behalf of t·hose who consume post-
.cards, T strongly commend my amendment. Sir, I move my amendment. 

Puadlt "fbakardaa Bharla.. (Ambala Division: Non.Muhammadan) : 
.Sir, when I see these empty benchet; of the Swarsj Party and my oWD 
Parh-. I eet· the advOCACY of this cause is in the n&ture of a forlom 
h(Jpc·. I Am ooU'-inCf'd that it is DOt. because the Honourable Members, 
who aft' I\bsent, do not feel as much &.c; I do OIl this question, but (,{ 
late a feeling has risen in the mind", of many Honourable Members that 
the Government do not li ~ to even very reasonable proposals from thiil 
side of the House. That accounts for the absence of so man"\' Honour· 
Ilble "Memberi' in this House at this moment I feel that the way in 
which this question is l,ooked at is, to say the least, very deplorable 
Every ~ ea  this question is raised, and the reply t.hat is usually given by 
the Honourable Sir Bhupendra ~at  :Mitra is that this is a Commercial 
Department, aDd therefore, unless it pay_s it.s way, there is no chance of 
'3 reduction of postal rates. Every year the argument is put fOfward that 
this side of the House regards this question of the Postal Department as 
a nation·building department, but the points of view of the {'70vemment 
and the }Joople materially differ in this respect. 

1"ow, Sir. if t·his argument of the Department paying its own a~ 

wos pushed too fer logically, it would foUow that many departmentR of 
Government would have to be closed. I WRDt to know in what Rense 
iI; this Yostal Department a special commercial department? ~  the 
Army Deportment a commercial department? Is t·he Telegraph Depart-
ment 0 commercial department? Now, the po1icy of tag,nn1Z' on the Tele· 
grnph Tiepartment to the Postal Depflrtment is one which is t.o he depre-
cated. La!!t ,'e,.'lr. I also submitted, in this connection, that 1f it wa.8 

fll~ n question of providing easy means of communication t.o the e 1~ al 
r,uI,lic. as !'-uch, then this Depart.ment should be tagged on to "RaIlway 
Department, so that ultimately the result wouM. be cheap t~l a~ . 
Now, it is sa.id that t i~ Department is mnning at a loss. ThIS pOlnt 
nM been taken 11p bv Mr. AchRTyR. Rnd T 110 n.ot wRnt tn repeat his 
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.reasons. Anyhow, I want to submit that, even if it is taken that t ~ 

Departmf!nt oannot pay its "'y, 1 will submit that there is no reason 
'Why, from the general reV8DU88 of the country, a. subsidy caDDOt be paid 
.to this lJEpartment, 80 that it. may be within the easy pnII8ibility ilf the 
poor public also to. utilise this Department. If you just look at the 
.dorts a ~ in other eounme. in the wa.y of cheapening postal rate8, 
.YOIl wilJ find that, even in England, this effort has succeeded partially. 
In 1922. when these postal rates were increased, it was not due to the 
J)cpartnu:nt being run at 8 deficit, but it was, al a ",'ar measure, and 
.as such I, submit that war being over, this inoreHe should have been 
o()Vl!r too. But it is the habit of Government that, once they inereaae 
:the rates, they do not reduce them afterwards. -

Furthermore, Sir, as has been submitted just now by Mr. ~1. K. 
Acharya., the rates in the Telegraph Departmellt Ileed not be higher 
than ",hat they fire 8t present. As a matter of fact, the poorer public 
have very rare occasions to utilise the Telegraph Department, and they 
would not like that the telegraph rateR should rise still more; but if the 
rilie is reallv inevitable, it is but meet that such· rise should be with refer-
ence to t ~ extent to which the Telegt'Sphic Department is being utiliaec1 
~ the poor people. Now, Bir, education, according to statisties, is said 
to> be increasing day by day, and it ought to be thp. concern of the GoY-
-Elrnment t.:> see that the people utilise thir< DPpRrtment 6S An educational 
deJtartment. I know that the reply would come that this wiU result in 
8 Joss cf 50 or 80 lakhs of rupees. Whatever be the .titrerenee between 
the income from the pice postcard and the two pice posteard-the 
amount should be conllidered toO be utilised for educational purposes. A 
1'imilu 'olrgument was addressed to this side of the House last ~ ell . And 
I replied to that argument. I need not 'repeat it now: hut it was stated 
by the Honourable Sir Bhupendl'8 Nath Mitra that the postmen beJonpag 
10 this Department, whenever they went to a vJ1Jage, .ere more welcomed 
by the people than perhaps the ebapl'8ssi of any other department or 
t ~ poJicemen, who Rre not 80 much liked by the people, and that the 
illOlaticD of these villagM should not be too often disturbed ~ the postmen 
goinlt to the villages more often than they do now. 
Now, Sir, it cannot be denied that, so far as· the Telegraph Depart-

ment is conoerned, any reduction in the r:ltes will benefit the richer 
clufJlJOS and the middle classes; but so far ItS th" postcard is concerned, 
every poor man who has the occasion to use the posteai'd will be benefited. 
Moreover, in every possible thing in which the Government of India want 
to make people understand that they are doing some FOOd, it hill' always 
been found that the people who benefited most were the richer people 
and not the poor public. For instance. in I'f'gard to tho;! question of the 
ooeapening of the railway rates, it was found that those who travelled 
less thlln 50 or 60 miles were not benefited; while, as 0& matter of fact, 
the average number of miles travelled bv a man is about 33. Similarly, 
whenever BIly concession is made, the benefit of it goes only to the rich. 
I submit the poor man will certainly bless the Government of India If 
they decide to reduce the price of the postcard, which is more used b.,o 
them than by the rich. Considered from nIl these standpoints, J submIt 
thnt t~e i~ of the postcard should be reduced to a pice. 
Xl. V.  V. loglah: Sir, I wish t.o add only one word to what hIlS been 

m\id in regard to the increAse in thp. rate of post.cftrds. The i e e ~ of 



[Mr. V . . . ~  

tptl rute ~ I i.~~ii AiA8 e liti~ mort: uoduJy. ~t e people than e\'eu 
~ ~ e~ t  of t. ~ t: .. ~ OIl l ~ . .Uo.enmumt may charge higher ra_ 
for telegrams ~  Ul:e of ~e  . .uui l'educe the rates on the postcards. 
Let not ti(At:'rwuent punish the pour for t1le henefit ·Qfthe rich. ' A t ~ 

a.~~ t . to be COlWQ.ered is whether e tl11 ~ oftbis sort bIAS, 80 to Bay, 
no rt;'cupt.·r.utive tl1ltlrlO'.. 1 8ubmit that· any immediute lOS8 .will surely 
~e O e tia~ by the inoreaae in tAe extra volume of corresllOIldenet:.: 
It is thertlfore, neIther just .,nOl' It!llel'OUS, nor even expedient, that Govern: 
mellt shouid ti l l~ tlUtI high rate on the postcard. 1 am .sure that. 
a e. ..~ t.i  in the .prioe of postoWs· willevoke .. warm feeling of gratitude 
in the,-.oor people. . 

Dan Blba4ur ~I  ..... :JbaD (Patn& and Chotll Nagpur. 
cum,. ~ tl  Mubllmllllidan):. 84-. let. me, ~t the very outset, say that 
I dQ not upproach this question from the financial point of view; I look 
ut this question from the poof IIUW'S point of view. 1'0 compel tbe poor 
~  the hungry ,man tD 'Pay two pice instead of one for a postcard is, 
~ ly WljYst; I think you canas well increase the rates on envelopes 
~ tele~ and other'things; .butin the case of the postcard, 1 _y it 
is not just. Here in lnwa ·there are hundreds· of thousllnds of people in 
thl;" ",iliagt;'f:. who do not know how to write, and so, if ~  ask them ~  

P\lY hn> fiee instead of one pioe, it is not ooly two pice that they will 
~~ e to tl~ O 1eti e  they a.re most of them illiterate and >literacy has 
not advanced very much-but they will have to pay one or two pice more to 
the peopk \\1110 hll"e t.o write the cards for them. So' that, the poor 
ruan \\'iIi have to pay three or four pice instead· of t.wo pice. Therefore, 
purely \,'jth a vie1\' to remove the grievances of the poor man, you ought 
t l~ .e~ l .~ it; and again, ,if you' reduce the price of the postcard, I run 
~e the reven"e will increase-that is my ~.  For instanCe, the 
~e  hll!, been iluctuating from 1916 onwards. In the year 1916-17, 

t ~ ~ a  of postcards sold WR"" 500,800,270. In 1921·22 it was 
M.8.470.US2; and in 1925-26, it WliS .'>.50,648,307. So, it has been fluctuat-
ing. It i;; quite possible that, if you reduce the price from two pice to 
one pice, there will be greater consumption and the poor people will take 
to \\Titing postcards more often than at ~e t. If ~  give them the 
e e i I~  iacilities, b;y seIling these carda at cheap rates and at difteJ'8D.' 
piact;'s. I I.nl sure, the State will gain. No doubt there may be an imme-
diate 10ss of about RII. 70 or Rso 80 18khs; but if the Govern-
mf!Dt do not consider this ns a business proposition, and if they wish 
to help the poor people, the ll\bourers, they must redooe the rate. ~ 
is a question of capital and labour. You help the capitnlists in 80 many 
waYR. but you don't help the labourer. That is the general i ~ i

that ~ Ol  help thE' rich, and that you tlo not care for the poor. Tlt"t i. 
the re<t} .position. My point is: why should you be robbing Peter to p.y 
Paul? Why should you ask the poor 'people to pay more &0 tho9tthe 
rich rna" be benefited? I do not want the Government to lose anything 
b,· r£'dlicinl,; the rate. but I I)Dl sure the immediate loss may be covered 
by reduction of expenditure and by ret.rendlment, if necessary. If you 
c'lntinlle this high rate. you would not have the blessing of the POOJ', 
8'1d thet'e wHJ be discontent among them. From the people's point of 
viE'W 0 from. the Government point of view, and fmm every point of view, 

"we' 



I think tht, unrest here is economic. not only politiea.l. If there is api-
:maural IInrest" you know poople • poor and 1Itarving, and that unrest 
-shouJd not be inerealled. So J ~ . thllt, from tbepoint of view of the 
<l uYemuumt, from the humanitmian poiht of view and from the peopl.'. 
pt)int of view, the rate RhonJd be ~ e . I therefore AUpport tbe amend-
ment that h", been moved, Rir. 

(Mr: Amnr Nath Dutt lind another Honourable Member role in their 
lf ll ~A~ lfr. l'resideDt called Mr .• ~ a  N.ath Dutt.) 

Mr. AmIr _. Da" (Burdwan Division: Non-Muhammadan a1 ~ 

l.et the HonoUNble Member speak f\n;t. Sir. 

111'. PNIIdeJlt: The Honourable Member iR called upon to !!peak. If 
he does not speak DOW ~ \lill not be ('Rlled upon again. 

JIr • .Amar,.MIl DaU: Sir, II. silililaramenciment, stands in my name. 
I -am pret.1.y sure that t.be eloquent appeal of, myoid IAlld '-lilut:d friend, 
Kbnn HHbadur Sarfaraz Hus81lin Khan wiU Ii6t melt the doDe bean of 
the Government :Member. We have been seeing, duriDg the last few 
years, that he keeps two hearts, one thebuman' 6Ild the other ihe govem-
mental. It is 0ur misfortune, Sir, that this dem ... d for reduction in the 
postnl t'llties which affect the poorest in the country_ has to be brought 
fc.rwaro, year after' year, by the representatives of the people aDd refuaeI 
year after year by the Government. ~ same arguments \l'ilI be applied 
here us b",'e been lI,ppliecJ to t~e reduction in the CASt' of postage on 
letters. But the.y wun't appreciate anot.her cogent argmnent which ought 
to lDfluenCf' all human ACtions if they IIJ'e to be humaue at all. I bow 
of COllftlt· that Members of (k>"erntnent Rnd the Government which they 
serve are not humane. Here i. allember, who stylett himself Member 
lor the Department of LROOur nnd 'Indulit'1-. It wOOId have been bette\" 
if t a~ Department had been Mmed Exploitation 1'", LOOnur. It is Dot 
to help labour, it is not to minimilW the difficulties of labonr, it it; not to 
give thero food ADd clo'bing, that this Department t'xists. I do not 
blame the Honourtable Member in charge of the Department JM'l'8OnaJly. 
Be it mtNh' R tool in thf' hands of II vicious ST'stem of Administration 
whietl he h';s to cMT\' on wbich it is bis mistOrtune-I do not bo. 
whether he considers . it to be a misfortune-but it is his misfortune to 
'earn' on. Be that as it mil\,. Sir. it· hilS been said mort' th::.n onCe, that 
if th'e postal rate is reduced, then we will not be able to meet the upeaaeB 
,of the Depal'tment.. I aslctbem. 'is ~  ili~  expenditute ealcuIat.t>d 
and budgeted for according to what '\'OU get by JOur el:peditioof' over the 
North· West Frontier and elsewhere? Do the other t I~ of Gov-
emment realise any money in order to carry on their Departments? Is 
it, only when thE! poor are to be exploited that these things come in,No 
doubt J most oongratulate the Government on their impartiillity i1t taIbs 
bods the rich and the pOol'. I..ook nt t.bf' Income-to: look at the postal 
melt: Molt ftt the HRIt dut.:v; look at exeiRe. Whetler it is e~  or 
whether it i~ t~  liquor. ,\'ou have to pay tax ~ you CaD get it. 
ChRmp.p may be for the rieh. Bnd counfl'y liqllOr for poor JMlfIpk, bu' 
thev ~ bot.b t.axed nlike. Whethfll' vou eBm lID income, of &_ M,OOO 
per' year or lakhs oi' whether you have a -poor inrome of SA,\' &. !'i or 
6 tbeuaand rupees a Jear, you "'ill be tAXed nlike. WhetheT you WTiie 
from paJaee toO palace or from a eity like Cal6Jttn to the Imperial eity 
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of Deihi, or whet-hv you write from one pPOl'" insignificant v,lage to' 
aD(,tIler i~ YiJIage. and even though the writers may be -people 
who e~ a l~ coDeet iGgether Are piee .. a time, you are to be ;wed 
i\Hk(·. . So I oongrat.ulat-e the GGvemment OIl ... ilDpcaftiality inmattel'R 
like these. Bui cannot they be a little human and burna .. iB this matter?' 
Sir, I remember the i i l~ with which aD utterance of mine was received 
by the Honourahle Members on the other side. for my having ~ f t ately 
in this House referred to the Golden Age of India, the Vedic Age, when 
there wa!' no post <6:e in our country. But I am sorrytl1M ail Indian 
Memb<,r should have nothing but ridieule for an tte A ~ which !'efeN 
to the Vedic Age and our l i ~ past. It is, I suppose. useless for me-
tQ l'\·mind him of those oft-quoted lines: 

"1A1k1 eaOO toda l~tt a 0 pra'tat' 

Hay IIQIIa 1a'·JIIlto. 
Duo lei ",..i1eell dirapli. 

&Ii ....a,a ..... 8cri _lei ... ,"II, 
Nilla, tlAartyer mUlti. 

BallMl 6aaaa, 

11",. larry ... fllll A~  

Nit,. aldo tlIi",u _Aaiat_ pi." 
An these things probably will not be appreciated by my Honourable-
friend on the other side. The poet says: 

"Tab back yoar 8t.ones IIDd other symbols of material civili&atiou. Give al tbOsct 
days "hen we coald thiuk of tIae higher ideals of life. when we ",en clad iu: bnll.·aI 
and derived !IOlace by cbantiq the __ t1f!cial." 

'!'lIe JIoDoarable SIr BIl1lptDdn. IIeUa __ : A Sudra like my friend 
c,ver there saying that! . 

1Ir. Amar K&tIL ~  I am not a Sudra, I am a Kayastha .. The' 
!{itras. Gh08es. and Boses were servile enough to accept Kaulinya imeler 
humiliating terms, which the Dutts were too independent to accept. 
These, Sir, are all matters of history. Sir, it was not on the field of 
la~y that we were conquered. It is the cultural eooquest of the Weat 
that is responsible for want of respect for our glorious past, our precious· 
heritage. 

fte BoDouable Sir lShupeadra Kaua Kl\ra: Is that relevant. to the 
Finance Bill. Sir? 

Ik. Pr •• dlm: I hardly think it is relevant. The Honourable Member 
must confine himelf to the amendment now before the House. 

JIr. Amar K.Ua Dutt: I hope, Sir, that when considering ·this a e ~ 

ment, and when considering the question of the reduction of postage :l'8tes,. 
the Honourable Member will please remember that in the Vedic age there-
waf' no post office, and that, if we have it now, it is because we have come· 
UDder the hypnotic influence of a civilisation which is not our own. III 
the cir.eumstances. I beg to submit that we should try to make the best of 
R· bad caire. and to minimise the evils of this modern i~li ati  of the 
West. We should try to give at least some fa.cilitiea to the poor. Qlen 
who were taken away by your very ·Department, the Department of Labourr 



.' . 
from their homeB to far ~ provinees. TAey JIUIy" Dot ;ha.e had B~ie t  
t:led, . but they had at least BOme of tbe pleasures of life, aDd in far off exile 
;they ought to have lIome opportunit.v at least of commUDication with .~ 
!'e1l,tionA lit home, whom the)' have left behind, and whom ihey .J1Iia1bot 
probably in this life flee again. I appeal to the IIoDomabIe Member it! the 
nlllne of civilisotion, in the name of all that ia human still left to UB UDder 
-tile preHent system of administration. at least not to URe a ~  argument 
like the one he used before aDd not to oppose this little amendment of' 
ours. 

TIle Boanrable SIr BhlIpadra .&th JIlin: Sir, I uwst begiJ). by· ex-
pressing my regret that it is not possible for me to accept litis proposal for 
the reduction of the postcard rate, for the simple reason that the fin8Dcial 
pc!';ition of the Department will not permit of such red\lCtion, and tiaat, 
i.n the. circumstances, any reduction will be against the best interests of 
tht· Department and of its customers. I believe that I am correct in 
stuting that my view of the qUeRtion has the approval of a considerable-
bod.'" of people in this House, and that explains the emptiness of the 
benches oppoaiM. ; 
Now, Sir, on several occasions before, in this Bouse. I have laid -stress 

on the fact that the primary function of the Indian Posts and Telegraphs-
Department is to render certain services to the public in the matter of 
oonveying and delivering their letters, mails, telegrams, etc. To meet the 
008t f~e e services the Department must naturally levy from its 
customers cert·ain rates and fees postal. telegraph and telephone;. BDd it 
bitS been the consistent view of Government that the yield of these· :ratee· 
should; on the whole, be adequate to meet the expenditure which the De-
fhlrtment must incur t.() maintain the services undertaken by it· in .. 
reasonable state of efticiency and development. I was glad to fiDel that 
this aspect of the case WBS recognised the other day by the Hoeourable 
the Leader of the Opposition-the Leader of my friend, Mr. Amar Natb 
Dutt-Pandit Motilal Nehru, when he styled these rates a a~f  

services, and compared them with the charges made by. a taxi-clri ..... ·aDd 
he added that the,· could hardly be called ~e . Similar views have been; 
expressed in the past by other ·Members of the opposite Benches. '''e ·Mr. 
Birla and Mr. B. Das of the Nationalist Party. . 

Now, i~. my friend. Mr. Acharya, tried to reple us with certainfigulas. 
He said that, what was happening in the Department was that the poor 
a ~ who contributed to the postal revenue. WM sufferimg at ttie expense' 
of the i~  man who was contributing to. the revenue of the telegraph 
branch of the Department. I shall, for the information of this House. 
gh·e the correct figures for the postal branch of tbeDepartment.· . In tbe-
.vear 1925-26, there was a profit of Rs. 49 Jakha. In 1926-27, that -profit 
had ,:!One down tn Rs. 22 lakhs. By 1927-28 it had gooe down to Re. 4-
I!l'khs: flnel in 1928-29 then> was a lOBS of Rs. IS lakhs. iii 1_-80 we' 
. l·Xpeet a profit again of Rs. 4-lakhs. Now, Sir,what is the reason of· 
t.his elrop in the figures? I am sure that anybody who has studied the 
T'OIIition. Rnd who hllR listt>ned t.() ,,·hat I have said on ptevioUB oocuions· 
in thi" Hou!le. will funv realise the reaBOD. for that recinetion in the net 
proflt of th(' Postal ~ a t e t . . . 

. Pandlt JIUUulu.& Du: (Orissa Division:. Non-MulJamrnadan): .'Kay I 
request the Honourable Member to quote the figures Jor the Poetal, l'ele-
grapb, Telephone and I ~El1 f  Branches e ~tely  
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fte Bcaao1IIUh IIr Bilupeadra .a" JIlva: 1 have given , the figures 
for the Postal branch of the Depart,ment, separately. as at the present 
.. D1omeut we are ciiscussing the quest,ion of reduction of the postal rates. 
I have pointed out that, according to t,he budget estimate for 1929-80, the 
nl;:'t· profit of the Postal branch will be onl\' Rs. 4 lakhs. It was un· 
.doWlt.edly 49 lakhs in 19'J5-26, but it has gradually gone doWn, until it 
.stl&Dd. at the figure of ;as. ·4 lakbs in the budget for 1929.80; and I am 
:sure that ~ e  Member of. this House, who bas at all followed the situ-
.ation, aDd ~ bas listened to my speeches in the past, knows the reason 
for that deterioration in the it i~. Within.a couple of months after 
I took charge of my portfolio I was pressed by ~  Honourable friends oil 
·the> opposite side, in particular by Mr. Jinnab, who is not in his seat at the 
present moment, and by many others who are present here today, to 
.eltamille personally and sympathetically the outstanding grievances of 
(.'ostal subordinates in various directions, namely. pay and allowances, 
boon. of duty, holidaytl, unifomls, adequate strength of supervisory staff, 
.accommodation, etc. My Honourable friends opposite will find a string 
of these given in some of the speeches made in this House Oil the 12th 
February. 1925. Luckily for the subordinates, and unfortunately for those 
who have demanded a reduction in postal rates, 1 succumbed to tbe 
preMure; and I should like to state quite frankly on the floor of this House 
that I bave never l'e"oretted the assurance tbat I gave to this House OIl the 
12th February, ·1926. My preliminary examination of the grievances con-
vinced me that there was considerable justification for them, though the 
·(ieI1lands of the staflbad been pitched rather too high, as is not unusual 
in such eases. I then f lat~ a 1i ~y  which was accepted by the 
·Government· oL India. and which has been c6nsistently followed in the 
hUd ·four yean. I caine to lihe conclusion that it was not in the beat 
interests of the Department, or its customers, that we should try to COD-
8('rve the relatively small surplus which the Department was likely to 
produce from year to year, so that, at the end of a long term of years, it 
migh$ grow to a figUre which would permit of a reduction in, say, the 
postca rate. I came to the conclusion that t,he best way of utilising 
this slll'plus would be to spend it on developing the service on efficient 
lines. llae regard being paid to economy. To my mind the foremost item 
in any such development is the amelioration of the conditions of service 
·of the low·paid staff, for unless we get tbe staff into 8 reasonable state of 
. t~ e t  it will be impossible to secure the proper efficiency of. the 
. service. As Sir Basil Blaekett said in the course of his budget speecb last 
yeU', we came to the CODclusion that priority must be given to the staff; 
and I!O far this House baa supported U8 in this conclusion. The Houae i. 
aware that eclIIBiderable progress a~ been made in this direction in tbe last 
three years; and the additional recurring expenditure on this account has 
now reached the neighbourhood of R8. 50 lakhs a year. The financial 
~iti  CJf the Department did not permit of Ilny provision for new 
me...-.of this kind being made in the budget for 1929-80; and it i. 
PoBaible, _ wu suggested '" the Honourable Sir George Schuster in the 
course of his budget speech, that it may no longer be necessary to make 
heavy provisions of this kind in the future. But the House is also aware, 
from tbe answers given by me to various recent questions, that the task 
is not yet complete. In particular, the strength of the SUbordinate staff 
nnd of the IJUbordinate supervisory staff will have to be re·examined with 
reference to the recent investigations conducted in regard to time·tests in 
·force in tbe Depattment with reference to a Resolution in another place, 
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,and to other investigations which the Depar:tment has undertaken. 
Arrangements will also have to be made for the' 'gftU1t of a weekly day of 
rest to the staff where they do 'not" iiOw get it, and for the pl'OVision of 
tin adequate lea~e ~ e lor' at~e  and i fe i .~ ~ •. 'The i __ 
I am mentioning 'd'"flie ~ impol!tant PD. _ al'8 JlOf; intea.lecl kl be 
'Exliaustive. ,." , ,,', I ~ -

I think my friend, ~ . Aeharya, suggested that ~ i .~ 
(JD the e.xpenc:litul'e'of t e e a~e t. Now, how ~ y~ goiDg to 
e ~ e t 1 e ~ y  r;rhe ooly waf we can secure thlll economy fa by 
-either e~ i  ~ e staff-aod ,their complaint ill that they are already over-
w.orketi,-or el&e by reducing the ratell of pay, which, under ~ l  from 
this House to some extent;! h.ne revised upwa" during the laat two or 
three years. ~ Jogiah I think suggested that, if we reduced the post-
card rate, the traffic would go up 80 much that we should be able fib re-
coup ourselves from the extra revenue received from' the e ~t afti . I 
have discussed this l1latter time after time on the ftoOr of this HoWIe in 
t ~ past, and all r shall do at the present moment is to repeat a paAage 
from my speech in this House on the 16th MBl"Ch, 1928. This is what I 
snid: - ~ • 

"Quite recently J was reading a book called the ·fa.t.·Offioe', by ~  Ewlyn Mamy, 
p who has been the Secretary to the Post Oftice in EugfUcl since the year 
I .11. 1914. That book deals. on page 29. with this particular matter, "be&ber a 

redUction in the postage rate in England, for example, to the pre-war level. wORld reauIt 
'immediately in an increalle in the tnil&c conveyed. T.is ia what. he .. ya.c • 

'With booming trade aD increase on this &eSle' 
-that is, on a scale aullicieat. to wipe out. the initial lou-
'might perhapa he achieftd in ten years, but certainly net in one, an4 in any case 
it would entail a heavy increase of e:a:peaditll1'8 which the eothuiuU' 

-like my friend Mr. Mukhtar Singh,-
'conveniently overlook'. That., Sir, i. the position." 

N'ow. Sir, anotber argument which I have heard advocated for the 
reduction of the posteard I'8te is that it will hhlp the poor man . 

JIr. PruideDt: What has Mr. Mukhtar Singh ~ to do with t ~  

The BQDoarable Sir BlmpeDClra Bath 1Illr&: It' was Mr. Bhargava. -I 
aun very sorry if I have 'mixed up Mr. Bharg&va with Mr. Mukhtar Singh. 
Another argument which has been advanoed in favour otthe reduction of 
t1l. postcard rate is that it will help the poor man. Now, that argument 
hM\ been diBCussed threadbare on the. floor of this House. Mr. Joshi, than 
whom there is ~y more foapable to speak on behalf of the poor man, 
11as definitely said that a reduction of the postcard rate will nct; help the 
poor man. If I were t.o accept this amendment, Sir, the 'l'8sult would be 
a 1088 of revenue to the extent of 90 lakhs of rupees a year to the Depart-
~ t and I cannot possibly afford it. That being So, Sir, I have no option 
hut to oppose the amendment. ' 

JIr. I. A.. ShlllldJ (Home e a t e~t  Nominated Official): I move 
that the question be now put, Sir. 

SeVeral'KcmOV&bIe .~~  The question may now be put, Sir .• 
JIr. Pr8lld1Dt.: The question is: 
"In Schedule I to the Hm, in the propoeed First ltchedule to the lndiaD P-

Olice Act, 1898. for the entries under the Iiaa ~a ~  t,be.foUo.wing ~ a ati~e  
"Singl&-Quarter of an anna. . '. " 

E.epI,-Half an &liRa", .. 
o 
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The Assembly i~ e  .. 
,.' ' ~ I' 

AYES-34. 
Abdoola HUOOII. Baji. 
Acbar»a, Mr. II. K.. 
..An-car. Mr.<K. V. Baapawami. 
BbKPft, Pudit. Thakur D .. 
Du • .Mr. B. 
Du. Pudit. HilaIraDtha. 
Datt, Mr. Amar Hath. 
Du*, Mr. Briah D1mdra. 
Farookhi, Mr. Abdul waf 8aheb.. 
. Galab SinJdI Sardar. 
lyeDPr. Ilr:· A .. RaupnraiDi. 
I~~. Mr. a i i~ 
Jopah. Mr. V,. v; 
Kelkar. lIr. H. C. . 
Kidwai, Mr. Rafi. Ahma.d. 
·1Ahiri Ch&1ldhury. Mr. D .. It: 
·Lalc:band Havalrai. Mr. 
Mitra. Mr. S. C. 

MOODje. Dr. B. S. 
.lIakhtoar SiDah. Mr. . 
Manusa Sabeb Babadar, Maairi 
Sayyid. 

Haida, .Mr. B. P. 
HeIIIY, Mr. X. C. 
Pbookun, Srijut. T. R. 
BahimtuUr., Mr. Fual Ibrabim. 
Barda, Raj Sahib BKbilu . 
Sarfaru HoeaiD Khu, Khan Ba a ~ 

Sbuee. Maulvi .Mob&lllDl&d.. 
Singh. M.r. Gaya Prasad. 
8i.agh. Mr. Hanpn Prasad. 
Sinp. M.r. Ram Harayan. 
Sinha. KUlDK Ganpnand. 
Sinha, Mr. Siddb8llwar Pra •• d. 
Yusuf Imam. Mr. 

H0E8-47. 

Abdul Azi&, ltban Babaclur IIWa. 
Alulllld,!1. Mr. William. 
ADison. JIIJ'. F. W. 
Anwar-ul-Asim, Mr. 
A.sbrafwlctiD Ahmed, lDnm B.bad.ar 
Hawabuda Sayid. 

Bajpai. Mr. G. S. Bo_. IIr. E. H. II. 
....,. Sir n..,.. 
Cbalmerll, Mr. T. A. 
Coatman. Mr. J. 
Cocke, Sir Hugh. 

e a~. Mr. W. A. 
Crawford. Colonel J. D. 
Crerar, The Honourable lIr. J. 
Dalal, 8ardar Sir Bmpuji. 
French. Mr. J. C. 
GhaaDf.ar ~li Khaa, Jlr. 
Ob_vi. lIr. A. II. . 
Gidney.z Li t. ~ B. A. J. . 
Hirr. l5ingb, Brar. 8ardar Bab..aar, 

Honorary Oapt.ain. 
Jowabir Singh, 8ardar Babadar 

BIIrdar. 
KfUle. Mr. M. 
IMI. Mr. S. 
Lindsay, Sir Dar.cy • 

. The motion was negatived. 

JIr. Pnlident: The question is: 

Mitra, The Honourable Sit Bbupeadr. 
Hath. 

Mitter, The Honourable Sir 
Brojendra. 

KobammM t-ail XhaD, Baji 
Cbaudh1ll'1. 

Muhammad Haw .. Khu. SaMK. 
Mukberjt, Rai'Bahadar A. X. 
Mukherjee, Mr. S. C . 
BaiDy, 'lite Honourable Sir Gearp 
Rajah, &0 Babadur M. C. 
&0. Mr. V. Pandarllllga. 
R&1I, :Mr. H. Bhukar. 
Rau, Mr. P. R. 
Ropra, Mr. P. G. 
Boy, :Mr. K. C. 
Schuster. The 1I a ~e Sir Gearp. 
8IIah H." ... KiaD ...... lIDmad• 
8hillidJ. :Mr. J. A. 
Bimpaon. Sir .T ameli. 
Singh, Rai Bahadur S. N. 
Bte ~  Mr. B. L 
Sykes, Mr. E. F. 
Webb, Mr. 1l 
Yamin Khllll, Mr. Muhammad. 
Young. Mr. O. ». 

That Schedule I to the Bill stand part. of the Bill. 

JIr. 1'''' IbnlUm BahimbUa (Bombay Central Division :Muham-
madan Rural): I have got an amendment, Sir. . 

1If. Pr8llida: To Schedule I? 

JIr. J'ual IbrabJm Bahim\ulla: Yes. 

(Criu oj "Withdraw" and "Go on".) 
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Ill. PnIIdea': Order, order. Mr. Fual IbnlhiDt'RahimtuIla. 

1Ir. hal IIInIdm Jt.IIIIIDbIJa: Sir, I beg to move: 

I~ Schedule I· to the Bm, in the tl':"C:t Firat 8eheclD1e to 1he IDtIiaa 'Po-' 
ClIIIIee .Act, 1l1li8, for the entries ander e 'Book, PattMD ud. 8amptePfllllulA' 
tbe following be lubstituted : 

'For every five toJ .. or f~ thereof---Qaang of .. 1IDDa' ... 

Mr. President, it appears, at first sight, a little awkward to move aDJ· 
amendment to the Finance Bill after having voted for t.he e~  

It means or it gives the appearance that this lioufe wants Bi& EsceU.",,. 
the Govemor General to certify the reduction if carried by this House. 
I therefore desire ,to make it clear that when we move amendlnentiJ to the 
l"inance Bin we do not desire that ms Escellency the Viceroy should 
certify the amendment or restore the cut. 

Ill. 1[. Ahmed: That is implied. 

Mr.. I'uallbrahlm ltahImmua: 1 will come to that, Mr. Kabirudctin, if 
you have patience to listen. I will come to the demands for grants. The 
procedure is this. When the Demands for Grants 8l'e' discu88ed in this 
House, they are not discussed with the intention of having a reduction in 
those particular grants,. but the cuts are moved with the intention of 
criticising the policy of Government on those particular measures which 
rome here before the House. In the Expl8natory Memorandum, Appendix 
II, (Statement showing the distribution, 8S between voted and non-voted, 
of the groSs expenditure of the Central Government 88 shown in the 
budgets presented to the Legislature), we find that the total expenditure i. 
I:s. 255 Cl"Ores, whereas we are asked to vote in -this House only Rs. 1M 
eroreR. If you consider that, we sbould adopt measures which would bring 
Ilhout a responsible opposition, we claim thatt the whole of the amount, 
nnmely, Rs. 255 crores, should be put before the House for discussion and 
vote, The question of military expenditure to the tune of Rs. 55 CJ'OI88 is 
not discussed in this House, and in spit,e of the repeated requests for 
I'cdurtion b:v this House, we find R statement in the MemOl'81ldum to the 
following effect: 

"It has been decided that., for a period of four years beginning with the year 
19111-29 and ending with the year 1931-32, the 'miJitary budget will be ataIriJised each 
year at a figure of S5 crol'8ll, to which will be added the amount required, at preeent 
estimated at 10 lakhs, to give effect to mllUUl'es arising out of the Shea Committee_" 

The House knows perfectly well that, when they want a reduction of ex-
pcnditurewith a view to give relief in the shape <?f. taxation on salt, or 
in the price of postcards, and other things, their 'desire is that the whole 
budget should be put before them in order ~at they should be able to 
suggest retrenchments. In this Memora.ndom it is said: 

"The Indian Retrenchment 'Committee, aft.er their exhaustive examination of every 
aspect. of military admiRMtration, J'fICOID_ded that the net budget for 111S3-lM thould 
be fixed at Re. 5TI crores, subject tosach addition as ~  he neceaary on IICCOIIIlt 
of the delay which must. neceuarily enl1Je in carrying out the proposed changes. They 
considered that, in aubaequent yeara, expenditure would be naceptible . ef nduetion 
to L. 1J1 _ IIld ultimately to Ra. 50 crores provided a furtht'l' fall in pricell took 
place." , 

This Report is dated 1922-98, and'if yOu want to mow whether any fall 
ID prices has taken place, you fincl the index number in 1922-28 was 1 1 ~ 
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wherea!; in December 1~ it was 145. ~f ~ .  I 1 ~A et. 
the majority of which is" not voted or not eVelidiscuBsed;"uoept' ontlieae 
fIl!Mts ?I" cuts, I say you a~ not ~ifie  ~ saying that we ~ ~ volecf ~ . 
c1CpencbtUft' and that we cannot bnng forward any 1 O~1 'fOr .:uctiQ.9. 
of taxation. If we do so, we are told that we are making 'aestruotive pro-
posals. or that we "'ant, deliberately by our attitude;'BisEicellency the 
tveJ"P:or General to certify the pl"OPQJI8Cl reduJ)tion if ~~ I:y t~ 

~ ~  

•• -E. am .. : All tbat should have been said in the general discussion. 
, . - . .~ '." \. 

~. ~ ~~ t i ~  I will now come to the subject matter 
<if ~e amepdment. . object of my amendment is to reduce the rate 
{mm half an anna to quarter of an anna. In this House 
Members are "ery keen on the question of primary education . 
. When we give people education, they naturally want to read bOoks and 
laterature if they can get them. But we find that the present rates are 
very exorbitant, and unless Government consider this question sympatbe-
tie'ally, they will be preventing the fruition of the object they have in vieW' 
by methods of this charaeter. From the figures I have got here, I fin,. 
that, on a book packet of 10 Ibs. from Bombay to Poona the railway freight 
ie ~ annas. whereas by book post the charge is Rs. 2-8-0. 
~ • .&. H. GJLuD&yi (Dacca Division: Muhammadan Rural) : Why 

~ t you send the book packet by rail and thereby avail yourself of the 
c11eaper rate? . 

JIr. 1'_ IItrahqB ~t a  I am showing ••••. 

Mr • .&. H. Ghumavi: You send the book packets by rail to Poona. 

~. I'.,ui II:phJm ~ a  Why should I do it? 

Mr. A. H. Gb.uar.'fl: Why should you not? Because the rail is 
cheaper, send it by rail. 

1Ir. l'aullbrahJm B.ahim&ulla: Why not make the postage cheaper? 

JIr. A. H. Ghuma'fl: ~  should they? 

Mr. I'ual IbrahimB.ah.im\ulla: I think my Honourable friend, Mr. 
Ghuzna.vi, has not understood the point a.t all, and it is better to kev 
quiet and not indulge in things that one does not understand. (Laughter). 
Sir, the question is, a book packet. weighing, 1 pound, has to plt.y four 
~a  whether it has totr&vel from Kalbadevi to Fort (which is Bombay) 
"or whether it has to ~e  away from Bombay to Tokiyo or SaD. 
Fnnsisco. I mean the ~e  pe.ople do not consider at all the question 
of distances. They do not ~i e  at all 8S to what they should do to 
help the literacy of India, and in ~ tti  forward. this proposal, I want 
the Government of India to understand that they should make ap. 
earnest efIort in the direction of a reduction of the postcard rate and the 
postal rates of book packets, and such other things, by putting before 
this House the whole budget for discussion, and not ~ US tp ~ 
for 136 lakbs and not to move a reduction in the Finance BUI. " 

."DIe ~ le Sir BIl1lp8Ddra '&\h Il~  Sir, thia matter of the 
.uctionof . the book packet. rate .... discuesed by thit 1iPJaae in t~ 



~ 1_; aM it .... negatived withOut a. liVi i 1i.~i t  ini.a Mr. 
Rahimtulla referred to the competition ot. the ritUnj. Ttsat is ~ ._ 
competition at all. If a customer finds it cheaper to . send a book by 
railway .parcel, the Post Office Department will not ~e ~e. ~. .. 

that traffic. As it is, the tariff of the Postal Depaiitmelit lbr tool.: 
packets, or in otherc88eB, is fixed on quite a different basis from the railc 
way tariff. The postal tariff is uniform for the whole country, ~ 011 
unit rates for unit weights, with additional ra;tes for addition to the um. 
weights. Railway freights depend on weights aDd dinaaeee. ~. 

the service ", .. hich the post office supplies i. quite difterent from the. ser-
vice which the railway supplies. In the one cue, the book paca. is 
~e1i e e  at the house of the coosignee. In the other case, the conaipee 
bas got to go to tlie railway station to get the article. Now, as a ii~ 

of fact, however we might reduce this book packet 1'8te, we cazinot p0S.:-
sibly approach the railway rates in the case of certain weights. On the 
other hand, in the case of lower weights, the postal book packet rate • 
much cheaper than the railWay rate .. The diflerence is inhererit ill the 
method of fixing of rates adopted by the Postal ~t  WhIt I 
have said will indicate to my Honourable friend that this matter has.. in 
the past, received considerable and cAl'eful consideration froin the Gov .. 
ernment of India. Last vear Sir Purshotamdas Thakurdas drew ~ 

tian to tbe apparent anomaly. Later on he had some OOITeapondence 
~t  my Department on the subject and on the 8rd J'anuary ~  e a t~ 

ment explained to him t.he precise position. In reply t<> that letter, Sir 
Purshotamdas Thakurdas stated that be noted what the DepartilleDt had 
to a~  and that he would address it later on if necessary. He baa not 
thought fit to address the Department thereafter. I believe he received 
a capv of the same letter from which my friend Mr. Babimtu1la was 
quoting. After that he had B discussion ~t  1 Mr. Sams and myaelf and 
apparently decided not to pursue the matter further. If I had to ae e ~ 

the amendment of my friend Mr. Fatal Ibmhim RahimtuDa, the lOIs aI. 
revenue 'Would amount to 26 la.khs a year, and I see no justi6cation for 
incurring this I08S. As a matt-er of fact, in spite of the increase in the 
J?lte in 1921, the t~ffi  in the book" ,patttim and. a . ~e . packeta has 
gon(· lip by Jeaps And bounds. I shaD quote certalD figures. In ~
15, the traffic W'1\8 60 millions. In 1920.21, it had risen to 67 iniUiOfiS. 
BetW'ep.D 1920·21 wben the rat-e was raised and 1927-28, it has gone up 
to 101 millions. That does not shoW' .that the traffic had suffered by the 
increused rate. It is quite po88n)Je tbat llettAin people do not fiDd it 
profitable any longer to send their books by tb,e. postal book. packet_ and 

~ ff ~ ~~  t. t~e ~ ~ ~ t~~ ~e ~~ ~ ~~~~te~~i 
friend, }tr. ~al lbraillm RahhntulJa, WItt, on reconsidenRI01l, ti 
pleasoo to witbi!ra.w his a e ~t. 

ii. PnildU!: The questiOn is: 
,,"Tb,at in 8cbedule Ito the Bill, in tlR! ~ Fira"Jkbedlllf' to tb. Indian Pod 
0III0ce A t.~ ~  fqr 1;he .-tries ander the bMd 'Book, Pau.ern and Sample Packeta' 
fJI-e followlDg be aube'lt.uted :  . 

·For e ~  live WI .. or. fraet.oa thereOf-QDrler of lUI a.' .. 
The ~ t.i I1 was 1lefMi'Ved· . ., _: .~..a  

'rile Assembly then adjourned for LunNl till Half Paat Two' of" tb 
Clock. 



LEGISLATIVE ASSBKBLY. [27TH MAR. 1929. 

The Assemblv re-assembled after Lunch at Half Past Two of the 
Ci6ck, Mr. President in the Chair. 

Mr. President: The question is; 

"That Schedule I to the Bill stand part of the Bill." 

The motion was adapted. 

IIr.President: The question is: 

"That Schedule II to the Bill stand part of the Bill." 

Mr. Kukhtar BiDgh (Meerut Division: Non·Muhammadan Rural): I 
beg-to move: 
.. In Part I of Schedule II to tht! Bill the following be added to entry A (1) ..... 

Mr. President: 'Which amendment is that? 

Mr. Kukhw Binp: No. 24, Sir. 

Mr. President: I understand t,hat the other amendments are not 
moved? 

Mr. V.  V. logtah: Mr. AmHr Kllth Dutt is not here. Can I move his 
amendment. ? 

lIr. President: Under what Standing Order? 

Pandit Thakur Du Bbargava: I have got au amendment, Sir. 

Mr. President: 'rhe Honourable Member does not rise. What is to 
be done? 

P&Ddit 'l.'hakur Du Bbargava: I beg to move: 

"That in Part I·A oi Schedule I I to the Bin the words 'Hindu undivided family' 
be omitted." 

Mr. President: Is not that practically the same thing that we had the 
other day? 

Pandit. Thakur Du Bhargava: Xo, Sir. 

Mr. President: What is the difference? 

Pandit.·'lhakur Du Bbargava: So far as the previolls amendment wu 
ooncerned, it related to the manner in which I proposed that the Hindu 
unmvided familv should be assessed, and what the total income of each 
member of such family !lhould be deemed to be, but that amendment 
did not suppose that the Hindu undivided family was to be taxed, though 
by that amendment I sought to define the method and total income of 
the fa il~  which was to be taxed. Whereas, according to this amend-
ment, I want the words "Hindu undivided fumily" to be deleted, from 
lI11ich it would .follow that no Hindu undivided famil)' .should be tai:ed.: 

Mr. Preaident.: You don't want a Hindu undivided family to ,be taxed 
at all? . 
PaDdlt. 'l'bakar Du Bharpn: Yes, Sir. 
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JIr. PreIldeDt: Whether the income of the family is 21akhs. or ten 
lakhs or five lakhs? 

PlD4lt ftuur Du abar ... a: Yes, Sir, that ie my intention. 

lIr. Pr8ll4mt: Sir George Schuster. 

'rile JIoDourable 81r GlOl'Ie 8ch1ll&er: Sir, I was in doubt myself 88 
4;0 what the intention of the amendment W88. I had interpreted it in 
the eame way as you, Sir, that it was intended to provide that .. he mem-
bers of 1\ Hindu undivided family should be assessed as individuals, and 
that, therefore, the Hindu undivided famil)', fiB such, should not be assess-
ed. I bad not understood that my Honourable friend intended to pro-
pose com'plete exemption from income-tax for all individuals who Me 
members of a Hin.iu undivided family, nnd I suggest that, if that is hie 
intention it is a. frivolous amendment. 

Pandit Thakur Du allar,ava: Whether t.he amendment is frivolous 
will be judged by the House. 

Mr. Prealdat: Does the Honoura.ble Member admit that it is 
frivolous? 

PuuHt Thakur Daa Bharp .. : Not· in the least. My amendment is 
that Il Hindu undivided family, as such, should not be ta e ~ 

111'. President: That is, that individual members of a Hindu undiVJd-
ed family should not be charged income-tax? 

P&Ddit Thakur Du Bharp •• : Yes, as individuals. 

Mr. PreIldent: Then the objection raised by the Honourable Finlihce 
Member must prevail. We have already discussed t.he question whether 
the unit for the purpose of income-tax should be a Hindu undivided 
family or a member of it, aDd this House, by rejecting the amendment; 
of the Honourable Member, has already decided that a Hindu UDdivided 
family should be the unit and not each member thereof, and therefon 
any ;nuendment which seeks to fix. responsibility on individual members 
of a Hindu undivided family is out of order. I therefore rule that the 
Honourable Member's amendment is out of order. 

,8ardar Gulab BiD&!! (WeliJt Punjab: Sikh): I move, Sir, that.: . 
"To Part. I-A of 8checl.ule II to til. Bill, after the words 'not being a registered 

JlI'JIl or a oompany', the following be added: ' 

'and every IlOmpany and registered firm' 

IIIId Put I·B of Schedule II to the Bill be omitted." 

. If Honourable Members just inspect the rates of income-tax, they 
wijl find included in ';A", "the case of .every individual, Hindu undivid-
ed family, unregistered firm and other ali i~i  of individuals not 
~i  a registered firm or a cOlllpanJ.·· In this ., A" you find that only 
n:-gistered finns and .companieslY'e left out. Of course this gives a ohance 
to ·the persons who IJtart companies to· eso8lpe the payment of registration 
~ee  to the Registration Department, bellidea other expenses, and so. they 
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don't get their associatioDS registered. It is a patent fact -that ~. 
ed aocietUIs and companies command more respect, more confidence, and 
attract more capital., as ~ ey have got. a. ~ ta.i e ~~t.  impOllect 
upon them to submIt theIr balance sheets and all a.i:lcount;s annually. l'he 
peoJlle have more (Ionfidence in them, aDd, in this way. Sir. more .papiW 
is sttractro. But they fiBd that. if they have their aasoeiation disturbed, 
they have to incur several kinds of expenses, and besides that, Sir, aU' 
tkese onregist.ered finns and associations are exempted from the paymen$ 
of inoome·tax on an income of less than Rs. 2,000. And besides. from 
the very beginning of their existence, registered companies have to pay 
one anna and six pies per rupee, even if they have an income of one 
rupee. 

So, in this way, these rates stand in the WAy of fonning companies 
or starling associations. These different rates of income over these two-
different kinds of societies have hit very hard the fomuition of new com-
panies. I think if these restrictioDs nre removed. and if all these 
different rates, tliat at present apply to a ie~  nre done away with, 
then more companies win be started, and thus the income of Go"ernment 
also "Will be increased. I hnve eXj>erien('ed a1\ these difficulties myself-
in starting my company. When we start A company. in the .beginning a 
great deal of expenditure has to be incurred in this way and that way, 
for payment of registration fees, and sevCJ';l1 other expenses have to be-
bome by the promoter of the company. So, I think the rates of income-
tax should be the same in all cases, and if vou add the words ""uet 
every e ~  and registered finn" to part .A, ~a  if you omit part B. 
then my object is gained .. Sir, I move., 

'!'he Honourable Sir George Sch1l8\er: Sir, I think my Honourable 
friend is under some misapprehension as to the-WIllY in which the bOrden 
of iJacome-tas falls upon a registered company. To accept his amend. 
meilt would be complet.ely to \i.pset the whole' of the system on whioh 
the ,IndiaD i.DCome-tax is based. There is no hardship of the kind which 
be imagines. In the case of a company, a regiBtered company is taken 
as a unit of Bssessment and the in.eome-tax at • rate of one anna anct 
8ix pies is deducted from the total income of the company before any 
distribution is made Among the shareholders. But the individual sha.re-
holder CaD then recover the income-tax which has been paid. If th. 
individual shAreholder, who receives a dividend from a company, has a 
total income which is below the limit of exemption, he obtains 8 iIotal; 
refund of the tax. If his income is of a. slightly higher level but one ~ 
taxable at the maximum rate, he is entitled to a refund acconling to tha_ 
rate. Therefore, if a registered company is formed by a n1AJJlber of poor' 
people, each of wbom has a total ~e of less than the minimum ~ 
for income-tax, in effect that comp&lly pays DO income-tax at all, and if 
the change which is recommended by my HODourabre friend is i t l~ 
its pOsitiOn would be much WOl'Be than it is under the present law. Sir'; 
1 80 riOt think it is necessary for me to say anything more on the ~ .. 
I: believe, jf I Could have five miDutes talk with my Honourable friend, 
I .~ 1  explain to him the system of ~e ta . and couvince him that 
tile-tua.tionorii'egistered ~e  under· the present. y~te  does. 
iii fact constitute any injustice _ indeecl is the ODly practicable .y te ~ 



JIr. 1'rIII4IIli: The question i.: 

"To Part. I·A of 8CbtidUle I~ to the BiD; .tt:et f.1I.i ~  .DOt. beiiIi a n.t ..... 
tlim err • company', tile ioUowiDg tie 14-. : . 
, ". ,'., ,-.•... and "',.;,,: iid W' 
'aDd n«7 C!OJDpaa1 l'elPater.. ., 

aDd Pari. I.B ~f lkhedDle II to tii~ :Bill ale ~tie .  

The motion wu negatived. 
JIr. AmIr Baa Datt: Sir, I beg to QlOve: 
"In Part. I·A of 8chedale II to the Bill fOr eDtriu (1) IiDd (2) tile folJowiDi --

mb.titllted : 
'(I) ~  the total income i. J_ than RI. 5,000 .  .  • Nil' 

and the fonowin, entrietl be rennmbered accordingly." 

Sir, in moving this amendnient, I have very few warda: to 8&1. The mini· 
mum income that is .assessable in India is Be. 2,000 per 8QDUJD, at the 
present moment· Considering the rise in i~ aud. also CODBidering the 
fact that the income that is at present earned by the pQOr middle. olaaaea 
is (q) low that .they can hardly keep l:ody and soul together on it, it .. 
t1dvisa.ble that their income should not be taxed. The poorer middle classes 
earn not more than Rs. 4,000 or Rs. 5,000 per annum and their income· 
&hould not be taxed by any civilised government, much less by a GOl'enI' 
ment which is alien. Sir, it is only to give relief to that section of the poor 
middle classea who have to live on ;. bare incOme of Ra. 4,000 or Rs. 1>.000 
a year, that I 'sm appealing to the House. People who e8m an incoDle 
which runs up to five or six figures per annum "'ill probably not realise the 
difficulty of that section of the poor middle ClS88 gentry of our cotmiry 
But if they have the heart to understand the diftieulty, they will realise· 
that these poor middle cl888eB have to educate their rhildren and send 
them to good colleges, and also they have to marry their daughters in good' 
families. Now, Sir, unfortunately in this country this income is not eVf:n 
sufficient for giving ordinary food and education to the il~  and when: 
you remember that, under our social oustoms, they have to pay lazge 
dowries, DO le88 than Rs. 15,000 or Rs. 20,000, to get the girls married. 
it is ha.riI1y possible for a Dian of this class, earning Rs. 4,000 or Ra. 5,000, 
per aDnum, to give a decent educatiOn to his boys, or to get B suitable· 
boy fOr biB daughter. If they really know the social conditions under· 
which the poor middle elasaes have to live at the present day, and. if. 
they consider all the circumstances, I think the BOUSe will agree to ~e  

~~ e~t ~ i  stands .in mr, Dam,e. Sir,. the ordinary food and clothing 
'WhIch can ~~. a man, ~t  ~  ~~ to not less t ~  ~. SO or· 
Rs. ~ permomb. ~t tiemg so, an oidinuy farlilly, consISting of eight 
or .ten ~ e  can hardly Iiv«r Oil. ~. 400 or Rs. ~ a mobth. ~it  ~e
are not ~  t ~ e who, as ROOD as they are grown up nnd Rnd ~ ooin. 
fortable berth iii life, ~t theliiselvf4s liepdnited f~ their 'parE'hts ft.IJd from, 
t i~e . . are . ~e ~e~tt. UJi9D e~. I Iiih fi~ l  ~I~ly of the· 
B ~ .  .. 1 ll ~ .~il~ ay~e i.  ~ e e we ~ elie  it t6 ~e  dlityto lnai4 • 
. ~ ~~ . ~. nb' only obi-o,d. piieitu fiiit hlsO our Wid6Wedlditem. 
~a eye!!. tlie soda cd i~ea Biaten. t~ Heinl;. the ('ABe, t t.W tll"t. 
peopl.e ~ ~ally haW! Ittiy Iqiow!edge of th,e ~ lia  eOli itiOii~ uil8er 
~le1i ~ ~  tntadie 01 .... ~ of 'tRia ooUtifl.;. tiave to live wiII G-
~t 601 t ~ Of tUing people '*itJi suell Urian ~ as Rt.· «Jd ~ .. 

noB. 500 • month. ". 
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They have also anotb,eJ: difficulty. I have 'attempted to point out, times 

wit.hout number, in fact I have introduced a Bill which could not be 
passed in this House composed as it is at present, I have pointed out that 
jf they have got any Government promissory notes which bring them 
Rs. 1,000 or Rs. 2,000, those promissory notes are taxed at the maximum 
rate, and then refund is allowed to them if they can prove that their 
income is less. Now, Sir, all these are very difficult processes, and in 
fact it is almost impossible to get a refund from the income-tax office. Ie 
,fact, there was a circular for anticipatory certificates. If a l~ 

. Members, who occupy high positions here, care to inquire about the way 
in which these anticipatory certificates are granted, they will be convinced 
that it is more than useless to have these anticipatory certificatef1. Because 
I know that lawyers earning very small incomes of Rs.800 or Rs. 400 /I. 
month, when they apply for anticipatory certificates for a few thousands of 
rupees worth of Government promissory notes, are denied those certificates 
on the plea that their income is liable to fluctuation. That is the lot, and 
-that is the fate of' the poor middle class gentry. In fact., I can say this 
-without being contradicted, that more than 80 per cent. of the people who 
-are entitled t.o a .refund, do not get the refund, or do not get an opportunity 
of applying for refund. . E'upposing, Sir, there is a widow living in a village 
who has an income from some agricultural sources which is not taxable, 
how can she come and applJ' for the ~  of income. tax deducted from. 
·the interest of Government promissory notes unless she is prepared to 
satisfy the itching palm of the subordinates of the depart·ment? Unless 
llhe does so, she will not be given any refund at all. Even in the CRse 
of Government servants holding thE! position of Deputy Magistrates or 
"Munsifs, they will not care either to get the necessary certificate or to 
apply for the refund, considering all the difficulties they will have to 
'undergo. Or they ma.y be trB.nsferred from, say, Ca.lcutta. to some other 
-place, and it may not be possible for them to apply for the refund from the 
-new station.· I know there are a.t least several instances in which people 
earning Rs. 400 or Rs. 500 or Rs. 800 a. month do not a.pply for refund at 
""8.11. Considering' all these circumstances. I think some relief will come to 
the middle claf1s people if the minimum assessable income is made Rs .. 5,000. 
'I would have gone up even to a. higher figure; but considering tha.t the 
Government is bent upon a. i ~ an income-tax, and considering the poor 
Income of the people of the coontry, I think Rs. 5,000 is flt«icient, at lea.st 
-under the present circmnstances. 

Sir, . I appeal to every member of. this. Roo.se·to consider the reasonable-
:ness of the amendment which I ha.ve put on the .paper. The middle cla98 
.:gentry are the backbone of the country; a.nd if. you do not accept this 
a ~ e t  they will have to &ubmit to the income-tax of course, as they 
·ha.ve submitted to it sO long, a.s they have submitted to the salt tax or to 
,the postal !l'8tes. If a. man is getting Rs, 400 per mensem, you take away 
~ . 40 or Rs. 50 in the sha.pe of income-tax, Re. SO or Rs. 40 in the shape of 
i'08tage stamps and Rs. 40 or Rs. 50 for salt, thus leaving pl'8.cticaIly nothing 
'ior bun. Poor man, he 'complains that he could not purchase any neces, 
-1I&ry thing, because be 1i.&s ,to.,pay so many taxes, and , he' has nothing left 
:with him. That is what J:!.e ·says. Considering all these circumstances, 
"l: think it is very ctilel:tohaveincomes . below Ra. 5,000 .assessed to 
. income-tu. . 
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lIr. It. Ahmed: I would pny the price of the umbella. Drat. 

Irr • .&mar -,til Da": My Honourable friend wants to tu the umbrella. 
I.et him tax it. 

Mr. E. Ahmed: Pay for the umbrella firat. 

Mr. Alnar .ath Butt: I do not know, Sir,' what arguments will 'be 
adduced by the Honourable the Finance Member who will oPp?Be t~ 
amendment. But it appears to me cruel that an amendment lIke t~11  
should be opposed. I think I should not waste the time of the House 
{Mr. K. Ahmed: "Hear, hear".} by sllying llDything, save and except thit: 
I appeal to the generous feelings of the }[embers of this House towards 
the poor of this country, and I appeal to them to accept this amendment. 

Mr. V. V. ,Jogiah: Sir, there is a widespread impression that, when 
'Once a tax is levied in this country that tax is not 'abolished or even reduced, 
whatever might be the promises'made at the time when the tax was im-

e ~ On the other hand, the contrary process of increasing it from 
time to time has been in evidence. This may be said to be true of the 
mcome-tax and also of duties such as those on salt. Income-tax was im· 
posed in the year 1886 to meet, !l deficit of 2 millions sterling. This 
deficit resulted on account of the cost of the frontier defenee; Since then, 
it has not been reduced, though there were prosperous budgets. 

It is said, Sir, that there are two features of this ineome-tax which 
.are, more than others, open to serious objectIon. 

Kr. PreeideDt: Come to the amendment. 

Mr. V. V. 10li&h: I will come to it now, Sir. One is that. the taxable 
minimum is too low, and the other is that t~ method adopted by the 
assessing.staff has the effect of making the tax fall on people who do not 
even earn the taxable minimum. So filr 8S the first grievance is concerned, 
even accepting Income-tax as an inevitable evil which people cannot help 
putting up with, what people want is the raising of the present taxable 
minimum. Once the taxable minimum was at Rs. 500, thereafter it was 
raised to Rs. 1,000, and then to Rs. 2,000. I submit, Sir, thj:l time has 
arrived when the taxable income should be raised at least to Rs. 5,000. 
The minimum was raised to Rs. 2,000 ,years -ago. and since then much water 
has flown under the bridge, and it is time that the minimum should be 
raised. Prices have risen bv three or four times what these were before, 
and the standard of living has also considerably advanced. There is thus 
no doubt that, unless the taxable minimum is mised. people. especiallv the 
middle ol8ss people, will suffer considerably. • 

, In this Qonnection, Sir, I need make no apology for quoting a few 
sentences .from the speech of a European Member, the Honourable 1di'. 
~~e  in the IInperial Legislative Council in the vear 1902. HI! stated 
from his place in the Council in March 1902 as fo11o;s: 
"Incpme-tax. when re-introduced into India in 1886. was imposed to meet a deficit 

of .over ~  milli.on!! sterling. It was then absolutely necessary f.or all. cl&.es to meet 
th,at ,deficit towards what was practically a national defence funcl· in other words 
t.o pay f~  Frontier defence. But, my Lord, the time has arrived ";hen it ill 1lnnecilll: 
~ t.Q taxwlw.t I.might almoeteall the, 'impoverished' class., ·There is n.o doubt. that. 
e. cost ot ~i il  elql8CiaIlY i~ tqwns has very greatly. incnued ,since 1886 aDd the 

~atlVe clerk Wh.o has' fA? ~ai ~  hiinaelf ~  his fainily and' t.o keep' up a ,respectable 
IIpearanee OD a very limited lDcome finds lDoome-tax to press "'poll him in a matmer' 
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tJiat, tel! .¢.'" ~ rfl'd l:i" .. NGtt ~  dof ~...  pleD I ~ . ~L~ .... iil. a ~ ... ber 
of penlQOners and WI OW8 In receipt 0 penBIODS to w om eVeD the 1m I &IIlO1IDt; 
dedUtoted on accolln\ of income-tax tell. more healiily. I would therJore .. meetly 
~. the ~ellt of India to ~e intoCODsideration the lle tt~ of ai~ til. 
lilDJt of the InCODle·t.ax from the preBeDt figure of Ra. 41·10-8 per meDsem or I&y i ~ 6CD 
pe:1' &Iqlum t.9 Ra, JOO pe:1' DlenSl!D!. or I&y Ra. 1,200 per 1UUl1lm. T. loas to Govern· 
~t would be somewhere a'bout. 40 .lakhB of ,np8ea--an &inoot Bearcely noticeable iIt 
tile iuiprovin.g ~~ e . f tile O t~y. I believe it to be ~ feetl  tne that u\i", 
emploYJMII with lumted. lDCODle8 experience .. much di&:lllty In malting both end. med 
u do the unfortunate people ill England, who &lao lIIl1fer from the _e thing." 

It was also stated during the cOUl'8e of that debate that the taxable income-
in England at the time was £160, which, according to tho pre-

S P.II. sent calcu'ation, comes to about Rs. 2,133. '!'hat is, in fact,. 
the taxable minimum ~ i  at present exists in this country, being a 
little less, "is.. Rs. 2,000. Sir, India is well known for its poverty, and' 
compared to it England is undoubtedly by far the much. richer, and yet the 
taxable minimwn in both countries is the same. This, 1 submit, Sir, is 
quite unjust. Another matter for remark is that an Indian who has aD, 
income per month of Re. 175, that is, the taxable minimum, has generally 
dependent on him a large family in which the bread winners are few. 
He has to feed the members of the family, their wives and children. 
provide them with a house to live in, and meet an sorts of charges such as 
those for marriages, .hradh., ancJ such other inevitable expenses. One 
may call this irriprovident; one may "ay that a1l this should be l a ~e  

but we have to t.ake soeiety as we nnd it. Society must be taken as it. 
is with a"l its faults. In these Cll'CUID8tanceS, I submit, Sir,that expedi. 
ency, urgency, justice, knd generosity, alike, require toot the taxable mini· 
nium should be raised. With these Words, Sir, I support the amendment. 
"1"IIe .CJDOIIII&ble Sir ..... 1kIl ... : Sir, it is possible to make out ", 

convincing case against almost any tax. We have listened here 
to -very eloquent pleas from my two Honourable friends who have jus1i 
SpOken on behalf of t.he very poor. I confess I was somewhat surprised 
to find them pleading with almost equal heat, the cause of the middle 
olasses. I listened to the argillDE:nts in favour of the vt'IJ1' poor with m.m 
gieiiter sympathy than t.() the argUments which they have just advanced., 
I regret. Sir, that I must oppose this motion on the gro1Dld that it is im-
piacticable. The net Io&s to the Government, if the inoome.-tax laws' 
'Were amended hi this way, would be 141 laklis of rupees per aimuin. I 
do not tbini that any case lias been made out for this relief. The Taxa. 
tion Inquiry Committee  examined the mstter and reported tlrat., on the 
whole, it would be best to stick to the existing limite. If we compare thia 
~~~ y.  ~~  t. ~ . ~t~e~ i  .• E l~ . for e ~ le t ~ ~it of 
~ ~~  IS lorer t ~  ~t.~ ,!Do .I ~lIl  .,If we, ~e ,the ~ e~  numbersa;nd 
C9Ihpare the level of ~tl  as It ta~ . ~ay I~  effective ~e e.I it  
the level at which it~~1. ~~ f ~~ y ~a . ago, ,wennd ttuit,whlle ,lD l~ 
the limit was Rs. 1,000 It staMs f.&iay a1 Rs. 2,obb. On the b8S18 ot tHe 
~ ~  l.i fl~~e  .t ~ ~~~~  !U:e .. a~ t th,-e. atUne. e e~ e I do, ~t 
think, a ~ from the ~ a ya e t  which, as I say. c!'D be ~ ~ 
against. ~  any' ,tax, ~e e ~ any ~al arguments a 1~t thia parti-
irolai' fotnl of ttilltiOn, Add bllvi!1g. regara to the very 18l'ge 8Uin of moue,., 
lifl.t !ill t.:k ,ffifHt.li.l1 fi 1jxUtiftlhi, th1 e e ~ii  " So hign i level, I mdft 
~ t ~ ~iif on ~ tf ~ e e~. 



'JIr. PnII4tat: The question is: 

~a  ~ .. A .~~ ~ ~le p t ~. ~i11 .~~ ~ (1) aacI Jl)tbe f~~ ':'l'. 

'(1). ~ .~ ~ il lO . ~ 1,-than Jra. 5.QOO. . Nil' 

~~ ~e f~  ~ i. be ~ e e  accorcljnJ1y." 

. The ~ti  was negatived. 

Xl. MaJdlw 8iDP: Sir, I beg to move: 
"In Part. lof Schedule 11 to the Bill the folldWiq·be adMd·to ..., A Cl)l' 
'But in cue of • joint IlillCiu family .. ben the to&al income is leu ... 

Be. 4,IPJ •  •  • Nil' . 

..and consequential _dmenta .be made in A (2)." 

,Sir, since 1927 I have been moving a ~ a~ ~e lt ever, year; _ 
I am glad to noticethut public opinion is .eomiJig· 'iOuu.d to my i~ . . I 
.hope, Sir; this time r shall cQDvince the House that my ameudment is a 
very reasonable one. I wouId submit, Sir, th8.t in the first place, it JPl&y 
seem that I want more favourable treatment to be meted out to ~ Hiiulu 
lamily than Ii<> othel' individuals in the country. I would have been very 
;:lad Sir, if the 'amendment moved by my !Honourable friend Paa.dit 
'Thakur Das Bhargava had been carried; but unfortUll&tely that was oppaeed. 
I do not want 'any 6peciaJ treatment for the Hindu Joint family, but I 
want that H.inclus lihould be treated like oJ.her individuals in the count.ry. 
If a Muhammadan or a Christian pays an Tncome-tax sUuply in his iudivi-
·dual capacity, why then in the same way should not the individual mem-
.hers of the joint Hindu family be taxed? The joint Hindu 1amily. 88 sUch, 
1 ~ l  not be made 8 unit for the sake of taxation. It WIiS pointed out 
.that it seems to be necessary thut Rn amendment of the Income·tax Act 
should be made on that score, and that was the chief reason why the 
.amendment of my friend, PlI.ndit Bhaqjava, W88 not acoepted. Till such 
time 'as an amendment is brought forward by the Honourable the Law 
Member, I hope, Sir., this .amendment of mine will. be carried. My 
reRsons for proposing it nre that a Hindu joint family sbouldeonsist 'of at 
!C8st 2 members, otherwille it will not be a joint Hindu family at alL Let 
·us suppose that a Hindu joint family consists of only two members, then 
the iI¥lome of an individtml member comes to onl\" Re. 2,000. In t.hat 
~a e we shall be taxing practically an individual member who has an in· 
·come of RH. 2,000. If the joint Hindu family consists of more'than 2 
members, even then. Sir, they wiU be taxed on a much leRser income than 
Rs. 2,000 each. So it. is not in 3ny way '8 favour that is sought: onder 
this amendment for the Hindu joint family. Rat-her I have put the case 
'9n a very reasonable ground, considering that the joint Hindu family 
~ i t  only of 2 members. I would submit, Sir, that by carrying this 
~e e t  ~ e shall'be giving some relief to the members of a joint. 
Hindu family, because as the matter stands today, the .lowest income of a 
joint Hindu family, i e ~ti e of the fact' of how JQ.Rny members there 
.~ in the flUllily. which is.taxed is Rs.2,OOO. We 6nd. Sir, that in the 
-aue of HindoWi also there is a differential treatIDeat meted out to the 
lIindu joint family. You,1mow, Sir, that the DayGbdghG school of mndu 
'law does not reoogn.ise .the joiQ.t family'. In ~e same :way the custom-
~ y l~  of the ~ i a  .does nGt reoop.iS6 the ~t family. It is o.q17 
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'the joint family recognised by the Mitak.hal·a law that is penalised by 
the Income-tax Act. The reasonableness. {)f ·tbis. argument., .• Sir,baa.been 
practically acCepted in the case of Super-tax· and the G6verDDlent hay. 
been forced to raise the ~ e to Rs. 75,000 for taxation pUl'pOBes in the 
case of. a joint Hindu family. I submit, therefore Sir, that in the case of 
a Joint Hindu family, no such family should be taxed unless the joint i ~ 

come is more than Us. 4,000 u year. With these words, Sir, I move t.he 
amendment. . 

PuulU ftahr Baa Blu.flava: Sir, when I moved my amendment las1; 
time, I. received a shower of sympathy from the various gentlemen who 
spoke; and the Honourable the Law Member was pleased to ~a.y that he 
was sympathetic towards this ·amendment; but as the amendment was not. 
incorporated in any Bill he was unable to support it. In fact I perceived 
f ~e moment I saw the Finance Bill in the first ye·ar of this Assembly. 
that. as a matter of foot. the !Hindu joint family was penalised 'and qUite 
nnreasonably so. From that time. Sir. I have been making an attempt 
to bring this matter before the Assembly, and last time when this question 
was being, mooted, it was sU!fgested that an amendment by way of a EiU 
would be bett.er. I sent in a Bill also which proceeded on the lines on 
which this amendment has proceeded. nut unfortunately that Bill was 
not e ei~  favourably bv the Government, and the Government did not 
accord their sanction ~ the Bill. I am glad, howeTer, that the ~ 
~ le the Law Member. on the"ast occasion, gave an undertaking that, if 
the Bill eame from B more responsible quarter, that is, from the 1H0nourabie 
Mr. Javakar, then he would receive t.he Bill favourably. I have not the 
least doubt that Mr. JayaJrar will certainly put his name on the Bill which 
I sent and that the Government will then be pleased to '&Ccord their sanc-
tion to it in due course ..... 

ft. lloaourable Sir BrojeDdra ~te  (Law Member): Sir, I gave no 
undertaking. 

PaDdit Thakur Du Bhargava: If I am mistaken, Sir, in saying tbat 
an assurance was given, tben my case becomes all the stronger. It means 
that, when an amendment of this characte'f is brought up before this 
HOUHe, the Honourable Member rises nnd says thllt, if it cl)mes in the 
shape of a Eill, it is very likely to be accepted, but 8S soon 8S a ~ill is 
sent, then the Bill, is not accepted. From that it follows that we have 
got no means whereby we can ventilate this grievance; and therefore it 
becomes the greater dut.y for this House to i ~  the question in Ii more 
favourable way. 

Now, Sir, I would have been very glad if the Honourable the Law Mem-
ber, or any Member of the Government, had tried to meet ~ i  case which 
was put; forward ,in the House. On the contrary, Sit", it was said that 
the civil aspect of this e ~i  W'aS viewed with sympathy. From 
that I concluded that the reasons which we advanced for the acceptance 
of the amendment were accepted by the Government Benches. I do not 
want to review all those reasons &gain. but I would say that this amend-
ment is not; the right . remedy for the disease; it is in the nature of a. 
palliative; we want and we insist that the Hindu undivided family, 88 
SUCD, should not be penalised or taxed. We want that every ~  .... 
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·The I ~ 1Ir. I. Orerar (Home Member): . Is thiI'relevUlt to· 
the motion before the Houle? 

P.aD4ft !'b&kar Du BlIaqa ... : I have not been able' to catch' wb.t feU: 
from the Honourable the Hom6 Member. ..., 

:Kr. PnIldeD': The Honourable Member is tallriilg· 800ut what'·he· 
would ]ike to hu,'c and not what he wants by this amendment. ' 

PUldl' Thakar Du BlaarIaft: I was simply submitting, Sir, that thitJ,. 
amendment is 0. palliative and it was in connection with that that I sub-
mitted that the remedy lay somewhere else. But, Sir, if the :real remedy, 
cannot be had, it is no reason why we should not have the palliative: 
This amendment. only says that no Hindu undivided family .~  be. 
taxed unless the fllmilv has an income of at least Re. 4,000. As has beea 
just pointed out, there can be no Hindu undivided family unless it 'has at 
laast two members; therefore it follows that if we accept this a e e t~ 
the position of every individual lHindu is only ~ t down to the level of' 
every Muhammadan or Christian. If 'the members are more in number, 
still the unequol treatUlent in this matter remains. 1'his partioulal' Jlmend-
ment has got the merit of asking for the minimum; and if it is not accepted;. 
then the injustice that I have been talking of on the last oco&sion ~ill be-
perpetuated. The olerit of this amendment, Sir, has been recognised in: 
the other provisions of the Finance Bill, i.e., in the provisions relating to· 
the super-tax. If this theory of an individual being equal to an undivid-
ed Hindu family it! correct, I want to know what justification there is for 
making. n distinction between them in the matter of super-ta.x; and if 
that distinction is justifiable, what justific&tion is tht:re for not allowing 
that very distinction in the case of the pooret".Hindu undivideclflllnily1 In 
the case of those liable to super-ta.x, though more tax is collected, still-
they can bear it. LUt in the case of the ordiD8I'Y Hindu undivided family, 
the incidence of taxation becomes unbearable. A moment before, we had 
3n amendment to the effect that the taxable minimum be increasecI to-
Rs. 5,000, and I was rather amused at the manner in which that amend-
mfmt waa pressed before this House. As a matter of fact, Sir, if an un-
divided Hindu family consists of five members, it follows that the pel'8Oll' 
who earns Rs. 35 a month is taxed. I submit that, if the Finance BUl,. 
in its present shape, is allowed to be passed, this Bill Will be opposed to· 
all justice. because, as has been just pointed out bv the HODOUt'able the-
}'inaDCP Member, the taxable minimUm fOr Indians "is RH. 2,000, where-. 
in the CRse of a joint Hindu family, it is this Rs. 2,000 divided by the· 
number of members composing that family. (A.n Honourable Member:: 
"Hear, hear".) 

Similarly, Sir, I would submit that, in this country, unless vou have· 
if. i~y of taxation, yo';! cannot say that y~  'are ~ ~  ,the right thing. 
If, 10 this matter of taxatIon, you have got dIfferentiation, I do DOt know 
in what other matter you will be able to secure equality to any person. We 
have heard so much about the rights of minorities and others who feet 
that the majority comnmnities "ill tyrannise over them. Now wbat about 
the majority oommunity in this matter, especially the Hindu majorit-y 
which consists of 24· crores of people who are suffering under an inferiority 
complex? W.hat is the reason for taxing them, at ' a 'rate which is not 
taxable in the case of peopJe other than· Hindus? The reason is oDq 
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:tbat the Hindus are dismganised, that the Hindus do not aaaert them· 
"vea. I feel, &ir, .a~ the ~ .. tax or ~~ .it.a~ ~ t~ l . not ~e mnre 
· h&teful or invidious tlian ihls tax; . i~ 'HlgtiiJl'tne Hii{(fu '16m?' fikl!i,'y 
8S a thing which should not exist. The indirect result of this tax is that 

i~~  fi~l ~~~ ~ l ~i  i~ i~~ 1i  ~. liti at~~ ~ ~  in 
u 8mllMJB as a res .11 ~ ~ Vl~. tinction. 

I t . ef~ sub!Ilit, ~i . tb!"t ~ i  ~le . ~~ t .  ~f ~~.~  ~l  aaaU 
Blackett spoke on the last oce&SlOn, shotiS be" e'tlmmsted. We dO"-ot 
· want that the Hindus should have two ~e . one as an individual and 
:the'otlier as' a member of an undivided Hindu family. There should be oilly 
one ch8l"llcter and these feudal types of taXation should be eliminated and 
the more civilised type should be accepted, that is, the individual 8S the 
basis of taxation'&t1d not the undivided Hindu family. In no other sphere 
· of life is the ~  joint family reCognised 8S a unit; it cannot sue and it 
· cannot be sued; and in other M8tters it is not recognised as a unit. There 
were times when clans and communities and castes or families were regard. 
·ed as units and the v were fined as unit.s; but now it cannot be said that 
they are so regarded; and they should not be 80 penalised. Under these 
circumstances I would submit, Sir. th'St it is not true to say that it is only 
in respect of Mitakshara families that there is this distinction, As" 
matter of fact every undivided Hindu family, l:e it under the Mitak.ha,n. 
· or the Da.yabagha system, is taxed alike, and in spite of the fact thRt a 
.J;lindu carries within himself the keys of separation of the family, still the 
fIi.mily is taxed.. and in a manner which is not justifiable. I therefore 
· ~ t this amendment. . 

'.ftIe BcmouabIe Sir aeoqe ~  Sir, this question of the system 
· of taxing a Hindu undivided family has already been debated at some 
length in the course of the last few days. I therefore do not wish to 
enter at length into all the arguments that have been advanced. But" there 
are two points on which I wish to touch, Sir. One is a: question relating 
to a point of order. The last speaker dealt with some remarks which fell 
from my Honourable colleague the Law Member, comparing the position if 
a proposal of this kind had come forward in the fonn of a separate Bill, with 
the position when it comes before us as an amendment to the Finance Bill. 
Sir, on the occasion of a previous debate, when this House was, for.the 
time being, unfortunately deprived of your presence, a point of order was 
raised from the Government Benches' 88 to a preceding amendment, 
which dealt with something analogous to this,-an alteration of the system 
of &e6essment for taxation, and the point was made that a question of that 
"kind could not be dealt with on an amendment to the Finance Bill on the 
ground that it was a question, not of altering the rates of taxation, but of 
altering the system of assessment. When I spoke on that matter, Sir, I 
said that the Government would not wish to burk discussion on & matter 
which was of interest' to the House merely on a technical ground, but I did 
submit that in cases of taxation, it was. inappropriate that they should be 
raised as amendments to the Finance Bill. I ventured to point out, Sir, 
that the sort of discussion which was possible in connection with the Finance 
Eill did not give a 1 O ~ opportunity to stu,dy intricate qUMtions of taxa.-
tion. I CQlDpared the ~ e which ~ a.vailable i~ the ease of a Bill, 
where it is possible to have a Select Committee, and to conduct an elabo-
'Tate departmental inquiry, and to circulate & Report of a Select Committee 



lor opinion outside. 1 think we have had Iln example in thecaae of the 
amendments dealing with the present Schedule of the dangers of at.tempt-
ing to legislate about taxatiGll in the form of amendments to the Finance 
Bill. One of the amendments proposed wm:that the members ~  .. Hindu 
undivided family' should be lUlRessed separately. I believe, Sir. thaUf that 
amendment hOO been pa.sied, the effect of that. am.eDdment,eombiDed with 
the effect of section Iii (1) of the Indian Income-tax Act, would ha¥e been 
to exempt aU Hinciu members of an undivided famiJy from ail inCO'me-tax 
of any kind. At least it would have created a very diffieult ease f01' inter-
pret,stion by the Courts. I merely mention tbifl.B8 reinfomiug my argu-
ment that there is R dangC1' in what I might, without wishing to be 4eroga-
'tory in any way, describe 8S am,t-eur legislation on matters of taxation. 

Then, Sir, on the question of the merits of tbe O8se, I feel we must 
recognise. on this side. that in a ~  undivided famUy, we al'8 dealing 
with a social unit of Q ~ e ial nature, and that it is a unit w'hieh is difti.. 
cult to fit into the present system of taxation: Aftet very Clll'eful COD8idera-
tion a system had been adopt-ed for fitting it mto the'income-t.x pro'risiona. 
I do not think anyone on this· side would deny that that system works 
out on occasionS! in an anomalous fashioo, but I GO DOt think. that the 
justice is all on one side, or ra.ther that the' complaint lies in·all cases 
Oli one side. We always have examples quoted of a Hindu undivided family 
as though it consif'lted of fow: or five ea i e ~  whose salaries are 
all hqnped together and therefore become liable tc. tuation to whioh they 
would otherwise not have been liable. But it must very often happen 
that 'a Hindu undivided family takes the fonn of a famQywith one bread 
winner a. ~ 8 number of dependlloDts. That would be enctty the same 88 
1l.,Muhammadan f8tni1y.. and. there is no reason, as lar 88 I can see. why. 
in that case, the .limit of exemption from income-tax should be higher than 
in the case of 'other fami1ies. I quite admit; t1Ja,t cases of injustice may 
arise. where there .... e, as r say, two or three bread winners working 
independently, ~e incomes, according to the fawnow, have to be added 
together for the ~e  ·of 8S8essment. From my own short acquaintance 
with the f\Object; I should say that the present' ayt=l6em rather tends to give 
Rn undue relief to the richer families and to fall very often in an-unfair 
way on the poorer lamiliefl.. I do not think that. the 188t word has been 
!laid on this subject, and it is quite possible that, when the queation of a 
general revision' of ~e income-tax law OODles up. this question of dealing 
with a Hindu' undivided family will be a .. question which might appro-
priately be considered. But I do submit, Sil', that it raises very compli. 
cated issues which <l8IlMt be propel'ly deait with in the sari of debate whicli 
is p08'!ible on an amendment to the Finance Bill. The preMot amend-
ment ill one which seeb to raise the limit of exemption from income.tax to 
RI'. 4,000. The etlect of that. I am told. a(,cording to our calculations. 
would be a loss to the Government of just under RR. 18 lakhs a year. It 
is not a very I ~e sum. hut it is a. sum ",biob we eannGt' ... rd to lose 
just at the moment. Therefore, Sir, on these gJ01lllda ,J e ~t t.o ~  tha. 
I must oppo!l'e fhi" Amendment at tbe preSent sta.ge. .  . 

• E. PrealdeD\,: The e ti~  is: 

"Tn Part T of 8<-hpdule II to the Bill the following be added to entry A (1) : 

'Rut in case of It joint Hindu family whpn fhl' tobl income is' I .. ~a  
, ,RIl. 4,000 ." .' Nil' 
lind l Il ~tial lIIIlenliments hi! mad!' ill A (2). ',' 
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The AB e ~ divided: 
AYES-J6. 

Acharya, Mr. M.. K. 
Bharpva, Pandit "nlakur Du. 
Chunder, Mr. N. C. 
Du, Mr. B. 
Du, Pandit NilabDtba. 
Du'*'. Mr. A.mar Hath. 
Dutta, Mr. Srish Olandr .. 
Farookhi, Mr. Abdul Lat.if Saheb. 
. Gulab Singh, Bardar. 
Haji, Mr. Sarabhai N .. "hand. 
llwar SaTan, MlIDIIhi. 

J6tra., Mr. B. O. 
Moonje, Dr. B. S. 
Mubtar Bmp, Kr. 
Martua &bah Bahadur, Maulvi 
Sayyid. 

Naida, Mr. B. P. 
Nehru, Pandit JIotiJal. 
Neogy, Mr. K. C . 
Phookan, Srijat T. R. 
Rang Behari LaI, Lata. 
Roy, Mr. B. C. 

Iyengar Mr. A. BanpaWAIIU. 
Iyengar; Mr. S. SriDiv .... 
Jayabr, Mr. M. R. 

Sarfaru Hu_in Khan, Khan nahadur. 
, Singh, Kumar Bananjaya. 

Jogiab, Mr. V. V. 
Ke1brb!; N. C. 
Labiri dhnry, Mr. D. K. 
Lalchand Navalrai. Mr. 
Kalaviya, Palfdit. Madan Ifohan. 

Abdoola Barocm, Haji. 
NOE8-63. 

Abdul Aziz, Kium Babadar MiaD. 
Ahmed, Mr. K. 
Alennder, Mr. William. 
.AlIiaon, Mr. F. W. 
ADwar·ul-Azim, Mr. 
Ashrafaddin Ahmed, Khan Bahadar 
Nawabzada Sayid. 

Bajpai, Mr. G. S. 
Dower, Mr. E. H. M. 
Bray. Sir Denys. 
Chalmers, Mr. T. A. 
Chatterjee, the Bevd. J. 0. 
Coatman, Mr. J. 
Cocke, Sir Hugh. 
Ootpave, Mr. W. A. 
Crawford, Colonel J. D. 
Crerar, The Honourable Mr. J. 
Dalal, 8ardar Sir Domanji. 
French, Mr. J. 'C. 
Ghumavi, Mr. A. H. 
Gidney, Lieut.·Colonel B. A. J. 
Hin Singh, Brar, Sardar Babadar, 
Honorary Captain. 

Jowahir Singh, Sardar Babadar 
Sardar. 

Keane. Mr. )I. 
x.u, lfr. S. 
Lindaay, Sir Darcy. 
. Miin, '!'be Honoarable SiT Bhapendra 

NaDi. 

The motion. was negatived. 

Kr. Kuldliar SlDgb.: I beg to move: 

Singh, Mr. Gaya Pruad. 
Singh, Mr. Narayan Praad. 
Singh, Mr Ram N anyan. 
Sinha, Kumar Ganganand. 
Sinha, Mr. i e a~ Pl'Uld. . 

Kitter, The Honourable Sir 
Brojendra. 

Mohammad Ismail nUl. HajJ 
Chaadbnry. 

Muhammad Nawu Khan, Bardar . 
Mukharji, Rei Bahadur A. K 
Mukherjee, Mr. S. C. 
Rabimtulla, Mr. Fual Ibrahim. 
Rainy, The Boaoarabl. Sir Gecq •. 
Rajah, D.o Babadar M. C. 
Rajan lIMhah Shah, Khan Babadur 
Makbdum Syed. 

D.o, Mr. V. Panduranp;a. 
Ran. Mr. H. Shankar. 
Bau. Mr. P. R. 
Rogers, Mr. P. G. 
Rov. Mr. K. C. 
8cbuter. 'l1Ie Honourab'. BiT George. 
Shah Nawu, Mian Mohammad. 
Bhillidy. Mr. J. A. 
8implOll, Sir Junea. 
Rinwh. Rai 'R"bA"ur S. N. 
Stevenson, 1Ir. H. L. 
Suhnward!v. Dr. A. 
8vkl'lS, Mr. E. F. 
Webb. Mr. 11. 
Yakub, Maulvi 1Iuhammael. 
Yamin Khan. Mr. 1Iahammad 
Yonnjl. 1Ir. O. Y. 

"Tn Part I of Schedule II to the Bill the following he added to ent.TY A (1l: 

'But· in case of a joint Hindu family whm the total incoml' i. leu than 
Re. 3.000 .  •  . Nil. ' 

and consequential. amendment.. be made in A (2)." 

t do not want to make A .peeeh on this occasion because the argumt'nte 
thnt T hAVE' put. forward 8oI'e practically thE' IIAme ill this naRe ... lflo, 



Mr. K • .&limed: Then what is the use? 

JIr. JJ1IIdL&Ir 8111.P.: Th6 use is quite cleur. If you. are taxe6.:awl if 
yuu are a poor Hindu family you will know what it means. The ~  
able the Finance Member hll8 admitted that the Income·tax Act, as It 
stunds today, hits hard the poor Hindu familie., and I would submit 
that, when I ha.ve reduced the limit from RIO. 4,000 ,to Rs. 3,000, he will 
agree with me and support tGe amendment. With these words I move my 
amendment. 

the Koaoarable SIr Gecqe' SCIuIIter: I do not think it is necessary to 
repeat t4e arguments which I have already advanced. The 1088 in case 
this amendment be accepted would also be a substantial one, ~ely  jus-t 
under Rs. 10 lakhs, Bnd until the whole question has been much more 
carefully reviewed, I find it necessary to oppose any such amendment. 

JIr. Pre81dent: The questi6n is: 

"In Part I of Schedule II to the Bill the following be added to entry A (1) : 

'But in case of a joint Hindu family when the total inoome 15 1_ than 
RH. 3,000 .  .  . Nil.' 

and consequential amendments he made in A (2)." 

The motion was negatived. 

1Ir. Pnlidat: The question ill: 

"Tbat Schedule II to the Bill .t.and part of the Bill," 

'rhe motion was adoptoo. 

Olause 1 was added to the Bill. 

The Tit·le and Preamble were added to the Hill. 

l ~ A E }<'HOM H. K THE VICEUOY AND GOVEUNOU GENEnAL. 

Mr. PreIkIent: I have received the following communication from His 
Excellency the Viceroy and Governor General of India. 

(The message was received by the Anembly standing.) 

"/ft ~ e 01 eAe prot"""" 01 ,u6-1,e1w.. (1) 01 aect;Oft S7B 01 1M ~e ...t 

of /",lia Ad, I, Btl_rtl Fr,tMric1c l.Midk" Bar .... IrtDifl, flo ~  to CAe Legi.. 
lufit,C A',em.bly tlot it do f1II'I' tA,-Bill to ~ tIt'-du" Oft atilt _ufactvnd iw. or 
importr.,l by lantl into, certaift ,.n. of Britillit. Iftdia, to ~ ..-i_tII. ratu 01 flHMg' 
tl1tdu tlw 17IIltma POll Ofic- Act, 18118, ~ to _'lid lle IruIitm ~ Ourre-r 
."ct, 1928 tu fi,z 1'att;I 01 'incOIM·ta;, fIfUl to r_ e ~ i"'flOTt aM ea t.~ dutw, 011 
flwtOT .pirit, ill .A. for. A,reto .nfledd. 

(S.I.) 'IRWIN, 

Vic,TO¥ ~ G01I'ntor G,.sral. " 

I neecillOt read the whole text of the reQODUneJlded Bill, but it is word 
for word the' same 88 it was originaliy introauced. 



THE INDIAN }'lNANCE BILL-oontd. i 

~ .. MIDbl. Sir Gtorp 8ch1ll\ar: !:Jir, I move tbM'm elAUtfe'g' of'the 
BiH .... 

Mr. S. 8riaivaa. lJeacar (Madras City : Non-I\luhammadan Urban): 
Sir. on a point. of order. I wish to draw your attention to Rule 86B of 
the Manual of Businesa, printed on page 48. Clause (8) says: 

.. Where during the passage of & Bill in either Chamber t.he Governor General 
makes a recommendation in ~t thenof, and IlI.lY clauae of the Bill hal ~l ~ 
to, ar .y ameadDMmt b.. bNn made, in II fonri intlClllBiatent wit'b 0 the form reeom.· 
mendad. tbe IMJIIber in chaqe of the Bill may move any a e l ~ which, if accepted, 
would brilll the BiU into thci fOl'Dl recommended." 

Mr. President, this rule is perfectly intra vires. Therefore I do not raise 
any question on that, but on the interpretation of clause (8) of Rule 86B. 
I submit the recommendation must be previous to the amendment whiob 
is sought to be moved. There must be a recommended ~ill or a recom-
mended provision, and ait.erwards, when the Assembly ,has not agreed to 
it, or passed it in a form not consistent with t.he recommendation, then the 
Member in charge of the Bill may move an amendment which, if accepted, 
would bring the Bill into the fonn recommended. The present cue is 
not covered, Mr. President, by any rule, and I submit that if you, without 
fuJ1Wing the requirements of section 67B of the atatute, ;introduce a 
recommendation here, then you could do so only before the AsaembJf had 
expresSed its opinion upon the matter. Now, there was no recommenda-
tion in the first instance and therefore wbat Sir George Schuster is seek-
ing to move is an amendment to the Bill which can only be moved by 
him if there was an anterior recommendation and amendment thereon by 
. the Assembly inconsistent, with it. That, I submit, is perfectly obvious on 
the face t·l it. The clause says :-o"makes a recommendation in respect 
thereof, and any clause of the Bill has been agreed to, or Rny amendment 
has been made ", (that is the amendment that has been made by the 
Assembly from Rs. 1-4.0 to Re. 1) .. in a. fonn inconsistent with the fonn 
reoornmended ". Therefore the fonn recommended must be 
anterior t-o the amendment ",hich W8S made by the Assembly. 
Now, at the time the Assembly W88 seized of the Bill and 
made an amendment, there was no . recommenda.tion. Therefore 1 sub-
mit, this parlicuiaT rule, which is the only rule which is claimed to justify 
-the procedure, cannot really apply. Of course I am not here to advise 
the Honourable the Fin&ZlCe Member. There is another procedure under 
the statute. That is that. the Bill can go to the Council of Stat& as recom-
mended and come back here as recommended. That is a diBerent pro-
cedure. The procedure under Rule86B can only ta.ke place where, in the 
first mstance. there is a recommendation, and that recommendation haa 
been eet at naught by the Asaembly. -or an amendment has been accepted 
inconaietent with that, and thereupon the Member in charge of the Bill 
moves an amendment. There is also another point of order which I would 
raiP'e. This point which I raise was not raised on the last occasion in 1915. 
The pomt is this. Section 67 A really deals with financial proposals both 
&8 to revenue and as to expenditure. Section 67B deals with Bills other 
than Bills dealing with· financial proposals. In the case of financial pro-
posals. whether it is by way 0 of ay~ and means or et ~  it is. by WIi! 

(!U! :) 



of expenditure, I submit, there ca.onot be any ~ e  thiag .~ e ~
tion. That is my submission. 'nw reason is this that sectioo 67B deals 
generally with aU BiBs, and section 67A deals with budget provisions in 
tho· Finance Bill. It is merely ~ e e taI and implements tJae budget 
provisions. Therefore I submit, generalia .pecialibu. rum derogant-. ~ 
07A is a self-contained thing. It is a code in itself. It deals with all t.he 
financia.J proposals, one way or the other, and you cannot take advantage 
of a general provil>ion like .67B, which aPflies to all poasib1e Bills, for'a 
Bill for wbich an express and specific provISion has been made by Parlia-
ment in .section 67B. These are the two re88Oll11 why I object to the 
motion which has been made. 

fte Bonoarable Sir BroJeDCIra IIltler: Sir, two objections have been 
raised. I shall deal with the second fint. Section 67A of the Govera-
ment of India Act deals with the budget. The tint clause is: 

"The estimat.ci annual expenditure 8IId reYeaae of the OoYemor G-ral m CoaDeiI 
sball be laid in the form gf a lltatement before both chambers of tIae IadiaD ..... tare 
in each year" 

and then detailed provisions are made in the subsequent clauses. Theze-
fore that deals with the estimat(,d annual expenditure and revenue. The 
Finance Bill is not the efitimuted annua:l expenditure and revenue. 

Mr. S. 811i1dna lJea.pr: It is revenue. 

'IIle KCIIlO1ftb1e SIr BIojeDdla 1IlUer: It is not the estimated annual 
expenditure and revenue. 

Mr. A ........ UDl IJ...-(Tanjore cum Trichinopoly: Non-MuhAm-
madan Rural): Revenue certainly. 

fte IIoaoarable SIr ~ MiUer: 1 am. not k) be cl"088-examined. 1 
am making my submission to the Chair. I ~l not addressing the HoWIe. My 
submission is this-that section 67 A has no bearing whatsoever on the pre-
sent amendm.ent. Now, with regard to the other objection, it is equally 
frivolous. The object of Legislative Rule 36B(8) is this. The Member in 
charge of the Bill may move any amendment, for the purpose of briujiug 
the Bill into the recommended fonn. flll~t is th.e right of the Member in 
chQJfge of the Bill. Now, two conditions have got to be satisfied before he 
can exercise the right and those two conditions are contained in the earlier 
part of the clause. PiNt, where during the passage of 11 Bill in either 
Chambel" the Governor General makes a recommendation ia ea e ~ thereof. 
This condition has been satisfied, because t.he Govemor General has made 
a recommendation. The next is: 

"and any clause of the Bill has been agreed to. or any amendment has been made, 
in a form inconsistent with the form recommended." 

Now, in the present instance, an amendment t.o the Bill halt been mMe 
which is inconsistent with the recommended fonn. Tha. being so, my sub .. 
mission is t,hat both the conditions have been fulfilled, which entitle the 
Member in charge of the Bill to move his a e ~t. Therefore. the 
amendment is in order. . 

lIr. A. BaquwUDlIJ .... : Sir, I am surprised that the Law ~ e  
should consider an objection on a matter of ·.rus extraoliinarv ktnd friw-
lous. I am very BOn'Y that he should have thought 80 m respect of a malter 
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[Mr. A. Bang_aw_ Iyengar.] 
in which the fundament.al rights of this Legisiuturo have been sought to 
be taken Ilway by this extraordinary and unhea.rd of procedure. The ·Hon· 
ourable the Law Member has said that the two conditions of the rule have 
been satisfied. I would ask you, Sir, to read the section 8S it stands. 
Clause (8) of Section 119 says: 

• 'Where during \be pellll&i1l of a Bill in either Chambtor the Governor General makes 
a recommeadation in rellpeCt thereof. .  . ." 

l'haf is the first thing t-o happen. And subsequent to it: 

"ADd any cla1Jlle of the Bill has been agreed to, ur any amendment baa been 
made ••.• " .. 

1'haA; is something· which We have done. Subsequent to thut rocommenda· 
tion, we should have amended the Bill in a form inconsistent with the form 
recommended. That is the t~ that should have happened before the 
Honourahle Member told us of his intention to move that it should be reo 
stored in a form consistent with the recommendat.ion. 

Sir, it is not seen why this strange interpretation of the rule should be 
put by the Government. The Govemment have, in respect of this matter, 
on a similar occasion, moved the other House, got the duty restored, and 
have asked us to approve of. the decision of. the C-ounoil of. State. For instanoe, 
in 1923. when the Govemment found that the increased salt duty was 
rejected by this House, they went t-o the other House, had the duty re-
st-ored, and when it CaIIW back. it was put before us by means of a motion. 
That would be the occasion when a recommendation could be lawfully 
made in accordance with this rule. and when it was made, this Bouse 
rejected it. and thereafter the certification procedure was applied. Simi-
larlv in 1927. when we reduced the salt duty from Rs. 1-4 to Re. 1, and 
the'.Council of StRte rest.ored it,. the Governm. General thought it unneces-
sary to make any recommtlndation. But 80 far as the rule goes. it seems 
to be perfectly clear that at this stage the Honourable the Finance 'Member 
is not right to move that the amendment which we made be brought up 
again by means of a motion at this stege, by reason of the fact that the 
recommendation is subsequent to the time when we considered the original 
motion, and that therefore we may not do it. It ia making the whole 
thing 80 thoroughly ridiculous t·hah I am sure you win support the point 
of order. 

The BOIlOJII&ble 111'. I. Crerar: Sir. I hove only one observation to make 
in regard to what has fa'llen from the Honourable Member who has raised 
this point of order. I would invite your attention to the plain words of the 
.rule: 

''Where during the puaage of & Bill in either ChamlH!r the Governor General makes 
a rec.-oUUDendation in respect thereof. and  any clause of the Dill haa been agreed to, or 
any ameodment has beeD .made .  .  . ." 

It is qUit-e clear that the recommendaHon should be anterior to the 
amendment referredt-o, The matter was, I think, taken up in precisely 
the same form in the year 1925, and the ruling of your predecessor was 
in ·accordance with the view which I have ventured to express. 

~. ~  There was no ruling on that point. 

'!'lie Bmaoar&bleIl1'.I. 0Nrar: rhe action taken by your predecessor 
waR in accordance with the view of the rule I have put forward. 
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JIr. Pnlt4ent: There is one point which I would like the Honourable 
Member to explain. His content.ion is that the action of the Govemor 
General, that is, the recommendation of the Governor General moat pre-
cede the amendment made by the Assembly. If that is 80, what ia the 
meaning of the latter part of the sub-nlie giving power to the Member in 
ehnrge to move Rn amendment? 

JIr .•. SriDlvua Iy • ....,: The point is this, Mr. President. The amend-
ment which we made is an amendment which has transformed the Bill and 
has made it different from the Bill which was introduced. Therefore, 
though generally, an amendment which has been adopted by the Assembly 
cannot be, by direct negative, rejected, that is, you Cllllnot briDg it up 
again. this rule gives the Finance Member, as the Member in charge of the 
Bill, right to ~ the opposite of it, in order to restore the oJaue .. it 
stood. The words "has heen made, in a fOl'Dl inconsiRt-ent with the form 
recommended" do not meaD in 6 form inconaiBklnt with a form to be 
recommended or whioh will thereafter be rec<*nmended. Tboae 81& warda 
which are not tbere and that would really be driving a ooaeh &lid fo1a' 
t.hrough this rule. 
JIr. Prulclent: I am not able to get a satisfactory explanation. 

Mr. S. SrlDivua IYlDlar: The explanation is that the Member in 
charge of the BHl moves b)' way of an amendment the substantive clause 
which is not in the Bill as finally adopted by the A e l~ . He puts in his 
amendment· and therefore the amendment makes the Bill different from 
the Bill recommended to the Assembly. The Finance Member, by virtue 
of this rule. brings, by wao" of amendment. the elauae which should have 
heen passed according to the Govemor General's ruling, therefore I do not 
see how there is any di:fficulty in this. It if an amendment to an amend-
ment. made by the House. The amendmen made by the House is in de-
fiance of the recommendation of .the Governor General. The House dOCfl 
not listen to the Governor (Jenera] and passes a different pmviRjon. Thf'l 
Governor Geneml says "My recommendation has been upset", therefore 
this amendment, which gives the House an i it~ of recODBidering 
thifl motion. 

JIr. PreIldIllt: Supposing the e ~e ti  had come before clause 2 
was amended, and the A e l~ subsequently redueed t·he flldt duty. tn 
1W. 1, what would be the subsequent p1"OOedure? 

Mr. S. 8rIDlftIa Iyengar: At one.e to moVf' an lUJlendment thAt it bfo 
mnde into Re. 1-4. 

Mr. PnII4.t: In spitf' of the fact that the Assembly haa chosen deli-
herately to set aside the recommendation Md to CRrI'v the amendment 
e ~ the tax to Re. 1? .  . 

Mr. S. SIbllftIa lJuIar: It. id perfectly open to the Govemor General 
to accept that amendment which is a e~ The rejection. of tlteamend-
ment by the Assembly is a rejection which does not attack automatically 
the amendment which is to he mo.de. A loC1l. ""n(tenti. is ~ e  to the 
Governor Genel'$i, whether he wants that tINs e eeti~ should ~ eet at 
nau/tht, and if he still persisiA, then' Hie Assembly votes it or does not. 
vote it. Then comes oertiftcation. There are two t~a. The first is re-
~ e ti . The Assemhly hRA an opport.unit" nf Mcepting it, but it 
111 only a reoommendation. .".' . 
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Ill. Presideat: The A e l~  has rejected the recorpmendation; Doe • 
. that not then end the maHer? 

•• S. Sriliivua Iylagar: No. It is open to the Governor General to 
insiSt that the atllendment should be made· I am relying on the ordinary 
· gnuDmalical interpretation. 

Pandit KoU1&l :Rehru (Cities of the Unit.ed Provinces: Non-Muhamma-
4" dan Urban): On the plain la.nguage 01 the ' rule • 
•• K. Sir, it seems to me to be quite evident what 

·its real meaning is. The carrying of an amendment should be a 
oonsoious act on the part of the Assembly of doing something 
incOnsistent with something that has been done by the Governor General. 
That is to say, the amendment must be .,assed by the Assembly in spite 
· of ~ e 'fact {hat· the Assembly is' aware that there is a recommendation bv 
the Go ... emor General that it' should be adopted in a different form. ~ 
'comes the question yoli have just put; why is it that the Honourable 
, Member in charge is given an opportunity of moving amendments. If he 
, ·..rei'e·uot'given the opportunity of moving amendments. then of course there 
is the amendment which has been carried .  .  .  .  .  . 

JIr. PnII4eDt: In spite of the recommendation. 

P&II4l\ KoWal .ebru: Yes, how is the Act to be a recommendation of 
that amendment because it is carried in spite of the amendment. 

:Kr. Prelident: Nothing comes from the Governor General in between 
for the.Assembly to change its view? 
Pandlt JlotlJU :Rehra: Therefore it is the Honourable Member in charge 

is {riven JlOwer to move, 80 to speak. an amendment to thnt a'nendment, 
in Older to give effect to the recommendations of .the Governor General. 
There seems to be some meaning in giving effect· to that recommenda-
tion, for that recommendation is given effect to by the, Governor General 
'himself. by certifyiJig, or it is given effect to by special procedure which 
iii rrescribed. I submit that the special prooodure which is prescribed 
is this, that the Honourable Member in charge, when the amendment 
bas been carried. in spite of the recommendation, has a. right t:> move 
to consider the matter. It mav be that the Governor General mav 
. change i~ mind or he may instruct the Member in charge not to ~ 
his amendment at all. But if he, as my Honourable friend put it. per-
sists. then there if! a summary procedure prescribeQ and he has i l~  

· to get up and' move the amendment, that is, the clause as recQDlmend-
ed be passed, and the amendment carried by the Assembly be set nt 
na.ught. T submit the additional procedure which has been preserihed 
. for j;his special case is merely to save time, whatever the cause may be. 
The words are-quite clear. When we are passing an amendment; we 
must be doing it, knowing that it is. going against sQmething. The::-e 
. most be some pre-existing recommendntion. 

, Kr. PnIldent: There is great force in what the Leader of the Oppo-
"ttioil. says, but. my . diflklulty is thiR. I am not able to reconcile the 
latter part of t.he sub"rule empowering the Honourable the Finance 
Member to move an amendment in spite of the fact tJi'at tlie AHeml:hr 
has, already made alteration in . the Bill. inconsistent with thp reeom-
'men,dtitjon.. It seems to. me to be meaninglcsA. 

!D. S. IIbdvua I1ell ~  Tliat is the option: 
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PaDcUt KotUal lfehru: Or the Government might certify or ~ y ~ay 
take it to the other House. All these procedures are open. It is only 
an additional string to the bow of Qovernmel)t. . ',' . 
~. A.. ~~~ Iyqar: May I SliY 011e word on this point? ,. 
JIr. PreIldIDt: TJie a~ a le Member is pot entitled to speak 

twice. 

'l'he ~a ~ SIr e l~ SoILuter: I venture to submit that the 
interpretation which Honourable Memben opposite seek to put upon 
this clause would make the words used entirely meaningless. They would 
oe forcing the words used into a meaning which. in the proper sense of the 
English langua,ge, they could not bear, and which would rob the clause 
itself of every kind of practical effect. Sir, the words used are: 

"Where during the passage of a. Bill in either Chamber the Governor General mQl.·r. 
a recommenda.tio .. in respect thereof," 

that is to say, the present tense is used; then the rule proceeds: 

"and any cla.use of the Bill Ao. been agreed to, or any amendment luu been made in 
a form inconsistent with the form recommenclecl," 

that is to say, the past tense is used. The two acts do not synchronise 
and are not intended to synchronise. The passing of "an amendment 
in a form inconsistent" with the recommendation is anterior to the re-
commendation. I cannot see how Honourable Memben can put any 
other construction on these words. Then, Bir, how is it possible to give 
any practical effect to the clause if it means anything different to what 
I submit. At what stage is the Governor Genef8l to make a recommen-
dation if we are to accept the interpretation that Honourable Memben 
seek to put on the clause? Is the Finance Bill to be introduced in its 
original form as a recommended measure? Sir, the way in which I in-
terpret the procedure is this. There are, in the form of procedure which 
we are following now, -three steps. The Government brings in a BilI. 
that is a Bill supported by Government. It is not technically recom-
mended by the Governor General, but it is a Bill supported by the Gov· 
ernment, and the opposition amends that Bill. It reduces it t.o a differ-
ent form from that in which the Governm!:lnt proposed it. The Govern-
ment thinks that it is neceBBary to restore the Bill to its original form. 
The Governor General sends back the Bill to this House as a recom-
mended Bill and the Member in charge in order to give effect to the 
Governor General's recommendation has to move an amendment to the 
Bill as it stands after having been dealt with and amended. by this 
House. Honourable Members then have an ample opportunity to dehatc 
the amendment moved by the Member in charge. If they again reject 
the amendment then the fact that the Bill has become a recommended 
Bill gives to the Governor General the power of certification. The re-
commendat.ion of the Governor General is a necessary preliminary for 
~a i  available his powers of certification. But if the section is to be 
Interpreted as suggested by my Honourab]p friends opposite, those 
powers could never arise at all, and the whole section would in eifect, 
~e null and void. I do submit, Sir, that both on a proper interpreta-
tIOn of the language used, and a]so, having rpgard fJowhat is the obviolls 
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i~te ti  of t4e e~ti  the e~ti  of my Honourable friends oppo· 
site cannot succeed, and the dilfQcuUy whi(!h you, air, feel, I think point.s 
to the realities of the case. 

Jlr, Prealdea\: I think there is ~  ll. t~ la  e~~y requiring me to 
give my decision on this point of order at once ~ a e ip!-'P.Y case the 
Bill is not likely to be finished today and I hope the lI ~ will not be 
inconvenienced if I reserve ~y decision till tomorrow. 

The Assembly then adjoumed till ~le e  of the Clock on ,Thursday. 
the 28th March, 192ft 
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